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LOK SABHA
Tuesday, March 21, 1967/Phalguna 30,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock .

[Mr, SPEARER in the Chair]
MEMBERS SWORN
ABhri M. Muhammad Jsnrall (Man-
jeri)
~Bhri Amiya
bagh)

Nath Bose (Aram-

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions, Shri D. C
Sharma. Shri Yash Pal Singh.
Wowmw fey:  ww aeey,
AT @ D ¥ mree) e wrevawa
A 1 AW R R @ A gwET FL
gark wfawm ¥ o oA § W o
ToRqaT Y A+ T T R

KT 4T 1u |
Indo-Pak Air Services

<4

*19. Shri Yashpal Singh:

Shri D. C. Sharma:

Will the Minister of Tourlsm and
Civil Aviation be pleased to state:

(a) whether Pakistan's proposal for
an official level meeting to consider
restoration of the air services between
the two countries has been consider-
ed;

(b) if so, the results thereof: and

(¢) the steps taken in this regard?

The Minister of Tourlsm and Civil
Aviation (Dr. Karan Singh): (a) to
(¢). The question of restoration of
gir services between India and Pakis-

P AT —
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tan 15 still in the stage of discussion
through diplomatic channels along
with some other matters relating to
normalisation of relations between
the two countries. ’

off gvare g W o o ®
#ré wwdt ot oot fe g et
¥ X 3¢ @ ofvrd afesa @
it fedn quw ¥ fav o qff
qifear ¥ 7 o 1% 7

oo wot fag: ar

ot g fag : SeEa sew @
T |y ey gt f g # fafad
Teaq ¥ fam av o g @ A o
Ll

Dr. Kargn Bingh: ‘This matter is
under close consideration.

off gy W WU : g7 ST dE
SrTP FY STt WO W K FE WS 6y
@ amh afs ofemm #r a7 ¥
arf wfoard ot & o dzr A gY ?

oo wof fag: @ ag while @
are A ifeT & fe o9 ¥ o fema Y
VR QY AT A T@ ATET |

ol sifewre wrey dvwt: g9 YA 9
e 7R ¥ forg, sty T W qET
¥ & v a1 afeeTa AORTY A a1 A1
T ME ARt ®
oY T ar?

o ww fog: awer iz &
qET °F wAT I2T v W7 A X &
i i &1 T &) o e
&7 wavy § 2T AW & I @ |
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ot wilwre ww dowi : R
e & Ta w1 ? g oY v § fis e
TR & ag ag € @ ¢ | e
FRET SEATY "ryA fiwmr ar a1 ofess
X fear ar?

o> wok fog: avwr TEER ¥
aga aga o arrdi g€ & 1 W% S
Hgg aa W S @

TR AP : AR R |

off geR W T : N TR
THET ETET A€ gUT ¥ 1 NS 9y
fiew & < ar, gqury ogx few & far
qr, wrea & fear qv ar aferar ¥ fear
qr ?

National Food Budget

+
Shri H. N. Mukerjee:
Shri Indrajit Gupta:
Shri C. C. Desai:
Dr. Karni Singh:
Shri C. Janardhanan:
Shri P. C. Adichan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the centre has prepar-
ed a national food poliey and a nati-
onal food budget;

(b) if so, the main features thereof;
and

(c) the concrete steps being taken
to implement them?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) to (c). In the
context of present food shortage the
food policy has been one of maximis-
ing procurement and distribution of
foodgrains obtained through procure-
ment and from imports through ration-
ing and other forms of government
distribution; keeping the unsocial acti-
vities of foodgrains traders under
check through a system of licensing;
restricting the movement of foodgrains
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within the country within zonal
boundaries in an effort to help govern-
ment procurement of foodgrains and
keeping a check on open market prices
by isolating the points of heavy
drawals; ensuring reasonable prices to
the producers of foodgrains, etc, The
policy will be reviewed again by Gov-
ernment in the light of the conclusions
emerging from Chief Ministers' Con-
ference to be held early next month.

A National Food Budget is under
preparation and will be finalized after
the Chief Ministers’ Conference.

Shri H. N. Mukerjee: Pending the
implementation of the somewhat
pompous statement placed by the
Minister, may I know if any interim
measures have been adopted by Gov-
ernment or are in the process of being
adopted to solve such a situation as
that which has arisen in Bihar where
impossible conditions appear to pre-
vail at the present time?

Shri Annasahib Shinde: As far as
the hon. Member's question in regard
to Bihar is concerned, we are trying
to see that the largest possible quan-
tities are supplied to Bihar; and dur-
ing the current month we are supply-
ing about 1,78,000 tonnes of foodgrains
to Bihar. Last month also, quite a
substantia] quantity was supplied to
Bihar.

An hon, Member:
Kerala?

What about

Shri Annasahib Shinde: If Mem-
bers ask State-wise, it will be very
difficult for me.

Mr. Speaker: He need not answer
that. He need only answer the ques-
tion put.

shri Annasahib Shinde: The hon
Member Shri H. N. Mukerjee is a very
senior Member of this House. I should
say in all humility that the main ques.
tion relates to a national food budge!
while the hon. Member is going into
details in regard to a particular State.
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Shri P. K. Deo:  He cannot give a
ruling.

Mir. Bpeaker: Just a minute. I see
a number of Members rising to put
questions. I must first call those Mem-
bers who have tabled the questions.
The others may be thinking that they
will also be called. They will not be
called now because the Members who
have tabled the question will have to
be called first. Kindly excuse me.
Yesterday also, I saw this. First I
must give preference to
the Members who have tabled the
questions, After that, I may allow the
others, considering the nature of the
question and its importance, but not
now, before I complete the list of the
Members who have tabled the ques-
tion.

Bhrl Krishng Kumar Chatterjee: We
may put supplementary questions,

Mr. Speaker: Yes; but the mamn
question must be answaned first.

8hri H. N. Mukerjee: The Minister
chose to go out of his way to suggest
that we have gone beyond the ambit
of the question, but really the ques-
tion refers to the implementation of
the national food policy which I hope
is at present a potential matter; we
are having the food policy finalised by
whatever discussion you are having
with the Chi¢f Ministers, but you
do have a food policy at the present
moment, and my question which I had
asked earlier related to that. Now,
my second question would be, what is
the Government's intention regarding
solving the crisis created in a State
like Kerala where the Central sub-
sidy has besn stopped with very dis-
astrous results or in West DBengal
where the last Qovernment left the
procurement position in such a disas-
trous predicament that the mew Gov-
ernment is finding it very difficult to
carry on. May I know if the Central
Government has any plans in this re-
gard in pursuance of theirs oft-repeat-
ed objective of co-operating with the
Opposition which has come into the
picture?

The Minister of Food snd Agricul-
tuze (Shrl Jagiivan Ram): At pre-
sent, certain allocations are heing
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made to the various State Govemn-
ments which are deficit or where the
food crops have been affected by
drought conditions. taking into con-
sideration the requirements of the
respective States and the availability
of foodgrains with the Centre, either
imported or procured internally. We
are supplying Kerala also every
month. We try to make supplies to
Bengal also, and the Bengal Chief
Minister and the Food Minister are
coming here tomorrow to discuss de-
tails as to how we can meet the situa-
tion there. We have received com-
munications from the Chief Minister
of Kerala also; he is also coming here
and we will go into details and see
how far we can ease the situation
there.

Dr. Karni BSingh: In the early
1950s Pandit Nehru told Parliament
that food self-sufficiency would be
achieved in this country within the
next year. Now the President has
told us that by 1971 food self suffi-
ciency would be achieved. I would
like to know whether the Govern-
ment have any proposals to take into
account the ten crore increase in po-
polution that 1s projected in the next
ten year period while fixing target for
production of adequate food to meet
their needs and also whether the
Government have any longrange plan
to take into account the population of
100 crores which will be reached by
the turn of the century so that enough
food is produced to meet their de-
mands also?

shri Jagjivan Ram: The difficulty
is that the population growth has
been very rapid and we should attack
the problem on two fronts: increased
production of foodgrains and disin-
centives to population growth. Our
problem will be a perpetual problem
and therefore the scheme
of family planning will have
to be taken on a big scale. In all
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for restarch, improved seeds and
manure and irrigation. There ghould be
an awareness in the country that we
will have to increage our food produc-
tion to become gelf-sufficient as early
as poassible. .

ot wo wro fawrdt : weww wEvw,
TN e ¥ Ay A o ot R ww A
# o Gk

Mr. Speaker: It is not in my list; it
is not here.

oft forw sreww : & gy SrAT SR
g f& o=z ¥ 17w W it R
farewr §, 4 mdaw 3@ A A &
wg aw v § 7

Shri Annasahib Shinde: This matter
was referred.

off Wt ww wan : TR AT ™
5.7 %7 g fgdr % ¥

oft g W wHER : e ARy,
T g3 Y I qow § A foed
e T IgF E f Y Fowwr
&7 T fgdr & o Wit & W &7
O WY ¥ famr ok

Mr. Speaker: It is not so; all the
Ministers do not know Hindi. There
are arrangements for translation

Shyi Annasahid Shinde: This
matter was referred to the food-
grains policy committee wunder Mr.
Venkatapayya and it recommended
that the present system of State-
zone should continue. This was
again discussed in the Chief Ministers’
Conference and they also came to the
conclusion that the State-zonal system
should be continued, All these matters
are always under consideration and
review. We have a conference of
Chief Ministers early next month and
this, matter will be reviewed again
in consultation with the Chief Minis-
ters and further policy decisions would
the be taken.

wft go Ao firwrdt : svwe wgiEw,
w 2w Wifag e wifciey 3 § {a
e ot fargfer formp &7 oo § )
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Mr. Bpeaker: I do not see it; unfor-
tunately, it is Dot with me. 1 do not
know how it is with you and not with
me.

We are on question No.
name is there?

Shri K. N. Ttwarl: Yes, Sir.

ot feqfic fewr: oy wefr off &
s ¥ s ¢ fe woee st
"ot 1 f ey v ¥ s W Uy
Ty AT AT T § 1 qoere o sheRpcte
i aifert 78 ot § s s e s
# fefy sfror w7 2w v TR 8, AW
T ooy A ) Y g ¥ feam
) FEr A A gl o §, I A
A AT wEdt o W § Afew
aEIITAF AT * 9 sl T
FT0 & 1 i ax e fafe g
% gy s wgen § e owr ag wd
09T AM=E qwE T, forw & s=o
framT &1 3@ A aEw A N9 I
SHTT §Ry T 9% =, fowr ST g
T Y T S

fagre & agwre {7 @ qrdx am
fear gar a1, fom & ol feamt &
A Tw q7 e fear srar ar o
*rn frwmt § aga g sy o
T FATET ¥ g FE andy 3w F forere
§o ' & ag s wgen ¢ fe s
T 7§ Tt # gafaw #00)

oft wmoltwwr W : WY wee @
wg & wew wer fear @ 1 gy @
Feqrfaer qzmat &1 Wt sarfew e fwmn
arfge, Wit & @ e ¢ fe e
# oY gt g §, Iw w1 e e & 7
sfe-gay ¥ ™ fuffa fed ard
wifgg | 7 T e g wifey fr
firamy mgge w2 fe 39 ¥ sl amma
9T §8 WA § @ § 1 ¥h i i
#rfy 1 firarer Y forr ¥ ¥ wrewmnen
gt eR icew g

20, Your
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woa & o & ol o¢ qiar ) 6,
% won o wrwre § 1 wgt aw fagc
% &t w1 wer §, ag wRw #r g
it waT § fe aod v2w ¥ aw s
& ¥ fog & #7771 qaw 7 | T
37 ¥ mar ® W

Mr., Speaker: ] am told Mr. K. N.
Tiwary's name ig also there. Somehow
it has been missed here, He may put
his question.

ot w> a1, foerdy : s wa of
¥ w1 f5 mmie ¥ ag mifesd it e
fraril #1 sua A 90 9T Feqar ad
grar ¥, & w1 qud T & 97 ag fea
i fR 37 B w A o oy
r fred o fafrees & awg & ==
R Y §ag wAm g § e
nmmﬁmfmﬁﬁtu’k‘ﬂ'm
sq ar & fgama g g ﬁﬁﬁmfﬁr
wHET T ¥T AW awar § W feaa w
37 %1 w7 T fomr wfge | o aw
ag a8 ar §, wW w9 aw femml
1 Waw qme ¥ il § wee
qr dwx #t nats  fear a@m av
af?

Shri Annasahib Shinde: I quite
agree with the sentiment of the hon.
member that the prices of agricultu-
ral commodities should be based as
far as possible on the cost of produc-
tion. But as he 13 aware, working out
the cost of production figures is a long
process. Recently we have set up an
expert committee under the chairman-
ship of the Chairman of the Agricul-
tural Price Commission to work out
the cost of cultivation of various

commodities. (it firafer e : eofierT
# femrr Frcvdy ot )

Shri Annasahib Shinde: It is a
time-consuming process and it will
take some time. But the Government
of India's policy has been to pay-
remunerative prices to the farmers as
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far as possible. The prices which are
announced from time to time by the
Government of India are fixed in
consultation with the  Agricultural
Prices Commission which goes broad-
ly into this aspect. I quite concede
that so far a satisfactory arrangement
has not been worked out. It shall be
our endeavour to work a satisfactory
system, so that parity in prices ol
industrial and agriculural goods is
established in the long run.

Shri Umanath: From one of the
Food Depariment’s documents, I find
that some experis committee is going
into the question of formulating the
national food budget and the whole
attempt is to chalk out a programme
for imports and not to formulate a food
budget. For preparing the food bud-
get, the whole food resurces must be
m the hands of the Government.
After the failure of the Food Corpora-
tion of India, may I know what are
the main factors ag based upon which
the national food budget is being pre-
pared? Secondly, may 1 know whe-
ther State-trading in wholesale food-
grains is one of the items which has
to be the basis for preparing the
national food budget?

Shri Annasahib Shinde: The food
budget is prepared on the basis of
availability of food in the country as
well as the possibility of imports from
outside. But the preparation of a
Food Budget is faced with 5 number
of limitations, I may refer, for the
information of hon. Members, to
some of the limitations that are there
in the preparation of a Food Budget.
They are:

(i) Reliable estimates of the ac-
tual level of consumption omn

State-wise basis are not avai-
lable.

(ii) Data on movement by road
on private account from diffe-
rent States are not available.

(il) Reliable information regard-
ing the extent to which the
variations in -per caopita con-
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sumption in different Biates
from year to year or due to
difference in levels of per
capita income and changes
therein is not available.
(iv) Inter-State wvariations in
per capita consumption of

tent to which subsidiary foods
like potatoes, sweet potatoes
and tapioca supplement cere-

als intake in the different
areas.
(v) For preparation of Food

Budget reliable and timely
advance estimates of produec-
tion are an essential principal
requisite.

Shri P, K. Vasudevan Nair: Sir, am
I to understand that you have exhaus-
ted all the names on the list? There
are other names also.

Mr. Speaker: Let him answer.

8hri Annasshib Shinde: Sir, an
expert committee with which the
Food Secretary, the Agriculture Sec-
retary, the Secretary of the Planning
Commission and some other eminent
persons have been associated has pre-
pared a tentative budget. That would
be discussed at the Chief Ministers’

tion to have his say.
fit from the advice that the Chief
Ministers will be giving to us and on
that basis it may be possible, perhaps,
to arrive at a satisfactory ' arrange-
ment.

‘Oral Ansers MARCH 21, 1987

Shri Annashahib Shinde: I am not
prepared to concede that it has failed.
If the State Governments co-operate
and the necessary co-operation is
forthcoming from them I am quite
sure much progress can be made. Al-

concede there are difficulties in  the
way. But ag far as the policy appro-
ach is concerned we want to see that
the Food Corporation of Indig is real-
ly in a position to play an important
role in the food trade.

Shri Nath Pai: Mr. Speaker, 1 wish
that the Ministers do a little more
home work and in that case the hon.
Minister would have found that Ques-
tions Nos. 20, 32 and 34 are more or
less identical and could have been
taken together. I am sorry that they
wait for us to request you to take up
the questions together. I hope in
future this will not be necessary
and identical questions will be
taken together.

Shri Jagjivan Ram:  Why should
the Ministry combine the questions?

oY e qrf ;W v, fr fafieed
w1 8, Wg a7 afgy |
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fster of State gave 5 vague promise,
like a Rip Van Winkle, that we are in
the process of thinking. Will they do
it or will they want it to be precipi-
tated as Shri Gopalan in a statement
in Madras has said—I will read it
out—

“If the Government of India does
not help the State of Kerala
(Interruption).

He said, if the Government of India
does not then the Kerala Govern-
ment—that means if the national food
budget is not prepared, if the food
prices are not stabilised through out
the country—wil] have to nationalise
rubber plantations etc, Is the Gov-
ernment of India going to wait for it
to be precipitated into action or is it
going to take action timely?

Shri Jagjivan Ram: I do not know
how nationalisation of rubber planta-
tions 1s related to this question.

Mr. Speaker: You need not answer
that, you need answer only the other
part of the qutstion.

Shri E. K. Nayanar: We earn foreign
exchange.

Shri Jyotirmoy Basu: They will
sell rubber and get foodgrains for that.

Shri Nath Pai: It is very relevant.
If the prices of foodgrains are not the
same in the country...

Mr. Speaker: Rubber plantation has
nothing to do with this question. Shri
Gopalan might have said that,

Shri Nath Pal: I agree with Shri
Madhu Limaye that it is perhdps the
difficulty of language.

& & oy sy ¥ Hifew @ A ITT BN
v oe ot Q. (v
T oW AT @ a6 @ wrdm
v o Aft § areh o oF R
& forg & wr Awrerervde et o |
T o AR wa frawr qear &
wrer gfirg
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Aeifedaeg: ag o R
Fawc oY &F ¥ @ ArdT g A

Shri Jagjivan Ram: Sir, I am mot
going into the implications of this fan-
tastic proposal of foreign exchange for
every State, Without examining the
implications of that preamble I want
to make it clear that it is no* very
easy to formulate a national food
budget. The idea is there. But when
I go into the details of that, I find that
it is not so easy or simple to formu-
late a national food budget, in the
present context of our food produc-
tion, We have invited the Chief Minis-
tergs of all the States in order to re-
view the existing food policy and also
to formulate a new one in which we
can maximise the production of avail-
able foodgrains in the country {tself
80 that there can be, as far as possible,
equitable distribution throughout the
country of the available quantity, and
if these foodgrains are made avail-
able, they may produce some impact
on the prices also, But I do not think
it will be possible for us to have
hundred per cent uniform prices
throughout the <country, although it
shall be our endeavour by various
devices, by subsidy and other methods,
to see that the price variations are not
very high in different States.

S8hri 8. Kandappan: Keeping in view
the low level of production of food-
grains this year, I would like to know
whether the Government have made
any additiona] efforts or contemplate
taking some additiona] steps, to in-
crease the availability of foodgraing 50
as t0 meet at least the minimum re-
quirements of States like Kerala,
Madrag and Bihar,

Shri Annasshid Shinde: As the hon.
Member has rightly mentioned, the
food situation this year is really dif-
cult because of the severe drought
conditions in Eastern UP, Bihar, parts
of Rajasthan and Madhya Pradesh.
Bo, we will have to redouble our
efforts to secure as much quantity as
possible internally from our own pro-
duction. That is the very purpose of
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convening a conference of the Chief
Ministers. We are thinking of enlist-
ing the co-operation of the Chief
Ministers in ensuring that the largest
quantity is made available by each of
themn to overcome the difficulty.

Shri Damani: May I know whether
the question of cash crops like cotton.
sugarcane, groundnuts and other
things, will also be discussed in the
Chief Ministers meeting because they
also are in short supply?

Shri R, Umanath: Cotton is not
food.

Shri Damani: They are cash crops.

Mr, Speaker: This question is about
the National Food Budget. Shn
Janardhanan,

Shri C. Janardhanan: The hon.
Minister has now stated here that
they are going to .discuss the food
problem with the Chief Ministers,
That is good But the reports we
are getting from Kerala are very
alarming. There the whole rationing
system is on the verge of collapse be-
cause of lack of stocks Therefore,
will the Government take steps to
rush food to Kerala and to reconsider
the question of subsidy also?

Shri Annasahib Shinde: We are try-
ing to help the Kerala Government
as much as possible. According to the
availability we are trying to see that
the Kerala Government is helped to
the maximum extent possible within
the limitations of the Government of
India

Shri C. Janardhanan: He has not
antwered the question of subsidy.

Shri Jagjivan Ram: We are supply-
ing st present at the rate of 70,000
tonnes of rice to the Kerala Govern-
Somstimes when s been
in shipping at end,
has been some in

of the full quanti a parti-
month, In that

HH
ga¥
E§E§

;
E
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wa have approached the Government
of Madras to make gdvances of rice (o
them, The question of subsidy will
be discussed with the Chlef Minister
when he comas here,

Shrimati Sharda Mukerjes: From
the answer of the hon. Minister all
that I am able to gather is that there
has been no decision regarding the
levy and the continuance of the zonal
system. If the Govermnment wants to
procure more food and stop the flow
of food to places where the purchas-
ing power of the people is greater thus
leaving poor people in the poorer dis-
tricts starving, that is necessary.
Has the Government got any policy
regarding the levy and the continu-
ance of the zonal system?

Shri Jagjivan Ram: The suggestion
of the hon, Member will be kept in
view

Shrimati Sharda Muokerjee: It is not
a suggestion. I want information
from the Government regarding the
vontinuance of the levy system and
the zoma] system,

Shri Jagjivan Ram: So far as pro-
curement is concerned, levy is one of
the methods of procurement. In the
matter of procurement it will have to
be leff{ to the State Governments to
have one or the other method of pro-
curement.

Shri P. C. Adichan: May I xnow
whether there was a breakdown in
the supply of rice to Kerala in Decem-
ber 1068 causing great suffering to
the people of Kerala; if so, who was
responsible for that?

Shri Annasahib Shinde: We have al-
ready submitted that we are trying to
supply on the Tbasis of availability
with the Centra] Government.

Mr, Speaker: Next question. Shri
Samanta.

Shri Tennet! Vishwanatham: Sir, you
look either to that side or to this side,
not to.the centre.

Mr. Speaker: I will look to this
side also.

Oral Ansiders
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Deve.opment Blocks in States

-+

" *21, Shri 5. C. Samanta:
Shri 8. K. Sambandban:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) "the steps taken by Government
to improve the working of Develop-
ment Blocks in the various States
after the merger of the former Minis-
try of Community Development with
the Ministry of Food and Agriculture
and the results thereof;

(b) whether the Bilock machinery
hias been foung satisfactorily useful
in .implementing Grow More Food
programme throughout the country,
or otherwise, and if any change is con-
templated; and

(¢) what economy has heen achiev-
ed in the Ministry since the merger?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde: (a) to (¢). A
statement is !aid on the Table of the
House.

STATEMENT

(a) The working of the Community
Development blocks was closely re-
viewed, following the merger of the
two Ministries. Measures for needed
improvements were formulated and,
after discussions with various expert
angd other groups, placed for considera-
Ltion before the Annual Conference of
State Development Commissioners
and subseqguently before the Confer-
ence of State Ministers in charge of
Community Development and Pancha-
yati Raj beld in October, 1966. The
main elements of the approach en-
dorzed by these Conferences include a
measure of flaxibility in the operatio-
nal size of the blocks, the staff pattern,
and programmes of Jocal relevance;
programmes of nationwide importance,
likis those relating to agriculture and
family planning, would, however,
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continue to receive priority attemtion.
Simi:arly, certain special programmes,
which lend themsgelves to effective
handling by the Block agency, would
be given due emphasis, Fuller in-
volvement of the Panchayati Raj ins-
titutions, suitably strengthened spe-
cially at the district level, in imple-
mentation of programme is also to be
secured. The State Governments are
reized of these recommendations It
is as yet early to assess results.

(b) The Block machinery has, by
and large, discharged its role fairly
well, within the resources available,
in implementing agricultural produc-
tion programmes. Some of the lines
of further improvement are as indi-
cated I answer to part (a); other
measures envisaged aim at raising the
levels of skills and knowledge of the
extension services ang augmenting
their strength where called for,

(¢, As u reswt of reorgamusation
foilowing the merger of the Ministries,
teduction in the staff complement and
other admimsirative expenditure of
the Departments of Community Deve-
lopment and Cooperation (which cons-
tituted the erstwhile Ministry of Com-
munity Development and Cooperation)
was ecffected, resulting in savings of
about Rs. 6 lakhs during 1966-67,

Shri 8. C, Samanta: Is it not a fact
that the Programme Evaluition Orga-
risation also recommendeq the amal-
gamation of the Community Develop-
ment and Co-operation Department
with the Food and Agriculture Minis-
iry; if so, may I know whether the
other recommendations that were
made by the Organisation have been
takon up by Government and are
being followed?

Shri Annasahib Shinde: The Minis-
try of Food, Agriculture, Community
Development and Cooperation is one
now and the Minister of Food and
Agriculture deals with all these sub-
jects. This question concerns the
Community Development Blocks, I
do pot kmow to which evaluation
committee the hon, Member refers.
But we are trying ta see that the
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maxsimum coordination is carried out
in practice between thy various de-
partments including the irrigation de-
partment. The Minister of Food and
Agriculture is in overall charge of all
the departments including irrigation.

shri 8, C, Bamanta: We were in-
furmed that 450 tribal development
blocks were to be opened during the
Third Five Year Plan. May I kmow
whether that target has been tfulfilled
and whether there is any difficulty in
the sense that the department of s0-
cial security also will be responsible
for those blocks and what coordina-
tion there will be between the two de-
partments?®

Shri Annasahib Shinde: As far as
the tribal development blocks are
concerned, the target which was fixed
in the beginning of the Third Plan
has been practically reached. The
Social Security Ministry also looks
into this. But as far as the implemen-
tation part is concerned, that is car-
ried out with the help of the State
Governments.

Shri 8. K. Sambandhan: Will the
Minister be pleased to state im con-
crete terms whether the Government
are satisfled with the research work
done during the previous years and
whether they are satisfled that the
present arrangement will bring in re-
sults and, it so, whether it would be
commensurate with the amount spent
on these projects?

Shri Annasahib Shinde: The position
was reviewed recently. The field
officers took part in the deliberations
and the policy-approach in regard to
community development was alsp re-
ferred to some social scientists and
sociologists at g conference in Hydera-
bad. It was also discussed in the De-
velopment Commissioners’ Conference
and gubssquently in the Community
Development Ministers’ Conference.
We are aware of the shortcomings of
the functioning of the development
blocks and the entire effort now is con-
eentrated on removing the drawbacks
as such. But, at the same time, if we
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May I say for the information of
the hon. Members that as a result of the
functioning of these blocks, a number
of things connected with agricultural
development have improved, For ins-
tance, in the beginning of 1852-58, the
improved seed distributed per block
was 407 quintals and now the figure is
1,024 quintals; the intake of fertilisers
increased from 12315 to 5,273 quintals
and the amount of pesticides, on an
average, per block rose to 78 guintals
as compared to a very negligible figure.
There has been considerable improve-
ment. We are constantly trylng to re-
view the position. If there are any
specific suggestiong of the hon. ~fem-
ber on improving the working of
these blocks, he can send them to us
and we shall take into consideration
all those suggestions.

oft swmmfre ol wsr 3w
wORT ¥ 98 fawre @) ¥ e
¥ M §8 wimerd ofads fir ¥,
TR & fal @Yo e wlo A R
qUT AT, IAE W7 OO wew
w2w ¥ @ A ¥ Iud ofos Wy
T ¥ @Y T T SHIC ¥ FO WW
wifrraT<r afcad farre wrodt & weaeg
¥ zat usn ¥ fed o g o s
faare &7 W@ §7?

Shri Annasahib Shinde: It 1s too
early to say what would be the results
of the steps taken by the Madhya Pra-
desh Government. This matter wa¢
discussed in the Community Develop-
ment Ministers' Conference and the
Ministers from the States came to the
conclusion that a coordinator at the
block level was necessary, whatever
be the name, whether he is called the
Block Development Officer or a Deve-
lopment Officer. After all, we must
try to understand what & the function
of the blocks, There i the extengion
officer (irrigation), the eictension officer
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(cooperation), the extension officer
(animal husbandry) the extension
officer (agriculture) and so on. There
should be somebody to coordinate all
these activities. That is the purpose of
having a block If in a particular area,
the functioning of the block has not
been satisfactory, that is due to some
other reasons and, according io me,
the main reason is that the elected
bodies are not put 1n there to supcrvise
the activities of the blocks, The Con-
ference also came to the conclusion
that the real remedy for this was to
have elected representatives in charge
of all these activities at the block
level. Then, there will be some 1m-
provement

oft faevwrw qredw :  sfwe, oY
AR WY A X7 N6 * g § §7-
qre T oraT § I9 & qF ‘@’ ¥ ferar
¥

“The Block machinery has, by
and large, discharged its role fairly
well within the resources available
in implementing agricultural produc-
tion programme "

A ogT a% qR WX ST wART
formr § &t we Tam Ay § afew dar gar
¢ fe Y ywrafae graT § 99 oY a9
A WW ITATH AT § I€ ¥ aav
qedt § a7 w1 g fawre awt
aqaeqr ¥ wrer 3w § gfaw o IqTny
FEPF WY wETA ¥ N wawE Swfr
T gk & 37 wr grw wroor § wwratTw
FraT AY WAT IW TATHIAE TV FY AW
& & forg aoeTe Wik 3w 2w g
& fawc vt oy &7

Shri Annasahib Shinde: This matter
1t already under the consideration of
the Administrative Reforms Commis-
sion and [ think that we may get some
recommendations from the Adminis-
trative Reformsg Commission to im-
prove the wowking of these Blocks,

ot v qrew ;& T g
i wary shoft e Y W v oY et
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& fir fowre wx Y M oww AT IR
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I § aga o fewrw st forg
T § WA g § Wy ot T
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Y ¥ fau 2w *Y S=ar a7 O Wi A
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Shri Annasabib Shinde: I cannot go
into the individual cases where there
might be lapses. 1 cannot say that
there may not have been any lapses
anywhere, but may ] submit for the
information of the hon, Member—there
is likely to be a repetition, but 1 would
say that—that wherever elected bod-
tes are there

Mr. Speaker: The hon. Minister
must know that if the answer is a
lengthy one, it cutg into the time for
supplementaries The answer must be
to the point.

Shri Annasahib Shinde: May 1 sub-
mit that where there are no 2alected
bodles to supervise the functioning of
the blocks, there it appears that the
functioning is not satisfactory. But may
1 say that about 33 to 35 per cent of
the expenditure is on sdministration;
whether it is on the high side, it is for
the hon. Membey to consider, but we
are all seized of the subject matter and
we are trying to see how this adminis-
trative expenditure can be biought
down Most of the amounts, by and
large, are spent on developmental scti-
vities and in many of the Statcs, es-
pecially in southern States, may I sub-
mit that 80 to 80 per cent of the
amount is spent on developmental
activities?
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Bhri E. K. Nayangr: It 1s not correct.
Mr, Speaker: ‘The Minister has ans-

wered the question
Shri E. K. Nayanar: It is not clear

.+ . (Interruption)

Mr. Speaker: The hon Member put
the question and it has been answered
off tolww arew ;. W wERT
¥ wgr fr sofas 1 97 35 wfoe
o gAT @ Wt AREm W e
® weaT Y 4y wefran Az H1 A 3
& a1 w73 & fF 8 0-90 wfawa fasm
Ft 97 A AT T A wA IFW AT
d amm 7w @ wd 15 gfwem ar
80 SfAvwa aw m=w § T8 orAT A1
¥ wT wH F AwE
Shri Annasahib Shinde; I am pic
pered to lay a statement showing bt
« State-wise expenditure
Mrawmavda: & sga g f&

T TEET AT IF AT AT AT %

#t WA qEwT s g% AwATT ISET

f& st ov Y AY fegr SmET
W Y ¥1 wiews 7 wiaw

A g

I F IR wEt F oA g Aw ?

Shri Annasahib Shinde: The item
of expenditure which came very much
in criticism was mainly the one ro-
lating to amemties This specific
issue was examined and the Commu
nity Development Minister came 1o
the conclusion that hencelvraaid
we should not emphasize the anle-
nity aspect and that it should be leit
to the local people. As far as the re-
sources from the Central or Stat~
Government are concerned, they
should be mainly diverted for deve-
lopmental activities.
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Wt v T o, @
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FE A T

Shri Hem Baroa: Our late-lament.
ed Prime Minister Shri Lal Bahadut
Shastri suggested that the jeeps would
be withdrawn from the community
development areas. But instead of
being withdrawn, fleets of jeeps were
thrown into the election campaign
recentlv Whatever that might be
may 1 know whether Government
propose to withdraw these jeeps from
the community development areas
since they are misused on many .n
occasion”

shri Annasahib Shinde. We have
communicated to the State Govern-
ments that the jeeps which are atla
ched to the blocks should be with-
drawn during the election period I
<hall have to find out what the actual
position was during the election peri-
od But most of the State Goverr-
ments have agreed to our suggesi:on
and I think they have implemen‘ed
the suggestion

Shri A B Vajpayee: He can inswer
in respect of the Union Terrrtories

Shri Jyotirmoy Basu: I have been
rising several times but 1 have not
heen called

Shri Nath Pai: On a point of orde!
My pomnt of order 15 a specific one
The Rules of Procedure state thal
when a question is straight and fuir
and c'ear, the gnswer should be equal-
ly affirmative and clear, Shri [lem
Barua's question was whether the as-
surance given to this House by the
late Shri Lal Bahadur Shastri that the
jeeps would be withdrawn in less than
two months, an assurance which was
given amidst thunderous applause
from all sections of the House, had
been implemented This ig no answer
if 1t is sad ‘I shall find out, for it is
more than fourteen ymonths since
Shastriji passed away, The as-
surance was given in his life-
time. We want to know -whe-
ther those jeeps have been withdrawn
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We do not want this assurance ‘I ghall
find out’. What has been done all this

time?

Mr. Speaker: There is no point of
order.

8hri Nath Pai: If the reply is not
specific, is it not a point of order?

Mr. Speaker: It is true that Shn
Lai Bahadur Shastri had said that.
After that, he was alive not for just
one or two months but for a long
period. This question was put in the
last Lok Sabha too and answers were
given

8hri Nath Pal: You were g Minister
then,

Mr. Speaker: There is no point of
order. If the hon, Minister has no
information, he will colleet it.

Shri Nath Pai: The reply was eva-
sive. That is my charge.

Mr, Speaker: I have requested the
bon. Minister to give a specific
answer,

Shri Hem Barua: Since I had put
the question, may I say that my ques-
tion was very specific?

Mr, Speaker: I know that it was.

Shri Hem Barua: But the reply was
¢vasive. The hon. Minister only said
that it had been suggesied to the
State Governments, and it would have
to be found out from the State Gov-
ernments whether they had acted on
the suggestion of the Central Govern-
ment or not, Our submission is that
this suggestion or this pronguncement
was made by the late-lamented Shri
Lal Bahadur Shastri on the floor of
the House months before or long past.
Why is it that Government have not
been able to inform the House about
the action taken so far?

Mr. Speaker: I have already said
that the hon, Minister may collect the
information

Shrl P, Venkatasubbajah: The hon.
Minister has stated that the adminis-
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trative expenditure on the community
development blocks varies from State
to State, In that context, may I
know whether the VLW who is the
king-pin of the whole administrative
sct-up has been overburdened with
peper work rather than real work
with the result that he has become
more of a liability than of an asset and
that is hindering the progress of food
production and the implementation of
other minor irrigation projects, and it
%0, whether Government propose to
reorient the whole administrative
set-up so that it may be more useful
to the people in implementing the
agricultura] production programmes?

Shri Surendranath Dwivedy: On a
point of order. I find that the hon.
Minister without Portfolio is coming
in with 5 folio. Is that in order?

Shri Annasahib Shinde: As far as
the suggestion made by the hon.
Member is concerned, it is a welcome
one,

Shri Jyotirmoy Basu: Please give
ne a chance to ask one supplementary
question.

Mr. Speaker: When a number of
Members get up, it is difficult for me
to call all of them. I can only pick
and choose somebody from this side
snd somebody from that gide., Be-
cause a number of Members were
interested, I hag allowed so many
supplementary questions, and we have
devoted nearly half an hour to this
question.

Shri Jyotirmoy Basu: In my cons-
tituency, the people are starving and
they do not get even three meals a
week. And I cannot put even one
supplementary question here?

Shri Umanath;: I have also been
observing that he has been standing
every now and then on the last ques-
tion and also on this question . . .

Mr, Speaker: I cannot help it. I
have not called anybody more than
once, I have called a Member only
once,
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Shri Umansth: Ever since the gues-
tion Hour began he has been trying
to get a chance to put a supplementary
question. He had stood up on the last
question and also on this question but
he has not been given a chance.

Mr, Speaker: I can say for his infor-
mation that Shri K. K. Chatterjee and
other Members have been standing on
ithe other side. I have not yet given
them a chance, So this must be left
to my discretion. If one Member is
not accommodated when one question
is put, he will have his chance on
some other question, 1If a hundred
Members want to put supplementaries
on one and the same question, it 1s
not simply possible.

Shri Jyotirmoy Basu: Then it is
pnintless to come and waste time in
Delhi.

wlgew WA wgAw ;O W
AT OAT 1 ¥T U W2 F
TaTe g AgF X § 1 &Y w2 =E fam
AT |

LEE R L CINE TR T
w7 ifsd OF warer & forg

S8hri Annasahib Shinde: The suggzes-
tion implied in the hon. Member's
question is a welcome. We are
examining it. The policy decision
that has been taken 1s that the VLWs
should be deployed for agricultural
activities and agriculitural production.

Shri Tennetli Viswanatham: The
Ministers should be more audible.

We have not been able to hear the
answers.

T

W!utheumhterofmmhtﬂ-

onliure be pleased to state:
() the areas where drought condi-

tions are apprehended to occur, owing
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to the failure of rains or the insuffi-
clency of raing in the current year;

(b) the steps taken by the Central
Government to check the recurrence
of drought conditions;

(c) the details of the wurigation,
tubewell, pumping sets schemes intro-
duced by Government or likely to be
introduced during the current year in
ort‘lier to meet the shortage of water;
an

(d) the other major schemes under-
taken by Government or likely to be
undertaken during the current year
to revolutionise the method and speed
of agricultural production?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (8hr!
Annasahib Shinde): (a) to (d). A
statement 15 laid on the Table of the
House

STATEMENT

(a) Due to the failure of South-
West Monsoon and Post-Monsoon the
worst affected areas are Gangetic,
West Bengal, Bihar State, Uttar Pra-
desh East, Rajasthan East, Madhya
Pradesh and Gujarat

(b) In order to avoid recurrence of
the drought conditions, the Govern-
ment of India has requested the State
Governments to take the following
steps-

(1) Demarcation of the chronical-
ly drought affected areas on
the following basis:

(a) incidence of rainfall,

(b) Annavari and land reve-
nue suspension data; and

(c) declaration of scarcity in
the past

(ii) Stepping up of the conven-
tional programme for mels-
ture censervation and attain-
ing full coverage.
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(iii) Feasibility of major and me-
dium irrigation works in the
areas;

Pilot studies for the more
efficient utilisation of land
combining forestry and fod-
der production;

Intensive groundwater explo-
ration in favourable areas
adopting new technology;

Survey of other resources like
minerals adopting modern
technology.

Providing other types of em-
ployment based on Industry,
ete.

liv)

{v)

(i)

{¢) A crash Drogramme of quick
yielding minor irrigation schemes like
pumpsets, tubewells, bored-cum-dug
wells was being taken up in the
drought affected areas. 1,40,000 maso-
nary wells are expected to be dug.
about 1,00,000 m wellg bored,
2,10,000 pumpsets would be installed
and 20,000 tubewells would becons-
tructed during the current year. It
is expected that about 1,50,000 electric
pumpsets would be energised during
the current year against 1,00,000 in
1965-68.

(d) Following are some of the ma-
jor schemes that have been under-
taken by the Government to revolu-
tionise the method and speed of agri-
cultural production:—

(i) High Yielding Varieties Pro-
gramme,

(ii) Multiple Cropping Program-
me.

(iii) New Concept of Irrigation.

{iv) Ayacut Development Pro-

gramme.

{v) Organizeg provision of inputs
for agriculture.

{vi) Farmer's Training.
(vii) Supplementary Food Produc-
tion.

(viil) Specia] Areas Development.
2763 (Al) LSD-1, Ny
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Shri Shri Chand Goel: The problem
of drought arises because of paucity
of water. Are Government co lecting
any data with regard to irrigation
waters, flood waters and water mana-
gement so that they are in a position
to formulate certain schemes to pre-
vent recurrence of such conditions?

Shri Annasahib Shinde: A consider-
able amount of data is available both
with the Planning Commission snd
with the Ministry. Regently a special
wing has been set up in the Depart-
ment of Agriculture to process these
data further.

Shri Shri Chand Goel: Are Govern-
ment aware that experts of the Ford
Fundation have suggested certain
measures to increase food production
considerably? Are they trying to get
those recommendations examined and
made use of so that food production
is increased and this problem is solved
to the satisfaction of the country?

Shei Amnmasahib Shinde: Not only
the Forq Foundation team but )ther
teams have gone into this problem.
Wherever suggestions have been made
by the various agencies, we are trying
to implement them in our day-to-day
work.

Several hon. Members rose—

Mr. Speaker: There are about half
a dozen names on this question. 1
am calling only those whose names
have been put in the list. Therelore,
if any other Member ig not called, it
is not my mistake. We are following
some method. I am calling only those
Members whose names appear here.

Shrl Jyotirmoy Basu: This is a
most important question concerning
millions of people in this country. If
you think that this is a mockery, we
are not going to agree with it.

sft feg @At : &7 W
N ag e § fe fearl ®Y g
T ¥ forg O qwrd aE N TTE Y
¥ forodt § ag g ww foem o%
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ojw o ot & At ? ok vEwt gs
wY au1 figear Foma ¥ o & adf wor
war §°?

@ an ag § fF feaw & &Y
falte formn & ag 3o o av
#w mfwz ¥ § foawar § 1 faar o
e & 3aw fadfz a@ faererr 81

SR ARG : W7 A qATH GBAT
wgd § ag gfer |

ot vt g et : & ware
LU GG

Shri Jotirmoy Basu: Time 1s being
wasted on thingg which are ummpor-
tant.

Mr. Bpeaker: Shouting is not going
to help. He is as much an hon. Mem
ber as any other. His name 15 in the
list and he is entitled to
question.

put his

8hri Jyotirmoy Basu: The impor-
tance of the matter to mallions of
people has to be considered

o1 vqu Ty et 33 A
® ag Y qar g fs A faelt & g 2
TTHY T F R amra gy & Ul
feam #t ferar vom fres ¥ 3o
g’

WETR WG ¢ A0 AT IS |

AL CURL B G

framat & = farwraer 9 g2 &7
& foaT 7% & w Faw W@

O ¥ 3 FH 46T T 7 A TE
44
Shri Annasahid Shinde: We are

having a very large-scale minor irriga-
tion programme which includes dig-

to the
the beginning Rs. 84 crores were pro-
vided in the p'an for minor irrigation
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deration the needs of some drought-
affected areas, Rs. 94 crorves more have
been added to the orginal figure,

oft yvve wowrlt ¢ ag AW wgw
AT § 1AW | qave ot AT AT
srew ¥ yowa §, efctew ¥ fam &9
&t 9 § 3g TR R T g
|1g & 376 @ T foemr § R e
g ¥ A sFrRMA AT T AT g v
T AT T qT A AF KA
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TW) (9T WY § & AT WY
argw A e amn
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Shri 8. C. Samanta. From the state-
ment I find thalt m order to avoid re-
currence of the drought conditions,
the Government of India has request-
ed the State Government to takc some
steps. I would ke to know whether
all the State Governments were called
%0 Delhi and discussions were held
with them, because every Stote has
some different situation in it?

Shri Amnaschib Shinde: These mat-
ters are discussed every year during
the course of the annual plan discus-
sions, and, moreover, as far as the
southern Statcs are concerned, there
was the Chief Min'ste~s’ Conference
which went into the problems of the
chronically drought-affccted areas.

Shri P. K. Deo: While view:ng
with concern  the fact that  this
drought, man-made famine and star-
wation deaths have become annual fea-
fures in th's country even after 20
years of independence, may 1 know
if the Government have considered
the propossl to have 3 Famine Com=
mission, a demand which has been
persistently made in this House, on
the analogy of the Famine Commis-
sion after the great Indian famine of
the last century, to inquire into the
warious charges of corruption in the
execution of relief works which were
mot properly executed, and which
were entrusted to Congress Party men
who contributed to the election fund
of the party in power? -

Shri Jagjivan Ram: I do not think
we have entrusted any of these relief
works in this drought season to the
Congress Party people; it has been
done through governmental agencies.
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tisfactory and there is no case for
enquiry.

Shri P. K, Deo: He should reply
yes or no to my demand for a famine
commission.

Shri Jagjivan Ram: There 15 no
case for it. I do not know what has
happened in his part of the country,
but so far as relief work is concern-
ed it had not been entrusted to any
Congress or other non-official agency;
it has been done all through govern-
menta] agency.

Shri K. P. Singh Deo: May I know
Sir why Orissa which was one of the
worst drought affected areas has not
bern mentioned and whether the Gow-
ernment of India has received any
communication from the State Gov
ernment with respect to some districts
which are drought-affecteq this year
too and what are the steps taken to
tackle scarrity condition: and avoid
starvation deuaths?

Shri Annasahib Shinde: I will re-
quire notice to say whet*her a parti
cular communication has becn receiv
eg or not from any State.

WRITTEN ANSWERS TO
QUESTIONS
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Prices of Foodgrains

*24.8Shri 8. M. Banerjee:
Shri Hem Raj:
Shri Yashpal Singh:
Shri N. C. Chatterjee:
8hri §. C. Samanta:
Shri Prakasp Vir Shastri:
Shri Bishwanath Roy:
Shrimatl Sushila Rohatgi:
Shri Ram Kishan Gupia:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what positive steps are being
taken to bring down the prices of all
kinds of foodgrains;

{b) whether prices in the open
market have gone up in U.P., Bihar
and all other States during the period
from December, 1968 to January,
1967; and

(e) if g0, to what extent?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrl
Annasahib Shinde): (a) Prices of
foodgrains can be brourht down in
the lba, run oaly by a substantial
increase 1n indigenous production for
which Government have taken various
measures In order to meet the situa-
tlon arising out of shortage of food-
grains, which has resulted in the
rise in prices, Government have
gtadually extended the system of
public distribution. The system now
covergs over 13 crores of population
and Central Govermment  supplies
large quantities for distribution at
sabeidised prices. The other impor-
tant steps taken to bring down
the prices of foodgrains include
intensification of procurement,

gy imports, mensures on
trade, control on bank advaces, etc.
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(b) and (¢). Press in UP. and
Bihar and most of the other States
showed a rise during this period A
statement showing the market prices
of important foodgrains at some #m-
portant centres in U.P, Bibar and
other States during this period is
laid on the Table of the House.
[Placed in Library. See No. LT-36/87].
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Bupreme Oourt:Judgment oo Funda-
mental Righty

°27.8hri Seshiyan:
Shri Yaskipal Bingh:

Shri Nath Pai:
8hri §. Supakar:

Will the Minister of Law be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the Sup-
reme Court Judgment on the Consti-
tution (17th Amendment) Act, 1964
dealing with Fundamental Rights;

(b) whether Government have
made an assessment of the implica-
tions arising out of this judgment;
and

(¢) if so, the reaction of Govern-
ment thereto?

The Ministey of Law (Shri Govinda
Menon): (a) Yes.

(b) and (c). The effect and the
implications of the Supreme Court
Judgment are under active considera-
tion of Government.

Uniform Code of Marriag, Laws

*28. Shri Karni Singh:
Shri D. C. Sharma:

Wil] the Minister of Law he pleased
to state:

(4) whether Government are oun-
sidering the desirabilily of enacting
uniform code of marriage laws appli-
cable to all citizens of India;

(b) if so, when such a Bill will be
introduced in Parbament; and

{e) 1f not, the reasons therefor?

The Minister of Law (Shri Govinda
Menon): (a) No, Sir.

(b) Does not anse.

(¢) The main reason 1s that there
15 no uniformity of views among the
different sections of the citizens of
India as to the enactment of a uni-
form. code of marriege laws appli-
cable to all citizeng of India In the
second place, so far as the marriage
laws of the minority communitics are



rence with their marriage law, which
i» o part of the Shanat, as an inter-
ference with Islam And lastly, the
Special Marriage Act, 1954 may be
regarded a8z a common cawvil code
relating to marriage. Although this is
only an enabling statute, not on y the
citizens of India irrespective of their
faith and religion but even other
persons can solemruse their marriages
in accordance with and under the
provisions of that Act

Delhi Milk Scheme

*29. Shri C C. Demal: Will the
Minuster of Food and Agriculture be
pleased tn qtate

{a) whether therc ha. been any
improvemont 1n the miulk supply post-
fion of the Dellu Milk Scheme,

(b) if so0, the details thercof, and

{c) how far 1t ha, succeeded In
meeting the requiremen's of the
people”

The Minister of State In the Mini.-
try of Food, Agriculture, Community

Development and Oooperation (Shri
Annasabip Shinde): (a) Yes, Sir,

(b) A statement showing month-
wise figures of procurement ever since
the Delhi Milk Scheme started 1s
placed on the Table of the Hous<»
Placed in Library Sce No LT-37/

7]
(c¢) 425 lakh bottles of mlk are
daily sold

"qmtm&titmmﬁﬁﬂ «
wr
*30 ot gennirc wedh
oft ew R o
v fafe s@ me wjfer e
s fss

(%) wn webc & g F ww
et qut &) dceTAr ©1

§ o et oy g aelt s orf
& v ¥ rowT< Y farwrad firoft §

(@) wmag o o § fr sjer
TS § e ¥ falt xw frdte v ovd
w3 ¥ foag g sdarfogy #1 sy
frr mor - ;

() afz g, ot w1 %@ Tvew §
frsrmay gl s & fag w o
q I @ A 9N TG w7
WA A6 FT3 § IR ¥ qHT F R
gee faer § ; W

() <o oae & gF ® W
afafem ¢ ?

fafw aft (st Wfwcx Fm):
(7) fata s 31 gas faema
sy g€ @ fair A od & wdw
sfaerror, sfasy #7991 & 737 WX
famreor, gznfvar gr #faag wenfagt
¥ q@ ¥ ATy peAerT wife graeft
wfag94,3

() avarT w1 wE ST A
18

(n) fraiem maIw & v wew
GysgwasTage ¥, (WY

(%) &7 97 faatew wfsmt 97
fafrvsat % st s @ @ w1 fw
&g &7 &Y 7 ¥ 37 OV FEH
Lﬂ;mt
Inter-State Transport Commission

*31 Shri N. v. Chatterjee:
Shrl 8. C. Samanta:
Shri P. K. Ghosh:

Will the Minster of Transport and
Shipping be plemsed to state.

(a) the difficulties experienced by
the Inter-State Transport Commi-
ssion in its functioning;

(b) the suggestions made by the
Road Transport Taxation Enguky
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Committee for the effective function-
ing of the Commission;

(c) whether Government propose to
take over the Intec-State Transport;

(d) whether the views of the State
QGovernmentis have been ascertained
in this respect; and

(e) if so, the particulars thereof?

The Minister of Transport and Ship-
ping (Dr, V. K. R. V. Rao): (a) There
are certain gpecial difficulties which
are under examination. Nevertheless,
and within its limitations, the Com-
mission has been doing useful work.

(b) A statement is laid on the table
of the Sabha, [Placed in Library. See
No. LT-38/67])

(v) to (e) The recommendations of
the Commuttce are under examination,
in consultut.ion with the Planning
Commission and the Statr Govern-
ments,

¥ood Situation

*32, Shri Nath Pai:

Shri 8hri Chand Goel
Shri D. C, Sharma:

Shri Ramachandra Ulaka:
Bhri Dhuleshwar Meena:
Shri S. Supakar:

Shri M. Sudarsanam:

Will the Minister of Food and
Agriculture be pleased to lay a state-
ment on the Table showing production
of foodgrains in the couniry this
year, giving a crop-wise and State-
wise break-up and state the estiamated
deficit and measures Government
propose to adopt to meet it?

The Minister of State in the Miuis-
try of Food, Agriculture, Community

Anzamahib Shinde):
of production of foodgrains Crop-wise
and State-wise for 1988-87 are not
yet svajlable.

It i difficult to give a precise idea
about the extent of deficit in food-
graing since this would depend on a
mumber ~f factors including the level

of production, carry-over stocks,
growth of population, rise in income
levels, shift in consumption pattern,
rate of urbansation ete. However,
Government is making arrangements
for 'mports 10 the extent feasible in
order to meet the deficit,

Fourth General Elections

*33 Shri 8. C. Samanta:
Shri Nath Paij:

Shri George Fernandes:
Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Will the Minister of Law be pleas-
ed to state:

(a) the mature of complaints made
by the various political parties and
cvandidates during the conduct of
General Elections in  February last
and action taken '» the Election
Commission thereon;

(b) wneither any preliminary or
interim report is proposed to be sub-
mitied; and

(¢) the total and State-wise ex-
penditure on the Gencral Elections
and the contributions made by the
Stuates towards the expenditure?

The Minister of Law (Shri Govinda
Menon): (a) Complaints mostly of a
reneral nature like disturbances at
clection meetings, closure of indus-
tria] establishment on the date of
poll, rejection of nomination papers,
wrong allotment of symbols, etc.
-were received by the Election Com-
mission during the conduct of the
general elections in  February last.
The Commission took prompt action

to make enguiries wherever the
allegations were prima facie verifi-
able. .

(b) No, Sir.

(c) The total and Statewise ex-
penditure on the last gemeral elec-
tions has mot yet been worked out
by e Election Commission as the
informationt in relation thereto is not
yet availablee, By eand large, ex-
penditure incurred by the Govern-
ment in conneetion with elections ta
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the House of the Peaple and the State
Legislative Assemblies held simul-
taneously are shared on a 50-50 bass
between the Central Government
and the State Governments.

Food Situation

*34. 8hri D. C, Sharma:
Shri Shri Shand Goel:
Shri KEanwar Lal Gupta:
Shri Nath Pail:
Shri Prakash Vir Bhastri:
Shri C. C. Desal:
Shri S. Supakar:
8hri M. Sudarsanam:
Shri Ram Kishen Gupta:

Will the Mimister of Food and
Agriculture be pleased to state-

(a) Government's assessment of
the food situation in the country at
present; and

(b) the details of the measures
taken or planned to meet the food
situation, and maintain supplies of
minimum foodgrains to all the peo-
ple throughout ibe country?

The Minister of State in the Mipis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Annasahib Shinde): (a) The
food situation in the countiy conti-
nuous to be difficult A detailed
sta ement on the subject 1s being
laid on the Table of the House sepa-
rately

{b) The new Government wil] have
a fresh look on the problem and any
further measures that may be found
necessary will be planned after dJdis-
cussion at the Chief Ministers' Con-
ference to be held early next month
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Cost of Imported Foodgrains

*36. Dr. Karm: Singh: Wul the
Vinistor of Food and Agriculture be
pleascd to stale

{a) whether the cos  of imporied
foodgrains has zone up as a result of
devaluation,

(h) the difference between prede-
valuation and post-devaluation prices
per ton of imported wheat, and

(c) how it 1s reflected in the com-
mon man’s food oudget” -

The Minister of State in the M-
try of Food, Agriculture, Commu-
nity Development and Cooperation
{Shri Anhasaheb Shinde): (a) Ves,
Sir

(b) and (¢c) The difference bet-
ween pre-devaluation and post-deva-
luation cost of imported wheat 18
about Rs. 200 per metric ton. The
1ssue price of imporied wheat was
not increased immediately after
devaluation. The price was, how-
ever, raised slightly from Rs, 30 ‘o
Rs. 55 per quintal with effect from
the 15th November, 1066,
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Price of Rationed Wheat and Rice In
Delhi

*38. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have
mcreased the prices of rationed
'wheat, wheat producis and rice in
Delhi;

(b) if so, the reasons therefor; and

(c¢) the steps Government propose
to take to bring down the prices of
these ariicles in Delhf? -

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) Yes, Sir

(b) The issue prices of
(imported) and rice
Central Government
revised upwards 1n November and
December 1966 respectively. The
revision which was applicable to all
the States and Union Territories was
made in order to narrow down the
gap between the Government issue
prices of these grains and the open
market prices and also to reduce the
amount of subsidy being borne by
the Central Government in the dis-
tribution of foodgrains. The increase
in the issue prices of wheat products
was made in consequence of the
increase in the issue price of wheat
(imported).

wheat
supplied from
stocks were

fc) Ds not arise.

Replacement of LA.C. Aircraft

*35. Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri P. K. Deo:

Shri G. C. Naik:
Shrl K. P. Singh Deo:
Shri A. Dipa:

Will the Minister of Tourism anmd
Civil Aviatlon be pleased to state:

() whether it iz a fact that Gov-
ernment are examining the proposal
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to replace a number of types of air-
craft belonging to the Indian Airlines

«Corporation, and

(b) 1f so, the types of arcref. o
be replaced and the estimated ex-
;penditure thereon?

The Minister of Tourism and Civil
Aviation (Dr Earan Singh): (a) and
{b). The question of selection of &
suitable aircraft to replace the Vis-
counts 1n the fleet of the Indian Air-
lines Corpota ion 1s under examina-
tion by a Commuttee set up for the
purpose

Import of Fertilizer~ in 1967-68

16. Shri D. C. Sharma: Will the
Mrnuster of Food and Agriculture be
pleased to state

(a) the total quantily of fertilizers
Hroposed to be 1mported during
1967-68, and

(b) the names of the countries
from which these will be imported”

The Minister of Siate 1n the Mims-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) The estimate
«f imports for 1967-68 of fertilizers
sgainst foreign exchange allo ted so
far 1s as under —-

Tonnes  In rerms of
Ni rogenous Ferunswers 336,200 Nitrogen
Phosbhanic Fertilisersn. 124 60 T20
Paoragsic Fer uisers 217,00 K20

The level of imports of Nitrogen
is expected to mse to 85 lakh tonnes
which target has been approved

(b) As far as nformation 18 avail-
able, these imports are expected to
be made from USA, Canada, West
Ruropean countries, GD.R, USSR,
Poland and Japan.
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17 Shri D. C. Sharma:
Shrl Ramachandra Ulska:
Shri Dhuleshwar Meena:

Will the Minizter of Transport and
Shipping be pleased to state:

(a) whether the construction and
other ancillary work of the Haldia
Port are being carried on according
to the tuime schedule imtially fixed,

(b) 1f not, the reasons therefor, and

(c) when the project is likely to
be completed?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
Yes

(b)Y Does noi arise

t¢) The project 1s expecied to  be
completed by January, 1971

Fnnore Port, Madras

18 Shri Sezhiyan: Will the Mmis-

fer of Tramsport and Shipping be
pleascd to state

(a) whether any final decimon has
been taken to develop a minor port
a Ennore m Madras Btate,

(b) whether any financial provi-
sion has been made in the Fourth
Five Ycar Plan for this scheme, and

(c) if so, the salient features of
the scheme contemplated®

The Minister of Transport and
:Npm (Dr. V. K R V. Rao) (a)
[+]

{(b) No
(¢) Does not arise

Import of Traotors

19. Shri Beshiyan: Will the Minis-
ter of Food and Agricultore be
pleased to refer to the reply given
to Starred Question No. 554 on the
20th November, 1088 regarding the
import of tractors from Yugeslavia
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(a) whether the infwml% has
since been collected; and

(b) if so0, the details thereof?

The Minister of State in the Minis-
iry of Food, Agriculture, Community
Development and Cooperation (Shri
Annasaheb Shinde): (a) Yes, Sir,

(b) No foreign exchange has been
released by the -Government of India
for the import of the Yugoslav craw-
ler tractors in question through any
importing firm for the use of the
Government of Origsa. It is under-
stood from the Government of Orissa
thal they have a proposal for buying
similar tractors out’ of the stocks
available with an Indian firm. The
transaction has. however, not vet
been finalised.

Disturbance in Polling Stations during
4th General Elections

20. Shri 8. Snpakar:
8hri Bibhuti Mishra:
Shri K. N. Tiwari:

Will the Minister of Law be pleas-
<d to state:

(a) whether any disturBance in any
polling station necessitating the ad-
Journment of polling was reported
trom any part of the country during
the period of last General Elections;
and

(b) the tota] number of cases where
polling was adjourned under @ection
37 of the Representation of the People
Act, 18517

The Minister of Law (Shri Govinda
Menomn): (a) and (b). The number
of polling stations, Statewise, where
polling was either temporarily sus-
pended and resumed or suspended for

the day and adjourned to  subsequent
day was as follows

Andhra Pradesh . 2
Bihar - 15
Haryana 1
Madhya Pradesh . 1
West Bengal 2
Manipur s

TaraL 26

Bye-elections

21. Shri B, Sapakar: Will the Minis-
ter of Law be pleased to state:

(a) the number of cases, where on
account of the death of some cantest-
ing candidates between the date of
filing the nomination papers and that
of election, it has become necessary
10 hold bye-elections; and

(by when are such bye-elections to
he completed?

The Minister of Law (Shri Govinda
Menon): {(a) The number of cases
where on account of death of contest-
ing candidates between the date of
flling nomination papers and the date
of election, the Teturning officer had
to countermand the poll in accordance
with section 352 of the Represeniation
of the People Act, 1951 and order new
election is gmen beiuw.—

Number

State
Madrass .
Maohsrashirs

Orissa
Uttar Pradesh

o o

(b) The election in Gujarat has
already been completed whereas the
completion dates of election in respect
of the other cumstituencies are as
follows:— ,

Nim- of S:ac Chrisitmeey Date of completion
. Madris . Thiruman Assembly constituency 3rd May, 1
; M:ha::shm Amhczﬂﬂma;mnbly o{mnmcncy ) :‘ :;h :pﬂrlﬂln :%
O . Purl ikhmundi assembly constituency
i Uhm“?udesh (1) Jaurpur and r‘l““'!ﬁ 20th April, 1967.

(2) Harriiya (SC) mblgr constituency.

counter-
‘B.~-It may be mentioned that an election necessitated by the
mn(:ﬂuotmmumducnumﬂ.hmomﬁnmmdmemm |

‘oo and is not a bye-election.]
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Supply of Foodgrains to U.P. and
Bihar
22, Shri S. Supakar: Wili the

Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of foodgrains
supplied monthly te Uttar Pradesh
and Bihar since November, 1966 up-
to-date; and

(b) whether there has been any rise
in the prices of focdgrains in these
States during the last four months?

The Rlinister of State in the Minis-
try of Foed, Agriculture Community
Development and Ceoperation (Shri
Annasaheb Shinde): (a2) Month-wise
supplics of foodgrains to Uttar Pra-
desh and Bihar since November, 1966,
have been as under:—

“In thousand tonnes)

Month Uttar Bibar
Pradesh
Novemnber, 19066 632 126
"Deceraler, 1960 g0 i62
January 1967 : 90 170
February, 1067 .5 i65
Maick, 1967 : 124 175

(Quantity alletted

In addition to above, 14.3 thousand
tonnes of coarse grains were allotted
to Bihar during the said period.

(b) Between December, 1966 and
February, 1067 prices of foodgrains in
Bihar registered a sustantial rise due
to the heavy decline in the production
of foodgrains. In the last two weeks
or so prices of foodgrains in"The State
have shown a tendency to decline.

In U.P. also the prices of foodgrains
started rising from November/Decem-
ber, 1966 till about the 4tp March,
1967. Thereafter, the prices of wheat,
jowar and gram have recorded a
decline while those of rice have shown
a small fall in some places. In others
it remained steady.

MARCH 21, 1967
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12 hrs.
RE: COVERAGE OF QUESTIONS

Shri Mohamed Imam (Chitradurga):
3ir, we were disposing of in previous
Parliamen.s some 20 or 25 gquestions
during the Question Hour. We are
not able to dispose of many ques-
tions now.

Mr. Speaker: I myseli wanted to
say something about this matter. We
are not able to complete even our
questions a day. I have requested
the Leaders of all parties to si. to-
gether this evening and find out
some method so that we may finish
at least 15 to 20 questions a day. If
oue hundred people get up and I am
to give them each a chance to put
supplementaries we will not be able
.0 finish even two questions a day.
Therefore, I request all the Leaders
to help me and say how we could

proceed. I think I should allow two
or three supplementaries normally
and on some important  guestions

fve or six, but 1 am regassiing  the
leaders also io give their views. The
leaders, I hope, will also explain io
their parly members the procedure
that we will have to follow. I will
request them to meet me this even-
ing and we will see what co-opera-
tive guidelines should be there. We
should follow some method.

Shri N. Sreekantan Nair (Quilon):
We have tabled an adjournment
motion and all the eighteen Members
from Kerala have signed it. Are
you taking it up now or not?

Shri Chintamani Panigrahi (Bhub-
aneswar): Wi.h regard to the discus-
sion on questicns, T want to say this.

Mr. Speaker: You please tell your
party representative so that he can
put forward your suggestion when
we meet together.

Shri Chintamani Panigrahi: I will
take only one minute. There were
some restrictions on the number of
questions to be admitted on a day
because of the Emergency. Now
that the Emergency has been revok-
ed, no remriction should be put on
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the number of questions to be admit-
ted.

Shri Vasudevan Nair (Peeramade):
‘We do not know what you said about
the point raised by Sreekantan
Nair on the Kerala food situation.

Mr, Speaker: Some of these motions
have come and some had been
allowed. Others have been dis-
allowed, Those that had been allow-
ed had been sent to the Ministry and
when they give their reactions, that
will be included here as and when
they are known. Therefore, I can-
mnot say anything about them now.

Shri N. Sreekantan Nair: You will
intimate to me whether it has been
accepted or not.

Mr. Speaker: Naturally, it will be
intimated to you. Hon. Members
who have tabled the motions would
be informed.

Shri A. K. Gopalan (Kasergod):
‘That means that you are withholding

your decision on the adjournment
motion.
Mr. Speaker: Yes, that is correct.

Shri Vajpayee.

12,03 hrs.

CALLING ATTENTION TO MATTER
fOF URGENT PUBLIC IMPORTANCE

DEPARTURE OF Mrs. SVETLANA
ALLELUEVA FROM INDIA TO THE WEST

ot w1, § afaerady @iw Taa
F famfatas faag #1 @iz d3farad
HAT FT AT fZHATATZ AT ITAAT FTATE
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“AradT SFaET  ofaduar &
q7T & afr=d7 3w w1 geq=
The Minister of External Affairs

{Shri M. C. Chagla): Mrs. Svetlana
Allilueva, a national of the USSR,
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arrived at Palam airport from Mos-
cow on the 20th December, 1966 by
Aeroflot with a Soviet passport issu-
ed at Muscow on 5th November 1966,
The passport was valid for 2 years,
i.e. up to Hth November 1968 and had
a visa dated 16-11-1966 valid for one
month issued by the Indian Embassy
in Moscow. The visa had been issued
in the normal course by our Embassy
in Moscow at the request of Mrs
Allilueva. Her visa for siay in India
was later ex'ended up to 15th March,
1967 at her request received through
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the Soviet Embassy. No further
request for exiension of visa was
received.

The facts as ascertzined by us

appear to be as follows:

Mrs. Allilueva stayed in the Soviet
Embassy from the 20th to 25th
December 1566 when she left {for
Kalakankar. She was carrying the
ashes of the late Kanwar Brajesh
Singh of Kalakankar who had died
in Moscow on 31st October 1966 for
immersion in the Ganga at Kalakan-
kar. She was offered, and accepted,
hospitality at Kalakankar by Shri-
mati and Shri Dinesh Singh, who is
the nephew of the late Xanwar
Brajesh Singh, and by Shrimati and
Kanwar Suresh Singh, brother of
the late Kanwar Brajesh Singh. She
returned to Delhi on the 5th March,
1957 and stayed as the personal guest,
of Shrimati Dinesh Singh on the 5th
night. On the morning of 6th March,
an officer of the Soviet Embassy
called for her and escorted her to the
Soviet Embassy where she stayed
in the Embassy hostel.

It is understood that she was to
have departed for Moscow by Aero-
flot on 8th March 1967, in the morn-
ing, but it was subsequently learnt
that she had actually left by commer-
cial flight, Qantas No. 751, on the
night of 6th/7th March at 0240 hours
for Rome. Till the morning of 8th
March neither the Government of
India nor any Indian officials had any
previous  information about | her



So1
(]

{Shri M. C. Chagla]
intended or actunl departure on the
Tth morning.

r

She had vald travel documents.
She departed from Palam awrport
with a vahd Sowviet passport and a
visa for USA under her own name,
no ‘P form 13 required by foreigners
leaving India, nor 1s anything like
an exit permit required by a foreigner
leaving India before 3 months

According to our information, her
decision to leave India for Rome was
entirely her onn She had not pre-
viously contacted any Indian offi
cials m regard to her departure on
the 7th March morning, nor had she
discussed her plan with her Indian
hecst or the Indian authorties It
appears that she telephoned for a
taxi from the Soviet Embassy hostel
on the evening of 6th Maurch and
went n that tax), unaccompamed
by anyone else, to the US Embassy
A US wvisa was given and a ticket
for Rome was bought for her by the

US Embassy The Embassy sent an !

officer who
Palam airport
Rome

accompanied her to
and from there to

Mrs Allilueva was not a gues of
the Government of India The Gov
ernment of India had no oceasion
to consider the question of giving
her agylum as no such request was
received at any time from her

Initially when the fact of Mrs
Allilueva having left India 1n the
eompany of a Second Secretary of
the US Embassy became known, the
Soviet Embassy made representa 1ons
to us (An hon Member He 13 &
CIA agent) We immediately took up
the matter with the US Ambassadaor

in the light of the information we
have subsequently received, Mrs
Allilueva has chosen to stay in Swat-
zorland for some time for what
appear to be purely personal reasons.
Her departure from India was pure-
ly her personal matter and, so far as
we are concerned, there iv no failure

Mrs. Svetiona MARCH 21, 1967 Defection to the
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of any kind on the part of any of
the Government of India agencies in
the matter

ot wry it wedEt e
Ry, et fRu s Ry sgr g fe
St WA WTR ¥ SETAT TRy
4, vah T ¥ 3 ok quAr @
fast sitv 7 37 X o4 fEACF@ W
T faar | ¥ & g weaew ¥ ke
wlt #1 e fregTdve & g qfee
wat oY el am avw T 13
1 RT mr Fwveq 7 o feor gwFAT
forany ot qefas & wgr @

“She decided to come to
Swiizerland because her wish to
remain m India was not fulfilled ™

am #1701 2 fr ferwviz ¥ gfow
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qh 7 gf &t 3w fazavie oW
¥ faq we@ 7197 91 1 AT g
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qaTa g% 4v 1 21 e @ e ol
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® WroT A sex & fae wgr aqar &Y
dfags &1 ATaw g wrAar 7 s
Hifaag &7 & WU & I W T
£® WX X R wEeq ¥ ww wf ?

Shri M, C. Chagla: I am sorry to
my that the allegations made by my
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hon. friend are not correct and neces-
sarily the inferences drawn .rom those
allegations are equally unfounded.

Bhri A. B. Vajpayee: I have not
made any allegations.

Shri M. C. Chagla: The allegation
is, she wanted to gtay in India, but
was not allowed.

Shri A. B. Vajpayee: I have quoted
the statement made by the Police
Minister in Switzerland. That is not
an allegation.

shri M. C. : I have got the
statement here with me.

“The Swiss Minjster of Justice
said on March 14 that both India
and the United States have retused
Mrs. Allilueva’s request for
asylum”.

Thig 1s incorrect. The position 1s, she
eame, as I said, with a Soviet passport
with a visa for a certain period. When
she asked for the extension of the
visa, we granted 1.. After that, al no
time did she indica'e any desire on
her part to stay further in India nor
was any request received by us from
the Soviet Embassy or from her that
she wanted to continue to stay in
India. Therefore, no question of
giving her asylum in India arises.
She came with a passport and if she
wanted to stay further, we would
have considered the question of ex-
tending the visa, The question did
not arise because she naver suggested
that she wanted to slay beyond the
time the visa would expire, which
was 15th March.

Shri A. B. Vajpayee: What about
the latter part of my question? Why
did not the Prime Minister on her
own accord Invite Mrs, Svetlana to
stay in India?

Shri M. C. Chagla: She was a pri-
vate citizen on g private wisit. I sub-
mit with great respect that it is not
for the Prime Minister in her official
eapacity to invite a private citizen to
stay in India when her home is in
USSR, )

1888 (SAKA) Defectipn to the
West (CA)

Wt wtere fag (W) : w1
FOFTT Qe wfaq & W ST
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Shri M. C. Chagla: At present she
18 in Switzerland, If she wants to
come back to India, we will certainly
consider her application in the wusual
course. That means, she should apply
for a visa. She has not expressed any
such intention at present. We have
been informed and our information is
correct that her present intention is
to continute to stay in Switzerland.

She has not expressed any desire to-

come to India from Switzerland. If

she changes her mind, if she wants to-

come to our country, the hon. Mem-
ber knows the usual procedure, which
1S to go to our Embassy and ask for
it  The question is hypothetical and
it does not arise.

Shri A. B. Vajpayee: Sir, the facts
are bheing suppressed and the hon.
Minister of Foreign Affairs is trying
to mislead the House. Is it not a
fact that a Special Officer of the
Ministry of External Affairs was sent
to contact Mrs. Svetlana in Switzer-
land and, if so, may I know what re-
port he has brought?

st w0 avo famy ()
AT ATET WIE WTET F 1 £OTH MR
AN T ! ToTT @ iR
& YT gars frar s € S
H/yaT 091F A4 PRaT S o

Mr. Speaker: There is no point of
order, The answer was not clear and,
therefore, he asked for a little clari-
fication. Normally we allpw only one
question to be put.

Shri 8. M. Banerjee (Kanpur): Sir,
I rise to a point of order. When =
specific question is put a specific
answer, g clear answer should come.
All these Calling Attention Notices—
even we have tabled several questions
on this—about Mrs, Svetlana are



50§ Hﬂ.m MARCE 21, 1987 Defaction 10 the

(Shat 8. M nmm.}

based on certam press reports where
it was said that there was collusion..

Mr. Speaker: What 1s the pomnt of
order?

Bhri 8 M Banerj¢te: The circum-
stances leading to the departure of
Mrs, Svetlana show that 1t was with
the connmivance of CIA and a senior
officer here That has not come 1n
his statement There should be a
straight answer to this question

Mr. Speaker: There 18 no poimnt of
order

Shri Ilem Barma (Mangaldai): Sir,
it has .'en widely reported m the
World Piess that Mrs Svetlant was
whisked out of this country via
Rome to Sw~itzerland by a CIA agent
who happe. to be the Second Secre-
tary of the US Embassy mn this
country It was also reported how
the visa was extended with the active
help and co-operation of a Minster
of the Government of India and an
official of the Ministry of External
Affairs In that context, may I know
whether the Government have
enquired into the antecedents of this
Minister who 1s responsible for ex
tending her visa and offering hospi-
tality to her and, secondly, whether
it 13 a fact that a suggestion was
made to the Government of India
not to offer asylvm to Mrs Svetlana
in this country because she was mar-
ried to an Indian and she might
claim a share of the property belong
ing to that family?

Shol M. C. Chagla: Sir, I will
answer each of these questions With
regard to the CIA agent I saw a
report in the New York Times and
we put 1t squarely to the American
Bmbassy. The American Ambassador
categorically and emphatically den-
ied that he was a CIA officer

Shr] Umanath (Pudukkotts1): They
never agree, The US Government
have never agreed that they are CIA

West (CAY 5%

agents. Are we merely 1o depend
upon American admission on ques-
tions relating $to CIA agents (Inter-
Tuptions) ?

Shri M, C, Chagla: If my hon
friend says that notwithstanding Lhis
denial of the Ambassador of the
United States of America, which
prima focie musi be accepted—he is
an Ambassador—we must take action,
if anything comes to light or comes
to our informa.don or knowledge
which detracts from what tLhe
Ambassador has said, we will cer-
tainly take necessary action But
today the position is, apart from
what appeared in the New York
Times the only fact that is before us
15 a categorical demal by the US
Ambassador that he 15 not a CIA
agent

Shri S. M. Banerjee: What 1s your
information (Interruptiong)?

Shri M. C. Chagla: It 15 absolutely
false 1o say that she was, to use his
word, whisked ‘away The facts, as
1 have stated, are that she went to
the US Embassy with a valid pass-
port and she was given a wvisa
(Interruptions)

Shri S. M. Banerjee: A Cabinet

Mmnister and Shr1 T N Kaul are
involved
Shri Jyotirmoy Basa (Diamond

Harbour) His answer does not give
any satisfachion to us (Interruption)

Mr. Speaker: There are other
methods of seekmg that satisfaction

8hri Jyotirmoy Basu: We are here
to get satisfactory answers

SBhri M C. Chagia: 1 will answer
any number of questions 1 am not
keeping anything back from the
House But give me an opportunity
to answer the gquestions wathout in-
terruption.

Shri Randhir Singh (Rohtak): They
are not interested in the reply
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thei M. 0. Chagia: Shri Hem
Barua said that she was wishked
away. That !s not correct. She had
a valid She went to the
American Embassy for a visa and the
visa was granted. She went to Palam
airport. She was in the Palam air-
port for an hour. She got a ticket
in the ordinary course and she travel-
led by an ordinary commercial plane,

8hri 8. M. Banerjee: Who gave her
money? Was it in Indian rupee?

Shri M, C. Chagla: I will first
answer the questions of Shri Barua.
I wish to deny emphatically, categori-
cally and unequivocally that any
Minister or any officer of the Govern-
ment of India had anything whatever
to do with her departure from India
to Rome and to Switzerland. It is an
aboslutely false and malicious charge.
It is equally false to say that she ever
claimed asylum in this country. The
question of asylum did not even arise,
What Mrs. Svetlana wanted was ex-
tension of visa, If she had asked for
extension, very likely we would have
granted it.

Mr. Speaker: Shri P. K. Deo.

Shri Hem Barua: Sir, I rise on a
point of ordtr. My question has not
been answered satisfactorily.

o T wge wifg (ww) ¢
Wt & gaew § ag aqrfer s
t e doft aga wY T T ¥}
wifgd, ¥ firw W w=T Al
wifid, sv st wfed, woht o
waTAT ot JT & watar ST Sy ar
gHie et Wy ¥ oft aw oy wgr
fis eRererra oft ¥ agt 9T woor WY Wi,
weyd e 8, wife ey
reafadf ¥ ¥ fev-fer d o ax o
s ag wree % wrn TgaT e Wl
§ it 9w v e s & ok wroy
THIT & §8 Wl & 9 0w oy
wrewy & At ¥
2768 (Ai) L8D--3.

West (CA)
Shri Randhir Singh: Under what
rule is he raising it?

Mr, Speaker: What is the point of
order?

o T wige wifgm - wife
Y GU A aar g @ § | Sawmn it
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& ool s $ 3 Angan g R g aTs
¥ o N S W
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Shri Randhir Singh: Is he replying
to the question?

Shri Hem Barua: Sir, my question
has not been answered. I will ex-
plain it in a minute.

Mr, Speaker: 8hri Lohia is on his
legs.

To TW wAET Mfgn ¢ ¥ AR

Hagwm @t R &

Shri Jyotirmoy Basu: Bir, I rise on
a point of order.

Mr. Speaker: Already another hon.
Member is on his legs, raising a point
of order.

Shri Jyotirmoy Basu: So am I

Mr. Speaker: Let one be over I
find the hon. Member is going into
details. What is his point of order?
Let him state that. I would like to
hear that.

o T WY Wifgn @ TigE
o i< a7 § fF dfadl & are i
e g e chrarmidw < ¢
q oY w4y o § | 9 OF wwew
& wer §, ¥ orw sfoen § off war
a6 @ & TR vy el e e
gferar § ol ¥ oty OF A E A wew
wraffar
Mr. Speaker: The point which he
is raising is a different one. He says
that the information which is in his

poasession should be given. That is »
different matter.
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Shri Hem Barua: I have put a
question. The reply was not satis-
factory.
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Mr, Speaker: That is a different
matter. I now call Shri P. K. Deo.

Shri Hem Barua: What about the
extension of the visa?

Mr. Speaker: He has answered it.

Shri Hem Barua: He has not
answered it.

Mr, Speaker: He has answered it.
It may not be satisfactory, but he has
answered it.

oft Wt amw o (feesit-aT)
eI TEYET, AT ot ¥ warer fvan
q1 & fereawts Y sifea o aay
q1 AT (T ¥ § 398 M Fomra
T faar

Mr. Speaker:
satisfactory . . .

Shrl Kanwar Lal Gupta: He must
answer. He has not replied at all.

Mr, Speaker: I have called Shri
P. K. Deo. Other Members can seek
further clarification.

o T wavET wifgar : = fraw
41 W |

oft dwr e g feewcie WY
WTRET WIIT 147 97, Ia% FOR e
g?

Mr. Speaker: What all you wanted
to say, you have said.

o T sl Wfgm : W WY
AR ST w7 v IO AX & 7 e
FdrarT A M oF A qgr W o
® WO, FET Qe & 1w, e
T fF aw i€ WA W A A

If the answer is not
(Interruption).
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Mr. Speaker: You are again making
a speech. There is no point of order.

o T woET wfgar: WIS I
gfemn

Mr. Speaker: Other Members are
there. They will ask that point.

Shri P, K Deo (Kalahandi): While
it is interesting to note the defection
of Soviet dignitaries from the Iron
Curtain to the free world, is it not
the rule in this country that you
change the nationality after marriage?
After her marriage to an Indian
national has she not changed her citi-
zenship and is she not entitled to stay
in this country?

Shri M. C. Chagla: This marriage
was not registered in Russia. The
Indian gentleman had a wife here
who was judicially separated but not
divorced from him. That is the posi-
tion with regard to the marriage,

Shri P. K. Deo:
mistress?

Then, was she a

Mr. Speaker: It is left to you.

Shri Hem Barua: We are interested
in knowing more about this marriage.
Was she really married or not?

Shri K. P. Singh Deo (Dhenkanal):
When the External Affairs Minister
has stated categorically on the floor
of the House that Svetlana was a
private citizen and was on a private
tour, then what was the need Yor a
Minister of the Central Government
to ring up the Russian Ambassador,
personally, for the extension of her
visa?

Shri M. C. Chagia: Even a Minister
of Government can have private
visitors and a private life. She was
a guest; she was bringing the ashes
of his uncle. It had nothing to do
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with Government. He was not acting
as a Minister of Government; he
was acting in his private capacity. He
gave her hospitality. He and his wife
looked after her. Is it a sin if a
Minister has a friend or a guest?

ot favwrw mim  ( FAWIY)
s, der fe AT qat & s
gor & i A starera & g miva
farza iy T WX SaaT afaa &
quy fFET WYT § TUAW FH -
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wrfpEdl & ITX AN g fear, w@n
ey Rfes darey ¥ wfagt w1 v
&0 fEar war §, ot &7 four aavr §
& FTHIT F I@ arr ¥ sy afafean
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Shri M. C. Chagla: In order to leave
no doubt in my mind I had sent on
my own responsibility an officer of my
Ministry to Switzerland to contact
this young lady so that I should know
first-hand what her reactions were. I
want to assure the House that I am
satisfied beyond any doubt that what
I have stated in this report is abso-
lutely correct,

Shri Nath Pai (Rajapur): Before I
proceed to ask the question proper I
would like your guidance on one thing
and that 1s the mysterious process by
which an adijournment motion under-
goes kayakalpa and becomes a calling-
attention notice. I wanted to censure
the Government for its culpable lapse
about a variety of matters in this
rexard. Instead, it has come to me
as a calling-attention notice.
I register my protest against it. I do
not know how an adjournment
motion, by a mysterious process,
becomes a call attention notice.

Mr. Speaker: There was the No-
Confidence Motion only yesterday.
There are so many opportunities to
censure the Government, This is
also one of them. After all, it is an

West (CA)

important matter and I wanted to
give you a chance here.

Shri Nath Pai: I am grateful to
you for giving me a chance but 1
have a right which is better than a
chance.

This Ministry somehow is getting
no orious about its lack of ability to
handle affairs where women are con-
cerned, whether it is Reita Faria or
Svetlana Stalin. I should like to ask,
though he has said that categorically,
decisively, resolutely and emphati-
cally also, in spite of all these
adverbs which he has used, whether
it is noL a fact that this unfortunaie
lady did pathetically plead, not for
extension of visa—let not the ex-
Chiet Justice of Bombay take shelter
behind the word ‘asylum' which Mr,
Vajpayee used—and ask for permis-
sion, not once but repeatedly, and
did write letters to the External
Affairs Ministry requesting for per-
mission to stay in India and, if so,
whether the request was also
made personally to the Prime Minis-
ter of India and why was this request
denied by the Government of India.
Let me read this:

“It has now been established
that Madam Svetlana was to be
in contact with Mr. Royal at the
residence of a Union Minister. At
least ome senior civil servant
knew Madam Swvetlana intimately
and wag involved in making ar-
rangement for her exit from
India.”

May I know whether she was
scheduled to dine with a senior offi-
cial of the External Affairs Ministry
on the day she made her departure?

8ir, I would mot like to take
shelter behind raising a point of
order to claim the time of the House.
I have asked very clear questions
and I would expect him to be
equally clear in his replies.

Shri M. C. Chagla: She did not
meet or dine with any Indian official
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after she shifted to the Soviet Embas-
sy on 6th March morning. It is
absolutely incorrect to say that this
lady made any request to the Exter-
nal Affairs Ministry, to any Minister
or to the Prime Minister, to stay on
in this country, Leave aside a
pathetic request but even an ordinary
request was not made. 1 have said
it before and I repeat that we
extended the visa and there was no
question or suggesion that she

wanted to stay on in India

Shri Hem Barua: What
difference?

Shri M. C, Chagla: She gave her
friends to understand which include
Mr. Dinesh Singh and an official of
the External Affairs Ministry that
she wanted to go back to the U.S.S.R.

WMo W wANge Sl : 1 famgw
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Shri M. C. Chagla: Mr. Dinesh
Singh was under that Iimpression
when she left his house and went to
the Soviet Embassy, It came to him
as much of a surprise as to others,
including the Soviet Embassy, when
she suddenly disappeared to Rome in-
stead of going back to Soviet Union.
Therefore, this charge of any intention
on the part of the External Affairs
Ministry, its officers or Ministers, is
absolutely false.

Shri Nath Pai; There are five letters
from this lady to the Ministry of Ex-
ternal Affairs.

Shri M, C. Chagla: I am not taking
any refuge under any legel concept of
‘agylum’ or ‘visa’. I want to state the
fact that she expressed no desire what-
ever to continue to stay in this coun-
try.

Shri Nath Pai: What about
letters?

is the

these

Shri M. C. Chagia: It is absolutely
false suggestion made by Mr. Nath
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she was t in contact with
brought in with any

Shri Nath Pal: It is from the Patriot,
I asked about the letters.

Bhri M. C Chagia: I hope Mr. Nath
Pai has sufficient detachment and im-
partiality and will not accept, as gos-
pel truth, anything that appears in the
papers.

Shri Nath Pal: Particularly, the
Patriot.

&t fwwewat (@fRYT) ;0@
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Shri M. C. Chagla: Any paper, whe-
ther it is the Hindustan Times, the
Statesman, the Patriot or the Timeg of
Indig—of course, the Times of India
is not being published now. I look at
all the four papers and I have learnt
during the years, and 1 hope Mr.
Nath Pai also will learn during the
years, not to accept everything that
appears in the papers.

Shri Surendranath Dwivedy (Kend-
d::apn.ra): About letters, he has not
said anything.

Shrj Bal Raj Madhok (South Delhi):

A specific question was put about five
letters that were sent,

Shri Nath Pai: I beg your indul-
gence.

Mr, Speaker: On the letters?

Shri M. C. Chagla: No letters were
sent by her to the External Affairs

Ministry.

Shri Nath Pai: Did she not request
the Prime Minister? Did she plead
with the Prime Minister for permis-
sion to stay or not?
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Shri M. C, Chagla: No,

Shri Baburao Patel (Shajapur): It
was said by the External Affairs Min-
ister that Svetlana was not the wife
of an Indian citizen. This matter has
now taken a very romantic and co-
lourful complexion. She wag the
sweetheart of an Indian and therefore
the matter becomes very emotional in
that case. If this lady, whose husband
died in Soviet Russia, came to ndie,
she naturally becamre our guest and
she was treated as a guest. She pro-
bably wanted an asylum in the coun-
try and she approached the first per-
sons whom she knew, namely, M.
Dinesh Singh and the Prime Minister.
It wag our duty to give her some sort
of an asylum because we know what
are the conditions in Soviet Russia, 1f
some one comes to us, out of sheer
humanity we often give the person an
asylum and protection. It is quite
obvious from the discussion that took
place in this House that this protec-
tion was denied. It is also quite ob-
vious that our Government became
panicky; our Government is wvery
much concerned about what Soviet
Russig thinks of us. But I want to
know one thing. What is the reaction
of the Government to thig attempted
kidnapping done by the Americans in
India? Do we allow people who come
to our country as guests, Or even as
tourists, to be kidnapped by Ameri-
cans? If the Americans are here in this
country for this purpose, then this is
a shameful business. This is a case
of kidnapping and not of mere elope-
ment.

Mr. Speaker; The hon. Member
may conclude now.

Shri Baburao Patel: This is a case
of kidnapping, somebody who has
been taken away from our country
right in the presence of our officers.
S0, I want this question to be

Shri M, C. Chagla: It is not
that she was the guest of the
ernment or an official guest.
came on a private visit, on a priva
affair which concerned herself

sigdi
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had nothing to do with Goverameont.
She applied for a visa jn the ordinary
course in our Embassy in Moscow. The
visa was granted und she came here
as any Russian or a foreigner would
do. Therefore, Government had no
responsibility whatever towards her.

Secondly, it is entirely incorrect to
say that she wag kidnapped by US.
Embassy or by American authorities.
As 1 said, she held a valid passport,
she went to the Embassy and she got
the visa as any other person having
a valid passport could have gone and
obtained a visa. If you kidnap g per-
son, you do not take a person to the
l;A.i-x'l:»m.-t and let her be there fcr one

our.

Shri H. N, Mukerjee (Calcutta North
East): Money wag supplied.

Shri M. C. Chagla: It is perfectly
true that the United States Embassy
or officer paid for her ticket. That is
correct.

Mr. Speaker: Dr. Ram Manohar
Lohia hag given

Shr; H N. Mukerjee: On a point of
propriety:

A question has been asked which
you, in your wisdomy, have permitted,
namely, something which amounted
virtually to kidnapping hag taken place
on the part of g foreign embassy ope-
rating in this country. The hon, Min-
ister says that a foreign embassy had
offered money to a foreign national
who happened to be our guest, at least
the guest of a Minister of Government,
for a considerable length of time. Is
it open to any guest or any Indian na-
tional for that matter to be taken away
in that manner by foreign embassies
operating under our damn nose?

12.39 hrs.
RE, MOTION FOR ADJOURNMENT

Mr. Speaker: Dr. Ramv Manohar
Lohia hag moved a privilege motion
and that is about some statement made
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[Mr. Speaker)
by the Prime Minister, gbout dates Now, Papers to be Laid on the

and all that, That is about the pre-
sent of a necklace, dates and all tnat.
It will be difficult for the Prime Min-
ister to give that here and now e-
cause the incident happened ten years
ago; therefore, she would take a little
time to give details about that, i.e.,
when it wag presented and all that;
she will do it in due course.

Now papers to be laid on the Tuble.
12.40 hrs.

oft wy fomd '(FAT) : SAFT qw
N wA Qa7

Shri Surendranath Dwivedy (Kend-
rapara): If it is a privilege motion....

Mr. Speaker: That is why I have
said that it is not a Pprivilege motion.
The dates will be given, It 1s not a
privilege motion. I do not accept it
as a privilege motion.

Shri Surendranath Dwivedy: I want
to understand 1t. As you have

Mr, Speaker: It is not a
motion at all.

Shri Surendranath Dwivedy: You
had stated that Dr. Ram Manohar
Lohia had given notice of a motion of
privilege
* M, Speaker: It 15 not

Shri Surendranath Dwivedy: Then,
what is it?

Mr. Speaker: I do not accept it s a
privilege notice. But I have given the
information to the House.

privilege

g W T (W) :
arew a1 7@ fiF w0 fta g

Shri A, B. Vajpayee (Balrampur):
Either it is a privilege motion or it

is not.

Mr, Spegker: It is not. I have oaly
been saying that if some inaccuracies
or any such things are there, the ae-
tails will be given after verification
because thig incident occurred sbout
u'n years &go.

Table.

o T wvgY Wi (W)
arrat & aeefy 1 W A § ) g
WRwfaag

ot wy ford : G A1 R A

I2.41 hrs,
PAPERS LAID ON THE TABLE

Aupit REPORT, APPROPRIATION
AccounTs, TTC.

The Deputy Prime Minister and
Minister of Finance (S8hri Morarjl
Desai): I beg to lay on the Table a
copy each of the following papers:—

(1) Audit Report Railways, 1967,
under article 151(1) of the
Constitution, [Placed in Lib-
rary, see No, LT-14/67].

Appropnation Accounts, Rail-
ways, for 1865-66, Part I—
Review. [Placed in Library,
see No. LT-15/67].

(3) Appropriation Accounts, Rail-
ways, for 1965-66, Part II—
Detailed Appropriation Ac-
counts, [Placed in Library,
see No. LT-16/67],

(4) Block Accounts (including
Capital Statements comprising
the Loan Accounts), Balance
Sheetg and Profits and Loss
Accounts, Railways, for 1965-
88. [Placed in Library, see
No. LT-17/67].

Minmmum Waceg (CENTRAL) AMEND-
MENT RuLES, ETC,

The Minister of State in the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): On
behalf of Shri Jal Sukh La] Hathi, I
beg to lay on the Table—

(1) A copy of the Minimum
Wages (Central) Amendment
Rules, 1967, published in
Notification No. G.8.R. 255 in
Gazette of India dateq the
25th February, 1067, under

(2

—
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section 30A of the Minimum
Wages Act, 1048. [Placed in
Library, see No. LT-18/87].

(2) A copy of Notification No.
S.0. 728 published in Gazette
of India dated the 4th March,
1967, under sub-section (3)
of section 40 of the Industrial
Disputes Act, 1047, adding
‘Iron Ore Mining' to the First
Schedule to the saig Act.
[Placed in Library, see No.
LT-10/67].

NoOTIFICATIONS UNDER INDIAN TELE-
GRAPHS AcT.

The Minister of State in the Minis-
try of ParHamentary Affairs and Com-
munications (Shri 1. K. Gujral): On
behalf of Dr. Ram Subhag Singh, I
beg to lay on the Table—

(1) A copy each of the following
Notificationg under sub-sec-
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tion (5) of section 7 of the
Indian Telegraph Act 1885:—

(i) The Indian Telegraph (Sixth
Amendment) Rules, 1966,
published in Notifieation No.
G.S.R. 1827 in Gazette of
India dated the 3rd Decem-
ber, 19686.

The Indian Telegraph (First
Amendment) Rules 1967,
published in Notification
G.S.R. 164 in Gazette of
India dated the 11th Febru-
ary, 1967. [Placed in Lib-
rary, see No. LT-20/67].

(2) The following statements
showing the action taken by
the Government on various
assurances, promises and
undertakings given by the
Ministers during the various
Sessions of Third Lok
Sabha:—

(1i)

—

(i) Statement No. I and Supple-
mentary Statement No, I

(ii) Supplementary Statement
Nos. II, 1II and IV,

(ili) Supplementary
Nos. VII and VIIIL

Statement

Sixteenth Session, 1966.
Fifteenth Session, 1866,
Fourteenth Session, 1966.

[Placed in Library, see No. LT-21/67].

(iv) Supplementary Statement
Nos. IX and X.

(v) Supplementary
No. XL

(vi) Supplementary
No. XVI.

(vii) Supplementary
No. XVT1,

Statement
Statement

Statement

Thirteenth Session, 1965.
Twelfth Session, 1965.
Eleventh Session, 1685.

Tenth Session, 1865.

[Placed in Library, see No. LT-22/67].

(viii) Supplementary Statement
No. XVII.
(ix) Supplementary

No. XXIV.

Statement

(Placed in Library, see No. LT-23,67],

Ninth Sesgion, 1964.
Seventh Session, 1964.

Shrl 8. M. Banerjee (Kanpur): I
have some submissions to make in
regard to item 6 (2) on the Order
Paper which relates to fourteen state-
ments showing the action taken by
Government on various assurances,
promises and undertakings given by
the Ministers during the various Ses-

gsions of Third Lok Sabha. I want to
take this opportunity to raise two
points.

A solemn assurance was given by
the late-lamented Prime Minister of
this country, Bhri Lal Bahadur Shastri
that jeeps would be withdrawn from
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{Shri 8. M. Banerjee]
the community development blocks
within two months. Fourteen months
have passed and that assurance has
not been fulfilled. My information is
that all these jeeps of the community
development blocks which were to ba
withdrawn were only kept for the
general elections for the use of the
ruling party. I would like to know
what has happened to that assurance.

The second assurance was this,
When my hon. friend Shri Madhu
Limaye and others raised certain very
pertinent questions about the black
deeds of Amin Chand Pyarelal's in
which two Cabinet Ministers were
said to have been involved and sug-
gested that a commission ghould be
appointed, an assurance wag given in
this House that there would be a pro-
per inquiry into the conduct of this
particular firm including the Minis-
ters.

I would like to know from the
Prime Minister or the Deputy Prime
Minister or the Minister what has
happened to those two assurances,

Mr. Speaker: I do not think that
he has the information now. This
item iz only Papers to be Laid on the
Table.

8hri I K. Gujral: I would only
clarify two points which would per-
haps satisfy the hon. Member 94
per cent of the assurances given on
the floor of this House has been im-
plemented. 1t is the practice jn this
House that......

Shri 8. M. Banerjee: I am asking
about those which have not been im-
plemented.

Shri 1. K. Gujral: Let me complete
what I wag going to say. It is the
practice in this House that after the
Papers are laid on the Table, they go
to the Assurances Committee and the
hon. Member will have a right to
question all this there,

The third point that I woulg like
to sumbit is that this Department has
suffered a setback. On the T7th of
November last, the Talkatora Barracks

Mware set on fire at the time of the
damonstration, and the records relat-

Shrl 8. M. Banerjee: It is a very
serious matter,

Mr. Speaker: Now, there should be
}H?te:.‘ljdngmm. Let us go to the next
1 N

NOormricaTroN UNDER REPRESENTATION
or T ProrLe AcCT
The Minister of Law (Shrl
Govindg Menon): I beg to lay on
the Table—

(1) A copy each of the follow-
ing Notifications under sub-
section (3) of Section 28 of
fhe Representation of the
People Act, 1960:—

(i) The Registration of KElec-

tors (Amendment) Rules,
1966, published 1in Notifica-
tion No. GS.R 3874 in
Gazette of India dated the
15th December, 1086,

(ii) The Registration of Elec-
tors (Second Amendment)
Rules, - 1966, ° published in
Notiification No. G.S.R. 3963
in Gazette of India dated the
24th December, 19686,

[Placed in Library, see No.
LT-24/67].

(2) A copy of the Conduct of
Elections (Second Amend-
ment) Rules, 1966, published
in Notification No. G.S.R.
8875 in Gazette of India
dated the 15th December,
1068, under sub-section (8)
of section 168 of the Repre-
sentation of the People Act,
1851. [Placed in Library, see
No. LT-24/67],

Rezrorr or CommMmrrrez oN BroAp-
CABTING AND INFORMATION MEDIA

The Deputy Minister in the Minis-
try of Information and Broadoasting
(ghrimati Nandini Satpathy): On
behalf of Shri K. K. Shah, Minister
of Information and Br I
beg to lay on the Table—
(1) A copy of the statement
showing decisions taken om
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further recommendations (in-
cluding those which have
been either partly accepted,
accepted in a modifled form
or rejected of the Committee
on Broadecasting and Infor-
mation Media relating to
Radio and Television, [Placed
in Library, see No. LT-25/67]

(2) A copy of the Report of the
Committee on Broadcasting
and Information Media on
Press Information and Pub-
licity, [Placed in Library, see
No, LT-26/67].

ANNUAL RErORT oOF CENTRAL WARE-
HOUSING CORPORATION, ETC.

The Minister of Staie in the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
(8hri Ammasahib Shinde): 1 beg to
lay on the Table—

(1) A copy of Annual Report of
the Central Warehousing Cor-
poration for the year 1965-86,
along with Annual Accounts
and the Audit Report thereon
under sub-section (11) of
section 31 of the Warehous-
ing Corporations Act, 1962.
[Placed in Library, see No.

LT-27/67].
(2) A copy of the Rice-Milling
Industry (Regulation and

Licensing) Amendment Rules,
1967, published in Notifica-
tion No, G.S.R. 187 in Gaz-
ette of India dated the 1lth
February, 1967, under sub-
section (4) of section 22 of
the Rice-Milling Industry
(Regulation) Act, 1058
[Placed in Library, see No.
LT-28/87],

(8) A copy of the Central Ware-
housing Corporation (Am-
endment) Rules, 1867, pub-
lished in  Notification No.
G.S.R, 56 in Gazette of India
dated the 14th January, 1967,
under sub-section (3) of sec-
tion 41 of the Warehousing

Corporations 1862.
[Placed in Library, see No.
LT-29/67).
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(4) A copy of Notification No.
GS.R. 1831 published in
Gazetie of India dated the
8rd December, 1966, making
certain amendments to the
Food Corporations (Eighth
Amendment) Rules, 1966,
under sub-section (3) of sec-
tion 44 of the Food Corpora-
tions Act, 1864. [Placed in
Library, see No. LT-30/67].

(5) A copy each of the follow-
ing Notifications under sub-
section (6) of section 8 of

the Essential Commodities
Act, 1955:—
(i) The Fertiliser (Control)

First Amendment Order,
1967, published in Notifica-
tion No. G.S.R, 125 in Gaz-
ette of India dated the 28th
Janvary, 1967,

(ij) The Vegetable Oil Products
Control (Amendment)
Order, 1967, published in
Notification No, G.S.R. 155
in Gazette of India dated
the 4th February, 1967,

[Placed in Library, see
LT-31/67).

(6) A copy of Notification No.
S0, 3882 published in Gaz-
ette of India dated the 1Tth
December, 1966, issued under
section 4 of the Agricultural

No.

Produce Cess Act, 1940.
[Placed in Library, see No. LT-
32/671.

REGISTRATION OF FoREIGNERS (Exzmr-
TION) AMENDMENT ORDER, EIC.

The Deputy Minister in the Minis-
try of Home Affairs (8hri K. 8.
Ramaswamy): On behalf of Shri
Vidya Charan Shukla, the Minister
of State in the Ministry of Home
Affairs, I beg to lay on the Table—

(1) A copy of the Registration of
Foreigners (Exemption) Am-
endment Order, 1867, pub-
lished in Notification No,
G.S.R. 334 in Gazette of India
dated the 11th March, 1967,
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[Shri K. S. Remaswamy]
under section 6 of the Regis-
tration of Foreigners Act, 1639.
[Placed in Library. See No, LT-
33/67].

(2) A copy of the Ministers'
(Allowances, Medical Treat-
ment and other privileges)
Fourth Amendment Rules,
1866, published in Notifica-
tion No, G.SR 1912 1n
Gazette of India dated the

¢ 17th December, 1866, under
sub-section (2) of section 11
of the Salaries and Allow-
ances of Ministers Act, 1852.

[Placed in Library. See No. LT-
34/67].

(3) A copy each of the following
Notifications under sub-sec-
tion (2) of section 3 of the
All India Services Act, 1951: —

(i) The All India Services
(Leave) Second Amend-
ment Rules, 1966, publish-
ed in Notification No.
G.S.R, 1914 in Gazette of
India dated the 17th De-
cember, 1966,

(ii) The Indian Police Service
(Probation) First Amend-
ment Rules, 1067, published
in Notification No, G.S.R,
67 in Gazette of India
dated the 21st January,
1967,

The Indian Administrative
Service (Probation) First
Amendment Rules, 1067,
published in Notification
No. GSR, 101 in Gazette
of India dated the 28th
January, 1967.

The Indian Police Service
(Probation) Second Amend-
ment Rules, 1887, published
in Notification No, G.8.R.
102 in Gazette of India
dated the 28th January,
1967,

[Placed in Library. See No, LT-
LT-38/67].

(iii)

(iv)
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1245 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

Mr. Speaker: Shri Hanumanthaiya
to move his motion,

Shri N. Sreekantan Nalr (Quilon):
What about the amendments? When
will they be allowed to be moved?
What is the procedure?

Mr. Speaker: After the motion is
moved and seconded, the amendments
tabled will be taken up.

Shri Hanumanthaiya
Sir, I move:

“That an Address be presented
to the President in the following
terms:i—

‘That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both Houses of Parliament assem-
bled together om the 18th March
1987°."

(Bangalore):

In the ordinary course, this Motion
should have come up first for discus-
sion. For some reason or other, a no-
confidence motion came up for discus-
sion on the question of Rajasthan
earlier. Many a time when the tem-
perature is too high in Delhi, loo
comes from the desert side—Rajasthan
side. After the loo subsidies, the cli-
mate in Delhi becomes tolerable; the
temperature comes down. I hope
after the loo like motion of no-confi-
dence has been so thoroughly discus-
sed and voted upon, there is cooler
climate for discussing our national
problems,

The President's Address i8 ceremo-
nial. In fact, it hes got more imper-
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ness and sanctity, devoid of ail pre-
judices, political and personal, that we
have to discuss the Address given to
us by the President. It is on this
occasion that we have to rise above
all party politics and all personal
predilictions to discuss dispassionately
and with true patriotic spirit the
problems of the country,

The general election was held and
as the President said, and the Prime
Minister has also said in hey press
statement and broadcast, this is the
biggest election that has ever been
held since we are the biggest demo-
cracy in the world. Before the elec-
tion, for about a year conditions were
g0 violent everywhere in India—there
were demonstrations, there yere strik-
es, there were firings, there were
deaths—that many people in editorials
or in statements from Opposition lea-
ders as well as Congress leaders, ap-
prehended whether elections could be
held at all in that violent atmosphere.
I must be grateful for this that the
leaders of the Opposition as well as
of the Congress rose to the occasion,
and the general elections—minor un-
happy incidents apart—were he!d and
field successfully and impartially.

We have the result of the elections,
It is no use going on importing our
own interpretations into the result of
the elections, The hard facts are
there, The Congress is in power at
the Centre and in many States. 1 am
very happy that there are other Sta-
tes in which non-congress Ministries
are in office. Here is an opportunity
afforded to us, whether to the Opposi-
tion or to the government parties, to
behave with responsibility and de-
corum and to see that anything that
we say here may not have adverse
repercussions on our own parties
elsewhere. This sobering influence is
the best guarantee for rumning our
democracy smoothly.

After the general elections, T was
very happy to read in the papers that
the Prime Minister, very
snd with all the goodwill {n the world,
congratulated the Chief Ministers who
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did not belong to the Congress, Only
she did not take much notice of the
Congress Chief Ministers,

Shri N. C, Chatterjee (Burdwan):
Rightly so.

Shri Hanumanthaiya: 'That shows
the Prime Minister's anxiety, over-
anxiety I should say, to see that ahe
extended her co-operation with the
best of will, with the best spirit of
co-operation, so that this democracy
can work smoothly and this nation
can progress speedily.

I must acknowledge that the DMK
leader in Madras made a very graceful
gesture, a very co-operative gesture,
when he said that the Deputy Bpeaker-
ship should go to the opposition party,
or the Congress Party, as the case may
be. The Prime Minister and the
Government of India were not lagging
behind in deeds, not merely in words,
in responding to the wishes of the
Opposition, when they took the extra-
ordinary step of cancelling the lame
duck session of the last Parliament
which had been summoned.

Shri 8. Kandappan (Mettur): What
happened in Madras to our graceful
gesture?

Shrli Hanumanthalya: That is for
you and the Madras Congress Party
to decide,

Shri 8. Kandappan: Your party has
not responded gracefully.

Shri Hanumanthaiya: That was the
extraordinary step taken by the Prime
Minister, nd I very much wish that
the same spirit had pervaded the
choice of the Speaker. May be the
Opposition parties were too demand-
ing, may be we could have had more
discussions on the subject with the
leaders of the Opposition parties.
But it is only one instance against
several which show that the Prime
Minister and the leaders of the Oppo-
sition parties have the psychology,
have the anxiety, to co-operate with
one gnother, That is a good augury
for the five years of lease of life that
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[Shri Hanumanthaiya]

the people have given to each one
of us.

The prob.em which deserves our
utmost considesation i1s that of econo-
mic stagnation. We may call it by
the name of mflation, we may call it
by the name of high prices, we may
call it by the name of falling of pro-
duction in the field of agriculture and
industry, But the comprehensive
term is economic stagnation, The
President's Address and the speech
80 rualistically and truthfu.ly deliver-
ed by the Deputy Prime Mmster
yesterday do not hide facts, We have
taken everyone in the country into
confildence to show what is the r.al
state of our affairs so far as our eco-
nomy is concerned.

I painfully went through all the
amendments that have been sent by
Members of the Opposition parti.s.
They have sent moie than 200 amend-
ments, but I find no* one amongst
these amendmu.nts which suggests a
remedy, courageously suggests a re-
medy. Every amendment seeks to
confer some rise oi wages, some sub-
gidy or some other benefit on the peo-
ple, hardly rea.ising that all this has
to be paid out of the national income,
national production, and that can
only be done by hard work,

We talk of minimum wages, and in
season and out of season we are pam-
pering the salari~d clesses, whether it
is in the private sector or the public
sector, that their emoluments are not
sufficient, that their allowances are
not sufficient, T ve, I grant, but at
the same time should we not think
for a moment thut before we pay,
there must be the pay packet. Nobody
is thinking in terms of minimum work
to be put in by the worker in the
office and the factory and the field.

ghri N. Sreckantan Nair: Are you,
as the Congress Party, against mini-
mum wages as such?

Shri Hanumanthaiya: ¢ you follow
me, mwﬁlmebattheuuhudly
mmﬂmmmmmmm

3
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Shri N. Sreeksntan Nalr; 1 know
that,

Bhri Hanumunthalya: Even as we
subscribe to the principal of minimum
wages, every oaw of us, if we are w
be truly patriotic 1 the sense ot serv-
g e counmtry effectively, have to
insist on mumimum work whether it is
in the fleld or tag factory.

The inflationary spiral has gone
very hugh. I vl telh you today, not
because | am a Congr.ssman but be-
caus¢ 1 am an ,na.an and a Member
of Parlament, responsibiuty for it 1s
not only that ot the Government, but
also inat of the Opposition, Lvery
time there was * strike, many of tne
Opposition Memb.ls and parties went
on eggmg thom, supporting them, ir-
respective of the money available 1n
the coffers of the Government or in-
dustiy. The nationa]l income was no
consideration, The say.ng was: beg,
borrow or steal, and pay us more.
Tne result 1s that today the prices
have gone so high that our very eco-
nomy has come 0 a standstili, or has
begun to make @ reverse progress.
Who has thought about it?

‘The currency that was in circulation
in 1839, just before the world war,
was hardly Rs. 200 crores. When we
attained independence and the Con-
gress Governments took over, the
money in cicculation came to about
Rs, 1,200 croces, «nd from there the
responsibility of the Congress organi-
sation begins. Now we have more
than Rs, 4,200 crores of money in cir-
culation, notes and coins all put toge-
ther. You may call it deficit inancing
or you may call it inflation, or by any
other name, But this was necessitat-
ed partly by continuous strikes jn the
public and private sectors. Nobody
thought whether these increased pay-
ments withoutv corresponding produc-
tion would lang us in trouble, nobody
thought about it.

Shrl M. R. Masani (Rajkot): We did

Bhrl Hannnanthatya: Everybody
* thought of pleesing the voter, so that
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at the general election they might get
votes,

Shri Nambiar (Tiruchirapalli): Mr.
Hanumanthaiya is criticising the Gov-
ernment vehemently, more than the
Opposition itself. It s welcome,

Shri Hanumanthaiya: No, Sir. Mr.
Nambiar is so strong in arguments
and in mental ability that he does not
require my advocacy. 1 am revealing
facts, We had to 6o these things be-
cause we had to maintain law and
order, we had to maintain peace, We
had to pay the price because of the
pressure the Opposition parties and
somz= Members exerted in the labour
field.

In the month of September I was
in London. There was a similar erisis
there. Mr. Wilson, who is the leader
of the Labour Party, took the stand
of wage and price freeze. It must be
said to the credit of the Labour Party,
which is a labour organisation, that
its executive and Conference ratified
the policy of price freeze and wage
freeze,

Shri N, Sreekantan Nair: There was
price freeze also, not wage freeze
alone. Why don’t you remember that?
Why don't your party try to freeze
prices here?

18 hrs,

shri Hanumanthaiya: I am glad that
Mr, Sreekantan Nair has come out
with the suggestion. Whether it is
wage, which is your fleld, or whether
it is price, which 1s the fleld of our
Treasury Benches, let us co-operate
together and see that these two fac-
tors behave and pebave properly, for
the national good. It is mot g stunt;
it is not a matter of pleasing one
sector or the other; it is not a question
of popularity. It is a question of
survival, Prices have risen and
poor officiala and other salariged
people have been affected. Only
recemtly at the time of the general
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elections several State Governments
had to pay a little more dearness
allowance than they were paying.
The State Governments had to pay at
increased rates of dearness allowance,
which increased their budget expendi-
ture all over India in the Centre by
100 crores. Do you realise that 100
croreg means Rs. 2 per capita payment
by every Indian for this purpose?
Have you ever thought of any per
capita increase in the field of produc~
tion?

Shri S, M. Banerjee (Kanpur): Have
you thought about prices?

Shri Hanumanthaiva: Mr. Banerjee
is an economist and he knows. He is
a good worker. He knows that the
prices and wages go together. You
cannot allow prices to run away and
hold down the wages; nor is it possi-
ble to do the reverse. It is, therefore,
that I appeal to him in the true spirit
of co-operation with which he has
launched his parliamentary career, to
co-operate in solving this problem of
wages and prices.

Shri 8. M. Banerjee: You hold the
prices down; do not go on saying about
the dearness allowance. It is a wvici-
ous circle I agree. But unless the
prices come down, the employees will
demand more DA.

Mr. Speaker: If Mr. Hanumanthaiya
were to address the Chair, the con-
troversy across will be a little less.

Shri Hamumanthaiya: I obey the
Chair. Wise and experienced as you
are, Sir, you will see that there is a
consensus of opinion between the
opposition and the Government on
this question, namely, make the eco-
nomy march towards progress and
prosperity. We all say wages and
prices have to be held together.

The Fresident has made a reference
to the Administrative Reforms Com-
mission. The late Prime Minister, Lal
Bahadur Shastri replying to a debate
on the no-confidence motion on 26th
August, 1985 made s statement that



533 Motion on

[Shri Hanumanthaiya]
people often said that we had been
lacking in the proper implementation
of our programmes and policies. He
continued that there were warious
study groups but he felt that they
were patch works and that all those
emall efforts were not going to meet
the situation. He was of the opinion
that taere should be g highpower
commission to go into this matter. He
put his fingers on the right spot when
he found the deficiencies in the matter
of implementation, that is, in our ad-
ministrative practices. Therefore, he
appointed g high level commission,
Our present Prime Minister was so
conscious of the problem that in  her
very first address io the nation on the
radio she said that in economic deve-
lopment as in other fields of national
activity there was a certain gap bet-
ween intentions and action and to
bridge this gap we should boldly adopt
whateve: far reaching changes in the
administration might be found neces-
sary; we must introduce new organi-
sational patterns and modern tools
and techniques of management and
administration. She said that we
should instil into the governmental
machinery greater efliciency and a
sense of urgency and make it more
responsible to the needs of the people.
In another speech in Parliament, there
is an inspiring passage wherein she
says that what she wanted were not
ordinary changes but revolution in the
administrative system without which
no enduring charge could be brought
about in any field Mrs, Gandhi said
that the patterns of administration
were designed when the Government’s
main business was to keep law and
order; they were not adequate for the
challenges the country faces today.
The sysiem of Government was devis-
ed in order to keep peace in the coun-
try: it was merely a question of pro-
tecting the lives and property. Now
it is a question of making progress
from development to development. It
is the question of economic develop-
ment., In the old days the work of
Government was primarily that of the
police and the masaistrate. Today, it

.
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is the work of a welfare State. It is
the wark of the engineer, the techno-
crat and the representatives of the
people who give the necessary ideas
as to what are the requirements of the
country angd the needs of the people.

Now, this commission has been able
to comnand good support mnot only
from the Congress party but from
every party in this House and outside.
The Presidential Address says that the
interim report relating to the appoint-
ment of Lok Ayukt was in principle
accepted. When that subject was
discussed in this House, whether it was
a Congressman or a member of any
other party, be it the Communist Party
or the Swatantra or the DMK or my
friend Mr. N. C. Chatterjee who is a
distinguished independent Member of
this House, every one got up to sup-
port it enthusiastically. I have been
in Parliament for a long time, in fact
from its very inception. Never before
in the history of Parliament have I
seen a measure receiving so much
enthusiastic support as this proposal
did. It is with that spirit that the
Commission is working. The reforms
that are going to be submitted to the
Government, must be such as to com-
mangd universal support in this House
and in the country. It is only then
that we would be able to effect those
revolutionary changes that the Prime
Minister has in view.

The other day 1 was appointed
Chairman of the Commmision A very
senior gentleman who had long ex-
perience of administration” thought
there would be a vacancy because I
had been appointed chairman, He
came t» my house and he was discus-~
sing things with me. He was telling
me tha’ he wanted to help the Com-
mission 1 was very earnestly dis-
cussing with him. I was telling him
that we have got any amount of evi-
dence regarding the drawbacks and
deficiencies in the governmental ma-
chinery. I want people to give idenas;
I want people who can suggest ways
in which the Government can be re-
formed. He then sald that these were
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not ths times for fundamental chan-
ges; and that we should not upset
the apple cart and that we have to
gee how adjustments could be made.
1 then took the speech of the Prime
Minister and I said: this is what the
Prime Minister says for me: He was
advising me not to introduce revolu-
tionary changes. Then I tock the
speech and showed that “The Prime
Minister wants a revolution in the
administrative system.” Then he
quietly got up and went away.

Shri Nambiar: We shall be happy
if it is brought about under his chair-
manship, We support it.

Shri Hanumanthalya: Thank you
very much. With the goodwill and
support and guidance of the Prime
Minister, that objective could be
attained by this House and by this
administration.

I was surprised to read in the
papers about the Planning Commission
changes likely to happen next month.
An enterprising correspondent has
learnt through some source that “un-
less the authorities reject the recom-
mendations of the Administrative Re-
forms Commission, the reorganised
Planning Commission will be purely
an expert body to advise the Govern-
mental planning of economic policies,”
etc.,, etc. I may take the House into
confidence and say I do not know
where this gentleman got the infor-
mation from. The Commission has
not yet made any report. Leave alone
that. Even the Study Team appoint-
ed to go into the question is submit-
ting its report only on the 28th of
this month. This press write-up looks
pre-eminently a prompted one. This
Planning Commission, from the very
beginning, has puffered from such
promptings. Somebody wanted g job;
somebody wanted a particular type of
Commission; somebody wanted a
particular function; so he went on
doing propaganda for it in order to fit
the whole Commission into that
pattern. I am sorry to say that two
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names have been mentioned: that the
Prime Minister is already considering
them to be on the Commission. These
are tendentious reports. This is how
the House is misled, the Prime Minis-
ter is misled and the country is mis-
led. This 1s going on for sometime
and probably for a long time. This
is one of the basic reasons why the
Planning Commission has not been
able to earn the respect and the consi-
deration of the people, because its
set-up, its guidance, its personnel,
were subject to these pressures and
promptings. I might say that I have
not yet considered the line of reform
of the Planning Commission. I the
Study Team submits its report on the
28th I am sure within 3 week or two
the Commission will be able to finalise
its recommendations and submit
them to the Prime Minister. The
question of appointing members arises
thereafter

One of the greatest gifts of God, so
far as persons in power are concerned,
is to know who fits into what place.
When I read the biographies of great
men, I found that they did not know
everything that they were asked to
do or asked to rule over. Their
strength was that they knew whom
to select and for what place, and that
brought them success and glory.

Mr. Speaker: The hon. Member
should finish within five minutes,

Shri Hanumanthaiya: Yes, Sir. In
this big, soul-elevating enterprise of
making 50 crores of people march
towards progress and prosperity and

happiness, this God-given  gift
must be exercised discreetly.
8hri Manoharan (Madras North):

He is talking only about the adminis-
trative reforms.

Shrl Hanumanthaiya: It is mention-
ed in the President's Address, If we
are going to bestow favours because
somebody retires and therefore we
have to take pity on him. or because
somebody is defeated and therefore
we have to bestow some favour on
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him, it is not the way of helping the
nation to march. In fact, the best
brains in the country have to be re-
quisitioned for the Commission. Call
it by any name; it is brain-power
that uiltimately will come to our
rescue, Even the mighty atom bomb
was invented by brain-power. There-
fore, let us select the best brainsg in
the country for the Planning Commis-
sion. -

Shrl Rajaram (Salem): Are you
accepting the theory of Rajaji?

Shri Hanumanthalya: Sir, you have
given me flve minutes and I will
touch upon only one topic and close
my speech.

An hon, Member: Language.

Shri Hanumanthaiya:
of no importance to me.

Language is

An hon. Member: He is betraying
the south.

Shri E. K. Nayanar (Palghat): What
about Malayalam and Tamil?

Shri Hanumanthaiya: South or
North, even if all of us speak in Hindj,
that will not fill our stomach or clothe
us. Even if all of us speak in English
that will not make us go starving and
naked in the streets What is wanted
today is food and clothing and other
amenities of life. Therefore, I am
particularly emphasising that it is pro-
duction that matters. One of the great
schemes that has becn accepted in the
President’s Address is national service
for students. It so happens that in
the very year I entered as @ member,
the Mysore Legislative Assembly 30
years ago, I moved a resolution in that
Asgsembly that all students must be
made to undergo one year’s national
service before degrees were conferred
upon them. I moved that resolution;
that idea occurred to me 30 years ago.
When I became Chief Minister in 1952,
I got an Educational Reforms Commit-
tee appointed. It gave g repart. In

Commission or by any employer unless
a certificate is attached to that appli-
cation to the effect that he has done
such service. I sent that report to the
Government of India in those days.
But I did not receive even a reply by
way of acknowledgment to that report.
They thought in those days that noth-
ing done bv the State Government was
good enough for the Central Govern-
ment to consider, That was the imba-
lance of power that prevai'ed in those
days. Fortunately, I am happy that
the recent elections have perforce
brought about a certain amount of
balance in political power between
State and State and between the Cen-
tre and the States. This scheme will
prove beneficial as envisaged by the
Education Reforms Commission that
was appointed by the Government of
India. In my view. that is more im-
portant for our future, for our national
growth, than many other schemes and
projects. The number of people that
are going to be involved is more than
74 crores; that is the student popula-
tion at all stages, as the Education Re-
forms Commission says 7§ crores is
more than the population of Eng'and,
France or some other countries. There=
fore, if 7§ crores of our population,
that too, bright, educated young men,
take to the work of nation-building,
and much more than that if they get
into the mood, the psychology of ser-
vice, then our progress is guaranteed.

Tt is with this hope that we, the
Members of this House, whether from
the opposition or from the Treasury
Benches, have to congratulate the
Government for bringing up this sche.



areas it is implemented effectively and
sincerely. And this is the greatest re-
form introduced in the educational

field.

Family planning is being discussed.
Indeed it is a welcome idea, but in this
matter it is not only learning that we
have to depend upon, but much more
than that wisdom. If the family plan-
ning as envisaged is going to be imple-
mented mechanically, you will come
to a stage, say after 10 or 15 years,
when there will be many more old
people than is desirable. You cannot
kill the old people, there is no such
law A stage will come when we will
have a great percentage of old pcople
in our population. They would not be
able to produce, but we have to spend
on them. The people in charge of
family planning have to look at this
problem not only from the point ot
view of learning but wisdom to sce
that this imbalance in the composition
of the population does not take place.

The Minister incharge of the family
planning has proposed that he would
like to posipone the age of marriage
to 20 or so This 1s another instance
where wisdom and not learning mat-
ters 1 know that many people who
married late because of fanciful ideas
borrowed from the west have regretted
t One such instance was the case of
an hon member of this House, a for-
mer Minister, Mr, H C. Dasappa. He
married late and when he was 53, his
children were still in school. Pathe-
tically he told me, “If I had not had
this far~1ful idea and if I had married
earlier, by the time I reached the age
of 55 my sons would have comp'eted
their education and they would have
helped me instead of my continuing to
help them.” 8o, the age of marriage
cannot be blindly borrowed from the
west. The standards of climate and
civilisation differ from country to
country. Even in America, I think
early marriages are the fashion now.
Between 16 and 20 years, people can
marry. Earlier the better. But I am
not advocating child marriage. It
should be between 18 and 20. If you
extend the age of marriage by legis-
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lation, 1 warn that the imbalance in
the population between the working
and non-working section is bound to
happen. I hope the Minister in charge
of family planning, having learnt
everything that happens all over the
world, will now quietly think in terms
of wisdom and the conditions pre-
vailing in the country,

Wt fevenw oivia (wdage) ¢
qom e, ft ¥ grvda A
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TRIATE YT {97 & gRpw swqE fear
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Mr. Bpeaker: Motion moved:

“That an Addresg be presented
to the President in the following
terms: —

‘That the Members of Lok Sabha
assembled in this Session are
deeply grateful to the President
for the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 18th March, 1967.'"

The motion hag been moved and duly
secondec. A number of hon. friends
hiuve tabled substitute motions and
amendments. I will cal] their names
one by one and they may indicate
whether they are moving their amend-
ments,

Shri Namblar: If all the amend-
ments are shown as moved in the name
of the leader of the group concerned,
the nameg of the individusl members
will not be recorded anywhere in the
proceedings,

Mr. Speaker: Only the first member
and, in some cases, the second member
of each party will get a chance to
speak. It is not ag if half a dozen
members, merely because they move
amendments will get a chance to
speak if they belong to the same
group.
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_&h:l lhm.'rhmthmemmas
will never be recorded in the pro-
ceedings.

Mr. Speaker: That is the procedure
which we have been following ali
along. Only one name 13 shown agaihst
each amendment. I would like the
groups and parties to give me one name
each. Time permitting, 1 will give
opportunity to a second member also
of each party provided they take ]ess
time for the first speaker. I will
follow the procedure of calling one
member from the opposition and one
from the Congress side so that there
will be equal distribution of time.

Shri Suremdranath Dwivedy (Ken-
drapara): How much time has been
allotted for this?

Mr, Speaker; That we will have to
fix now. I wil] do that when I meet
the leaderg of the opposition in the
evenung, Normally I thought 20 hours
would be enough. Anyway, we will
discuss it today and the day after.
Then, we will adjourn it t1ll the 20th
because we have to discuss the
Demands and other things,. We will
discuss this matter when we meet ai
4 O'Clock today. Roughly, the time
allotted will be 20 hours. I will not
go by the list of names given in the
amendment list. I would request the
leaders of groups to give me the
names. I will call them only. The
amendment may be in the name of
three or four members. But I can call
only one member, or two if the first
member takes less time.

Shrl Nambiar: 1 am not on the
question of speeches to be made,;
1 am on the question of
recording amendments as moved
by individual members. Speeches

different. They are made
by those members, whose names are
given by the party. I am not on that
point.

Mr, Speaker: Let us not spend more
time on this. Let us continue the

present procedure,
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Shri N, Sreekantan Nalr: Sir, 1 beg
o move:

That at the end of the motion, the
lollowing be added, namely:—

“but regret that no positive
issurance has béen given to Kerala
and other deflcit States that strict
levy will be imposed in surplus
Sates to meet the entire require-
ments of food in deficit arbas.” (I)

That at the end of the motion, the
following be added, namely:—

“but regret that no assuran:e
has been given to end the discri-
mination against Kerala in regard
to the establishment of public sec-
tor undertakings and other deve-
lopmental schemes.” (2)

That at the end of the motion, the
following be added, namely:—

“but regret that no positive
steps are proposed to rectify the
basic mistakes in planning com-
mitted by the Congress Govern-
ment during the past sixteen
years.” (3)

Shri Yashpal Singh (Dehra Dun):
Sir, I beg to move:

That at the end of the motion, the
following be added, namely:—

‘but regret that—

(a) no mention has been made
about the removal of the
Governor of Rajasthan who
had adopted a partisan
attitude in inviting the Con-
gress Party to form the Gov-
ernment;

(b) the President's Rule in
Rajasthan Kas not so far
been revoked despite the
demonstration by the oppo-
sition about its clear majo-
rity in the Rajasthan Assem-

(c) Government have failed to
evolve a programme for the
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(d) Government have failed to
give adequate food, cloth
and housing to the people
reasonable prices; and

{e) Governmen{ have failed in
checking the rise in prices of
essential commodities.” (4)

Shri Nambiar: Sir, I beg to move:

That at the end of the motion, the
following be added, namely: —

“but regret the failyre to—

(a) immediately revoke the
proclamation of President's
Rule in Rajasthan;

(b) guarantee a fair ang free
election in many States in-
cluding Madras, Madhya
Pradesh, Maharashtra, Tri-
pura and Jammu and Kash-
mir;

(c) supply sufficient quantity of
rice and cereals at reason-
able price to the peaple
particularly in the States of
Madras, Kerala, West Ben-
gal and Bihar;

(d) grant adequate Dearness

Allowance to Central Gov-

ernment employees in pro-

portion to rise in cost of
living;

implement the much adver-

tised land reforms despite

repeated promises at all
levels;

(f) restore civil liberties by
withdrawing the State of
Emergency and the Defence
of India Rules (35)

Shri Bal Raj Madhok (South Delhi):
Bir, I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret the failure—

(a) to ensure fair and free
elections in the State of
Jammu and Kashmir;

(b) to respect the letter and
spirit of the Constitution in
Rajasthan where Presi-

(e)
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dent's rules has been im-
posed without giving the
Samyukta Dal which en-
joys a clear majority in
Rajasthan a chance to
form Ministry;

(c) to outline any clear policy
to ameliorate the economic
lot of the people particularly
those belonging to fixed in-
come groups who are being
ground between rising
prices and shrinking in-
comes in terms of real
wages;

(d) to spell out clearly the
steps to be taken to stop
cow slaughter, prevent
multiplication of useless
cattle and improve the
breed of uneconomic cows
and bulls to make them
economic units; and

(e) to give any specific direc-
tion in regard to the pro-
blem created by Naga and
Mizo rebels in the Eastern
region and to provide secu=
rity of life and property to
the law-abiding citizens
there.” (45)

Shri Nambiar: Sir, I beg to move:

That at the end of the motioa, the
following be added namely:—

“but regret the failure of the
Government to revoke the Emer-
gency and restore rights and pri-
vileges of normal life to the citi-
zeng of the country.” (47)

That at the end of the motion, the
following be added, namely:—

*but regret the failure of the
Government to formulate a eor-
rect language policy acceptable
to all the people of India and the
continued delay in bringing for-
ward legislation embodying the
assurances given by the Iate
Prime Minister Nehru” (48)
That at the end of the motion, the

following be added, namely:—

“but regret the failure to out-
line concrete measures o Te-
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solve the crisis that has set in
and is continuimg in all the sec-
tors of the country’s economy.”
(49)

That at the end of the motion, the

following be added, namely:—

“but regret the failure to out-
line concrete measures to re-
trieve the fast deteriorating food
situation in the country.” (50)

That at the end of the motion, the

following be added, namely:—

“but regret the failure to hold
the price-lme which is fast crip-
pling the lving of millions of
middle and working classes in
urban and rural areas of the
country.” (51)

That at the end of the motion, the

following be added, namely:—

“but regret the failure to scrap
the schemes of automation 1n
LIC. and oil companies notwith-
standing the continued resistance
by the employees and disappro-
val by the public” (52)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the continued
closures of a number of textile
mills in the country and the
failure of the Government to
steps to re-open them and res-
tore employment of all wor-
kers.” (53)

That gt the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the compulsory
closure of all the textile mills
for a week, one day every week
and failure to revoke the order
compelling this closure.” (54)

That at the end of the motion, the

following be added namely:—
“but regret that the Address

does not mention the rigged elec-

tions in Tripura” (88)
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That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the withdrawal
of subsidy on rice supplied to
Kerala and the Government's
failure to respond to Kerala State
Government's ‘request for the re- ,
storation of rice subsidy.” (58)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention the continued
backward state of affairs in the
markedly backward areas in
various States and failure of the
Government to take special
measures for its acce'erated deve-
lopment.” (57)

That at the end of the motion, the

following be added, namely'—

“but regret that the Address
does not mention the conditions
of the people of Indian origin in
Ceylon and the failure of the
Government to see to the equit-
able implementation of the Indo-
Ceylon Agreement” (58)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not unequivocally condemn
the aggressive acts of UB. Im-
perialists in Vietnam and fails to
support the four point peace pro-
posals of President Ho Chi Minh."”
(39)

That at the end of the motion, the

following be added, namely:—

“but regret the failure two
declare that the Government
wou'd take immediate steps to
scrap the proposals to establish
Indo-U.S. Foundation from the
PL. 480 funds.” (80)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not condemn the U.S. pres-
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sure on the Government against
trade relations with Cuba and
and North Vietnam.” (61)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make mention strugg.e
of the students for better educa-
tional sysem and fails to condemn
the brutal police firings and lath
charges all over the couniry nor
does it make an unequivocal dec-
laration that the police will no
longer be asked to enter the edu-
cational institutions and wviolate
their sanctity.” (62)

That at the end ¢f the motion, the
following be added, namely:—

“but regret that the Address
does not condemn the tactics ot
the World Bank before granuing
loans to the Government” (63)

That at the end of the motion, the
following be added, namely —

“but regret that the Address
does not make mention of the
phight of teachers in the country
and fails to mention the measures
to improve the lot of teachers”
64)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to point out the failure of
the Government to get the Five
Year Plan approved by the Parlia-
ment so far." (65)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to criticise the Government's
policy of wage freeze resuiting
in lowering of the standard of
living of large sections of the
population.” (68)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
note the growing activities of
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CIA and its agents on the Indian
so1l.” (67)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
take note of deep rooted corrup-
tion at the muinisterial level at
the Centre.” (68)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
implement the land reforms dur-
ing the First Three Plans and to
distribute land to the tiler des-
pite assurances given earlier on
several occasions.” (69)

Shri Surendranath Dwivedy:
1 beg to move:

Sir,

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the steps
for checking corruption at politi-
cal level” (70)

That at the end of the motion, the
following be added namely:—

“but rcgret that the Address
has failed to mention measures
for checking the rising priceg in
the country” (71)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention measures
for checking famine and  scar-
city conditions in the country and
for avoiding starvation deaths.”
(72)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has fsiled to mention measures
to promote export after introduc-
tion of devaluation of the Indian
currency in face of opposition by
the Indian people.” (73)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of adequate
and effective measures to stop
erisis in Indian economy both in
the agriculture and industrial
sectors.” (74)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of firm steps
both economic and social to re=-
move disparity in income and to
bring about an egalltarian socie-
ty”. (78)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the need
for complete revocation of Emer-
gency clamped on the Indian
people and repeal of Defence of
India Rules.” (76)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of measures to
so.ve the problem of unemploy-
ment that 15 getting aggravated
due to bad planning” (77)

That at the end of the motion, the
tollowing be added, namely:—

“but regret that the Address
makes no mention of effective
measures to stop dependence on
foreign aid, particularly ald of
foodgrains.” (78)

That at the end of the motion, the
following be added, namely:—

*“but regret that the Address
does not make mention of any
steps for immediate vacation of
aggression on Indian territory by
expansionist China and Pakis-
tan” (19)

Thap at the end of the motion, the
following be added, namely:—
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“but regret that the Address
does not msgke mention of mea-
sures to give a fair deal to the
working~class of India for their
l&%ial and economic upliftment.”

)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make mention of the in-
terference by the Congress Party
in the conduct of the last General
Election.” (81)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the imme-
diate revocation of the Presiden-
tial Proclamation in Rajasthan in
order to bring about a non-Con-
gress Government in the State in
accordance with the desires and
verdict of the people of the State.”
(82)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of effective
steps for bringing about g happier
relationship between Union and
State Governments in the changed
circumstances after the Fourth
General Election, due t0 emerg-
ence of non-Congress governments
In a number of State.” (83)

That at the end of the motion, the
following be added, namely:~—

“but regret that the Address
makes no mention of immediate
steps  to nationalise credit insti-
tutions like banks and insurance
e(t;:!plniu and also foreign trade”™

) 1
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Shri 8. C, Jha (Madhubani):
1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to reflect the dynamics
of the present Indian situation
both inside and outside India.”
(88)

Srir,

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to refer to the total
consequences of the Five Year
Plans in India.” (898)

Shri 5. Kandappan:
move:;

That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address about
the setting up of a steel plant at
Salem.” (94)

Shri V. Krishnamoorthi
lore): Sir, 1 beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
take immediate steps directing
the sugar factories, particularly
ELD. Parry Ltd., Nellkuppan in
Madras State, to pay the cane
growers the additional cane prices
for the cane supplied by them
during the years 1858-58, 1958-60,
1960-81 and 1961-62." (85)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
bring forward legislation direct-
ing the sugar factories to pay the
revised cane price for the current
session with effect from 1st
November, 1966 onwards.” (98)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
share the expenditure equally with

Sir, I beg to

(Cudda-
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State Governments for executing
road development works for trans-
porting sugar cane to the facto-
ries.” (97)

That at the end of the motion, the
following be added, namely:~

“but regret the failure for not
having placed the entire funds
with Madras Government so far
for executing the special rural
water supply scheme which has
been given technical c’earance by
the Government of India.” (98)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
adequately improve the fertilizer
allotment to Madras State which
has resulted in fall in food pro-
duction ™ (99)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
improve the cashew plantations
by not building roads and improv-
ing the conditions of the workers
employed in the industry.” (100)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to
bring about amicable settlement
with employees of the Neyveli
Lignite Corporation regarding
wages, dearness a'lowance and
bonus.” (101)

SBhri N. C. Chatterjee (Burdwan):
Sir, I beg to move:—

Thntettheendo!themotion,the
following be added, namely:—

“but regret that the Address
has failed to mention the steps
for checking corruption at politi-
cal level” (102)

That at the end of the motion, the
following be added namely:—

“but regret that the Address
has failed to mention measures for

vy
e JF
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checking the rising prices in the
country,” (1038)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to menton measures for
checking famine and scarcity
conditions in the country and for
avoiding starvation deaths.” (104)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention measures
to promote export after introduc-
tion of devaluation of the Indian
currency in face of opposition by
the Indian people.”

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of adequate
and effective measures to stop
erisis in Indian economy both in
the agriculture and industrial
sectors” (108)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of firm steps
both economic and social to re-
move disparity in income and to
bring about an egalitarian socie-
ty.” (107).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the nged for
compete revocation of Emer-
gency clamped on the Indian peo-
ple and repeal of Defence of
India Rules.” (108)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of measures
to solve the problem of unems-

ployment that is getting aggrava-
ted due to bad planning” (109)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of effective
measures to stop dependence on
foreign aid, particularly aid of
foodgrains,” (110)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make mention of any
steps for immediate vacation of
aggression on Indian territory by
expensionist China and Pakistan.”
(111)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make mention of mea-
sures to give a fair deal to the
working class of India for their
social and economic upliftment.”
(112)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not make mention of ihe
interference by the Congress
Party in the conduct of the last
General Election” (113)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the imme-
diate revocation of the Presiden-
tial Proclamation in Rajasthan
in order to bring about a non-
Congress Government in the State
in accordance with the desires and
verdict of the people of the
State.” (114)

That at the end of the motion, the
following be added, namely;—

“but regret that the Addresas
makes no mention of effective
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steps for bringing about a happier
relationship between Union and
State Governments in the chang-
ed circumstances after the Fourth
General Election, due to emerg-
ence of non-Congress govern-
ments in a number States.” (115)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
makes no mention of immediate
steps to nationalise credit institu-
tions like banks and insurance
companies and also foreign trade.”
(118)

Shri George Fernandes (Bombay
South): Sir, I beg to move —

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not outline specific policies
and programmes.” (125)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the re-
duction. of prices of consumer
goods.” (126)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the need
to provide irrigation water to all
land where irrigation is possible.”
(127)

That at the end of the motion, the
following be added namely:—

“but regret that the Address
does not mention about the need
to establish parity in the priees
of agricultural and industrial pro-
duce.” (128)

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not mention about the need to set
up a land army of all unemployed

persons in rural areas to bring un-
der the plough all cultivable land.”
(129).

That at the end of the motion, the

following be added, namely: —

“but regret that the Address does
not mention about the need to era-
dicate illiteracy in the country
through a massive governmental
and voluntary programme of educa-
tion.” (130)

That at the end of the motion, the

following he added, namely: —

“but regret that the Address does
not mention gbout the need to make
primary education yniform in the
country by abolishing all schools for
the privileged classes.” (131)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not mention about the need to in-
troduce mother tongue as the me-
dium of education” (132)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not montion about the need to ame-
liorate the conditions of teachers in
Government and private schools.”
(133)

That at the end of the motion, the

following be added, namely: —

“but regret that the Address does
not mention about the need to era-
dicate ynemployment in the country
through governmental initiative and
through labour intensive plamning."
(134)

That at the end of the motion, the

following be, added, namely:—

“but regret that the Address doer
not mention about the need to fix a
celling of Rs. 1600 on personal ex-
penditure.” (135)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the need to set
up a Commission to probe into the
weglth acquired by the Ministers,
bureaucrats, government contractors
and politicians and their relations
during the last twenty years by the
use of State power or through ille-
gal and unfair methods and to con-
fiscate all such {ll gotten wealth.”
(138).

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not mention about the need to
probé into the activities of agencles
of foreign powers in India” (137)

That at the end of the motion, the
following be added, namely:—

‘“but regret that the Address does
not mention about the need to
probe into the use of PL-480 funds
in the Fourth Genera] Elections in
the country.” (138).

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not mention about the need to pro-
vide adequate medicine and health
services to the mass of the Indian
people.” (139).

That at the end of the motion, the
following be added, namely: —

“but regret that the Address does
not mention about the need to re-
organise industry in the private and
public sectors so as to increase its
productive capacity and to make its
produce competitive in the world
markets.” (140). -

That at the end of the motion, the
following be added, namely: —

*“but regret that the Address does
not mention about the recognition of
trade unions on the basis of secret
ballot”. (141).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not mention about the development
of science by freeing it from the
clutches of bureaucracy and nepot-
ism.” (142)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not mention about the need to
undertake a massive housing prog-
ramme and to bring down rents to
Re. 1 per square yard of living ac.
commodation,” (143).

That at the end of the motion, the

following be added, namely:—

13

“but regret that the Address does
not mention about the need to pro-
vide special opportunities to the
backward classes harijans, adivasia
women ang minority communities
by reserving for them 60 per cent
of high positions in various sectors
of life.” (144).

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention about the
need of radical changes in the
structure of the armed forces by
introducing compulsory conscrip-
tion" (145)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention about the
need to reclaim Indian territory
now under Chinese or Pakistani
occupation” (148)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention about the
creation of international publc
opinion aimed at world disarma-
ment and eradieating poverty.”
(147)
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Rhodesia and in such other coun-
tries.” (148)

That at the end of the motion, the

following be gdded, namely:—

“but regret that the Address

does Dnot mention about the
reunion or a confederation of
India and Pakistan.” (149)

That at the end of the motion the

following be added, namely:—

“but regret that the Address
does not mention about the
need to provide a new dimension
of idealisy 1n the lives of our stu-
dents”. (150)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention about the
establishment of = permanent
machminery to settle inter-state
disputes in regard to territory,
sharing of river waters, electric,
power and location of major in-
dustries, etc” (151)

That at the end of the mo.tim, the

following be added, namely:—

“but regret that the Address
does not mention about the
abolition of President's rule in
Rajasthan and introduction of
popular government in that State™
(152)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not mention about the
need to establish an authority to
study problems arising out of
urbanisation in the country pnot-
ably in the metropolitan cities of

Bombay, Calcutts, Madres, Delhi
etc” (158)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the
need to give urdu language its
rightful place in every sphere”
(154) .

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about carrying
out of the provisions of the Con-
stitution in regard to banning cow
slaughter.” (155)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the
nationalisation o banks” (156)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the
need to provide clean drinking
water from wells and taps to
people living in rural and urban
areas in the country.” (137)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention about the
abolition of air conditioned, first
and second class travel on the
Indian Railways und introduction
of uniform third class travel and
provision for better amenities to
railway passengers” (158)

That at the end of the motion the
following be added, namely:—

“but regret that the Address
does not mention about doing
away with all pomp and show by
persong occupying high public posi-
tiona.” (189)



Motion on

Bhri Rajaram: Sir, I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the steps
taken for establishment of a Steel
Plant at Salem.” (180)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the concrete
steps to be takep to eliminate cor-
ruption and to control rise in
prices.” (161)

That at the end of the motion, the
following be added, namely —

“but regret that the Address
makes no mention of the effective
stepg for bringing about good
relationship betweepn Union and
State Governments in the changed
circumstances after the Fourth
General Elections, due to emer-
gence of non-Congress govern-
ments in 3 number of States”
(1682)

That at the end of the motion, the
following be added, namely —

“but regret that the Address
makes no mention of the steps to
nationalise credit institutions like
banks and insurance companies”
(183)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
has failed to mention the measures
to promote export of handloom
goods to foreigp countries.” (164)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to scrap
the scheme of automation in L.I.C,
and oil companies notwithstanding
the continued resistance by the
employees and disapproval by the
public.” (185)
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That at the end of the motion, the
following be addéd, namely:—

“but regret that the Address
does not mention the conditions of
the people of Indian origin in Cey-
lon and the failure of the Govern-
ment to see to the equitable imple-
mentation of the Indo-Ceylon
Agreement.” (166)

That at the end of the motion, the
following be added, namely:—

“but regret the failure of the
Government to get the Five Year
Plan approved by Parliament so
far" (167)

Shri Anbazhagan (Tiruchengode):
Sir, I beg to move:

That at the end of the motion, the
foliowing be added, namely:—

“but regret that the Address
no mention has been made of the
failure of the Government js not
taking steps to amend the Consti-
tution of India to 1mplement
Pand it Nehru's assurance to the
non-Hind) speaking people and not
according equal status to all the
national languaeges of the country ™
(188)

Shri V. Krishnamoorthi: Sir, I beg
to move:

That at the end of the motion, the
following be added. namely —

“but regret the failure of the
Govrrnment to maintain the price
Ievel at the mimamum level of liv-
ing of the poor people in the back-~
ward areas” (169)

That at the end of the motion, the
following be added, namely: —

“but regret the failure of the
Government to bring in an amend-
ment of the Constitution to imple-
ment the solemn assurance made
by the former Prime Minister, Shri
Jawaharial Nehru on the Official
Language of the Union.” (170)
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That at the end of the motion, the
following be added, namely; —

“but regret to note that there is
no mention in the Address about
the conditions of people of Indian
origin in Ceylon and about the
implementation,  of Indo-Ceylon
agreement.” (171)

That at the eng of the motion, the
following be added, namely: —

“but regret to note that there
Was no mentiop about the scrap-
ping of the policy of automation in
LI.C, and 0il Companies” (172)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the glaring ir-
regularities committed by the rul-
ing party in the General Elections.”
(177)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention the need for
revocation of Emergency and
repeal of Defence of India rules
totally.” (178)

Shri H. N Mukerjee (Calcutta North

That at the end of the motion, the
East - Sir, 1 eg to move:— ‘ : N

following be added, namely: —
That at h end of the motion, the

: “but regret that no mention has
follow be added, namely: —

been made in the Address of effec-

s t th ion h tive measures to check and solve
b ut r;gr_e that no mention has the problem of growing unemp-
¢en made in the Add_resz_-'. of effec- loyment in the country.” (179)
tive measures for bringing down

eVEr rising prices of all essen- That at the end of the motion, the
tial commodit’ g in the country.”

following be added, namely: —
(173)

“but regret that no mention has
been made in the Address of
the fall in real wages of the work-

That at the enq of the motion, the
following be added, namely: —

“but regret that no mention has ing class, both in Public and Pri-
been mad " in the Address of vate Sectors.” (180)

r;fcznm;:r ta::aeé;ﬂ?:gp r(f)gr[;sjitoar?; That_ at the end of the motion, the
scarc'ty conditions in Bihar, U.P. following be added, namely: —

and other States and for avoiding

“but regret that no mention has
starvation deaths.” (174)

been made in the Address of
effective measures to stop reliance
and dependence on foreign aid
particularly in the matter of food-
grains.” (181)

That at the end of the motion, the
following be dded, namely: —

“but regret that no mention has
been made in the Address of steps
taken for checking and uprooting
corruption ‘at political level ” (175)

That at the end of the motion, the
following be added, namely: —

“but regret that no mention has
i f
That at the end of the motion, the been made in the Address o

] . the immediaté revocation of Pre-
following be added, namely: sidential proclamation in respect to
“but regret that the Address State of Rajasthan.” (182)

does not mention the effective and

adequate measures to check the

growing crisis in Indian economy

both in the agriculture and indus- “but regret that no mention has

trial sectors.” (176) been made in the Address about
2763 (Ai) LSD—5.

That at the end of the motion, the
following be added, namely:—
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the future relations between the
Centre and States, especially where
non-Congress Government have
been formed.” (183)

That at the end of the motion, the
fullowing be added, namely:—

“but regret that the Address
does not mention the futility of
introduction of automation in LIC,
QOil industry etc. which diminishes
employment potential and results
in unemployment.” (184)

That al the end of the motion, the
Pllowing be added, namely:—

“but regret that the Address
does not mention the question of
having parity in the matter of
D, A, between the Central and
State Covcrnment employees”
(185)

That at the end of the motion, the
following be added, namely: —

“but regret that the Address
does rot menticn the Government's
intention to nationalise banks,
general insurance, foreign com-
panies and import export {rade to
mop up adequate resources for the
Fourth Plan.” (186)

That at the end of the mntion, the
following be ndded, namely:—

“but regret that the Address
does not mention th, promotions
of various regional languages with
particular reference to  Urdu”
(187)

That at the end of the motion, the
following be added, nimely —

“but regret ittt the Address
doe< not mention the steps taken
by the Government towards im-
mediate stoppag~ of bombing in
N, Vietnom by USA™ (188)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
doeg not mention anything about
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effective steps to end monopoly in
the country.” (189)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention: the Government’s
intention to institute an enquiry
into the misuse of PL-480 funds
during the recent Geners]l Elec-
tions " (180)

That at the end of the motion, the
following be udded, namely:—

“but regret that the Address
docs not mention the measures
taken for distribution of land to
landiess masses of India.” (181)
That at the end of the motion, the

following be added, namely: —

“but regret that the Address
does not mention as to how the
admimstrative corruption could be
brought to ap end.” (192)

Tha at the end of the mciion, the
following be added, namely; —

“but regret thut the Address
does not mention the manner how
the ruling party has formed Gov-
crament in UP" (183)

Thay at the end of the molion, the
following be wdded, nam ly:—

“but regret that the Address
does no' mention the effective
steps including state trading in
foodgrains to check the rise in
prices and to have equitable dis-
tribution” (194)

That at the end of the motion, the
following be ndded, namely:—

“but regret that the Address
does not mention the necessity of
supplying adequate rice and wheat
to Kerala, West Bengal and Bihar”
(195)

That at thr end of the motion, the
following be added, namely:—

“but regret that the, Address
does not mention the total ban on
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retrenchment in any industry whe-
ther in public or private sector
without giving equivalent alterna-
tive jobs” (196)

That at the end of the motion, the
{ollowing be added, namely:—

“but regret that the Address
daes not montion the activities of
the CIA and their agents in the
country.” (187)

That at the end of the molion, the
following be added, namecly:—

“but regret that the Address
does not mention the closure of
textile mills for one day every
week despite awvailability of cot-
ton.” (188)

That at th: end of the motion, the
following b2 'added, namely:—

“but regret that the Address
does not mention the effective
steps to be taken for better edu-
cational sysiem and removal of
frustration among th~ students and
also fails tg rondemn the brutal
police firing and lathi charge all
over the couniry on students, tea-
chers and other peaceful citizens™
(189

Thot at the end of the motion. the
following be added, namely:—

“but regret that the Address
does not mention the sad plight of
all teachers in the country and
fails to mention the measures to
improve their status” (200)

Shri R. Shastri (Patna)
move:

1 beg to

That at the end of the motion, the
Jollowing be added, namely:—

“but regret that the Address
does not mention the supply of 2
specific quantity of foodgrains to
meet the requirements of the peo-
pie of Bihar, UP, and other

affected States™ (201)
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That at the end of the motion, the
following be added, namely:—

“but regret that no mention has
been made in the Address of any
Central scheme to solve the s~rious
drinking water crisis in Patna city
and other districts of Bihar.” (202)

That at the end of the motion, the
following be added, namely:—

“but regret the failure to sup-
port the welfare works und-rtaken
by non-Congress Governments
constitutéd in Bihar, West Bengal,
Kerala and other States.” (203)

That at the end of the motion, the
following be added, namely:—

“but regret the failure in safe-
guarding the civic mnghts at
national level resulting in weak-
ening of our democracy rather
than strengthening it” (204)

That at th~ end of the metion, the
following be audded, namely:—

“but rcgret that in spite of dec-
larations o° the Congress during
its 20 years' rule to bring about
a sacialistic soctety, povertv 1g mas-
sively on the increase in the coun-
try and rich are becoming richer
and so the gulf between the rich
and the poor is widening rather
than natrowing down,” (203)

Thay at the cnd of the mnlion, the
following be added, namely:—

“bn{ regret that the Address
does not mention the tntal ghsence
of public rcoperation in the exe~
cution of the Government plans®™
(206)

That at th~ end of the motion, the
following be added, namely:—

“but regret thet the Address
does not mention the need to dis-
tribution free of cost the land ly-
ing idle with Govrrnment and big
landlords amongst agricultural
labourers and poor farmers with a
view to increase food production.”
(207
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{Shri R. Shastri]
That at the end of the motion, the That at the end of the motion, the
following be added, namely:— following be udded, namely:—

“but regret that the Address “but regret that no mention has
does not mention the misuse of been made in the Address to make
money spent in the name of irri- available special financial assis-
gation schemes.” (208) tance to various State Govern-

ments in order to enable them to
‘That at the end of the motion, the grant to their non-gazetted emp-

following be added, namely — ployees dearness allowance equal
to that being given to Central Gov-
“but regret the failure to put ernment employees,” (215)
into practice the slogan of self-
sufficiency in the matter of pro- That at the end of the motion, the
duction” (209) following be ndded, namely —
. “but regret the failure to put an
mﬁ;ﬂ‘: bilra;:gdoiamlﬁm' the end to rendering LIC emplovees
' jobless consequent on the introduc-
“bui regret ths' the Address tion of automation system”" (218)

does not mention the anti-social
activities of black mark<tecrs in
foodgrains, hoarders ang profiteers
m raising prices” (210) “but regret tne failure to make

Jan announcement regarding nclu-
That at the end of the motion, the sion of Patna and other cities ™

That at the end of the motion, the
fsllowing be added, namely’--

following be ndded, namely -— catcgorv ‘B’ in order to provide
special facilities to Central Govern-
“but regret the failure of taking ment cmployees there” (217)

anv action against blackmarkete-

aat d motion, the
ers, hoarders and profiteers ™ (211) Ak @, SREIR i B g

follos ing be added, namely'—

That at the end of the motion the *hiut regret that the Government
frllowing be ndded, namnly — of India have recithm cnt;n'.-,n the
nak.d American aggression in Viet-

“but regrel the failure of the Nam unequivocally <o far ner have
measures to stabilise the prices of they supportrd the 4-pomt domands
esgential fuodstuffs”  (212) of the Snmahstic rorernment of

North Vietnam.” (218)

That at the end of the motion, the

That at the end of the motion, 1he
following be added, namely'—

following he added, namdly.—

“hut regret the failure to nation- "'bu:n:l‘ﬂéﬂltzt; fﬁure : :‘; . Gov-
alise hanks 1n order to bring down ernm . ndia . tie'l-rm'at
prices and to put a stop to pro- effectively its :"1‘;" of an 'W!:i
fitrering and black-marketing in pr:e-dpeac:'t u.:lx mcadmg s:‘;::on
foodgrains.” (218) freedom struggle made by the coun-

tries, under foreign rule, non-align-
Thay ot the end of the motion, the ment and co-existence.” (218).

following be added, namely:— Shri M R Masani (Rajkot): I beg
" to move*
the fail to con-
sti::;‘et ;:gr a:’tti-c:rr::n‘;or; commis= That at the end of the motion, the
sion vested with wide powers in following be added, namely:—
order to check corruption rampant “hut regret that the Address f=ila

ut all levels in the country.” (214) to concege the utter failure of Gov-



579 Motion on PHALGUNA 30, 1888 (SAKA) President’s Address 580

emnment’s economic policies, indi-
cates every intention to persist with
the already discredited Fourth Five-
Year Plan and fails to make any
proposals for the revival of savings
and investment, and of industrial
and agricultural production and ex-
ports, by reduction in taxation and
borrowing, eschewing deficit financ-
ing anq other inflationary policies,
effecting drastic economies in pub-
lic expenditure and progressively
dismantling the pernicious appara-
tus of controls, licences, permits and
quotas.” (220).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to recognise, in particular, the ur-
gent neeq for the highest priority
for agriculture and radical changes
in agricultura] policies involving: —

(a) the abolition as early as
possible of zonal and local restric-
tions on the sale and movement
of foodgrains and other edible
products so as to establish a com-
mon market in Tndia for all such
products;

(b) an end to compulsory pro-
curement of, and levies on, food-
grains and other edible products;

(c) a price support scheme,

11 ahead of the next cultivation
se ion, under which the Govern-
ment would, along with the tra-
ders, be an épen buyer of food-
grains from producers at remune-
rative prices to be determined by
an Agricultural Prices Commis-
sion functioning as an indepen-
dent statutory body;

(d) the provision of subsidised
foodgrains and essential edible
products for lower income
groups.” (221).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to recognise that it is impossible to
achieve friendship and peace with

Communist China so long as it con-
tinues to remain in ynlawful and
aggressive occupation of a large
portion of the territories of India.”
(222).

That at the end of the motion the
following be added, namely:—

“but regret that the Address fails
to recognise that the elections in
Jammu & Kashmir were not free or
fair ang that thene is urgent need to
rectify the sftuation by—

(a) immediately establishing
the President’s Rule in that State;

(b) dissolving the legislature;
and

(c) ordering fresh elec-
tions.,” (223).

That at the end of the motion the
following be added, namely:—

“but regret that the Address seeks
to justify the unwarranteg estab-
lishment of President’s rule in Ra-
jasthan and fails to recognise the
urgent need for the restoration of
constitutional d mocratic govern-
ment in that State by immediately

(a) rescinding the President’s
proclamation; and

(b) directing the Governor to
invite the Samyuk’a Dal, being
the Party having an absolute ma-
jority in the State Legislature, to
form a Government.” (224).

Shri M. R. Masani: Mr. Speaker,
Sir, I rise, on behalf of my Party,
to speak in support of the amend-
ments tabled by us, amendment Nos.
220 to 224. I would like to assure
my esteemed friend, Shri Hanuman-
thaiya, that 1 shall join him in tryins
to maintain the equable climate tha*
he hopes will be observed during the
discussion on this Address.

Before I examine the President’s
Address, may I invite the House to
cast a glance at the state of the na-
tion? It is one of economic collapse.
It is a gloomy picture and the speech
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of the Finance Minister yesterday
while introducing the budget propo-
sals has no hing to enlightep the
gloom. There is first the basic fact
of food shortage. From 89 million
tons of foodgrains production in 1964..
65, we have now sunk to 76 million
tons in 1966-67.

Only yesterday I read a very touch-
ing comment by a well-known actor,
Marlon Brando, who, having reached
Bangkok after having wvisited Patna
on a UNICEF Mission said to the
press in Thailand that his visit to
Bihar was truly horrifying. He went
on to say:

“I saw people dying. I saw others
who could not resist any disease be-
cause of their debilitateg condi-
tion.”

This is the picture of drought and
famine in Eihar. But I understand
that things are not very much better
in the neighbouring Sta*e of Orissa,
which also is  suffering from very
severe droueht econditions; nor indeed
in parts of Raiasthan, parts of Guja-
rat, and maybe other parts of the
country.

The second besic fact iz of rising
prices. Assurances have been given
on the floor of this House by Finance
Minister affer Finance Minister that
there will bs no more deficit financ-
ing. and yet each of them has becn
shameless’s hroken. Here is the re-
cord of inflrtinn during the past few
months. T’s*ng 1975 66 ag the base
for the whalr-ale price index. Which
was 165. it roce to 188 in Septemher
Jast vear, 190 in Ortober, 191 in No-
vember, 193 in Necember and in Janu-
ary this vear the Jast available figure
it touched the all-time peak of 198

On the othe- hand the fruits of de-
valnation have heen denied to us. Ex-
ports have remained stagnant because
the export dities that were imposed
have destrored the one chance to
improve our exports following deva=
[uation. We have useq foreign aid
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as a convenient crutch for our own
inefficiency. In spite of devaluation
and foreign aid, the rupee is going
down and down Even after devalua-
tion the rupee has sunk further. On
the 15th of February, in the free
markets of Zurich and Geneva the
dollar was quoted at Rs. 10.45, as
opposed to the official price of Rs. 7.50
and the pound sterling was quoted at
Rs. 2926 as opposed to the official
price of Rs. 21. It is, therefora,
only a question of time when  this
Government wil] have to come to us
again to devalue the rupee 3 second
time, if they persist in their policies.
This is the picture of national bank-
ruptey to hich we  have been
brought.

On the moral side, perhaps the
biggest casualty has been public mo-
rality. Graft and chicanery have be-
come a part of our way of life. Jo:-
keying for position is something that
faces us every day everywhere,

On the international plane, we are
isolated and wit out any friends. W2
are humiliated because our self-right-
eous postures are accompanied by eco-
nomic mendicancy. Only this month
Repres~ntative Poage, a member of
the American Congress, referred to
Indis as a nat'on being like an ap-
plicant for public charity.

Who is respons’'ble for this econo-
mic, internationa and mora] state of
affairs? The Finance Minister jester-
day no less than three times in his
Budget speech, tried to pass the buck,
having no one e'se to pass it on to,
to Goq Almig tv. Three times he
blamed everything that was wrong in
this country on the monsoon. This is
an alibi which cannot and will not
stand the test.

President R27"akrishnan, in  his
other address. »'s much more worth
while ang candid address to the na-
tion, on the 26t January pointed a
clear finger at those who are respon-
sible.



3 Motion on

Shri Hanumanthaiya: On a point
f order, Sir. Whatever address the
President may deliver, you will con-

Shri Manoharan:
all the papers.

It appeared in

Shri Hanumanthaiya: ....the Pre-
sident should remain above all con-
troversies. It has been granted un-
der the constitutional position. Even
if the President delivers a controver-
sial address, we should not further
carry on the controversy. This House,
1 beg, should observe the constitu-
tional propriety of keeping the Pre-
sidential speeches away from our
discussion,

An hon, Member: We are discus-
sing the President’s Address.

Shri Hanumanthaiya: It may be
favourable to you today; it may be
favourable {0 us tomorrow. Therefore,
1  think, the Presidential speech
should not be referred to here.

Shri M. R. Masani: I was not
<casting any aspersion on the Presi-
dent; T was, on the contrary, quoting
him with approval and respect and
was going to say that what he said
was:—

“we cannot forgive  widespread
incompetence and gross mismanage-
ment of our national resources.”

I entirely and respectfully agree
with every word that has fallen from
the President in that other address.
The verdict of the electorate  has
now clinched the matter. What the
President has said hag happened. The
people of India have not  forgiven
either mismanagement or misuse of
our resources. The General Elections
have provead that.

What do the General Election re-
sults mean? That they were fair and
free throughout the country is some-
thing about which we are all proud.
But there is one plot; there is one ex- _ -

tion. There was one State in the
ountry where thz elections were
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neither fair nor free. That is the State
of Jammu and Kashmir. It i1s com-
mon agreement between all of us
here that those elections were riggad
and that the people of Jammu and
Kashmir have been denied the bzne-
fit of the fair ang free elections
which we in the rest of India have
enjoyed. All the same, taking the
country as a whole, the elections
have been something we can be proud
about.

What is the result of the elections?
The Congress Party has lost the elec-
tions. I was interested to hear the
Prime Minister say yesterday that her
party had not been defeated. When
three out of five Indians reject the
Congress Party in the parliamentary
elections, is that not a defeat? When
the Congress Party loses its majormy
in eight States of the Union—Punjab,

Delhi, Rajasthan. Bihar, Bengal,
Orissa, Madras and Kerala—is that
not a defeat? When there are two

States in the twilight zone where no-
body knows who is in the majority-—
UP and Haryvana—is that not a defeat?
Where ong Member trickles in like a
straggler in the rotreat from Moscow
from the State of Kerala and three
trickle in from the State of Madras,
is that not a defeat? I am quite sure,
that if Prime Minister does not think
it is not a defeat when the people
of ™ndig will soon give her and her
party the kind of defeat. that she
will  recognise and not be in any
doubt about.

13.55 khrs,
[Dr. D. S. Rasu in the Chair]

We, on these benches, believe in
States’ Rights. We stand for the Fede-
ral system and w~ are verv g'ad that
now for the first time, thanks to
governments of diff-rent political co-
lours existing in varion; States in the
country, it will be possible for the
federa] system reallv to be put to
work and to functicn. We have no
doubt at all that given the spivit that
has activated both the Union Govern-
ment and the State Governments so
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of benefit to the country. ;

Now, let us come to the parliamen~
: elections. The Congrass Party
a vote of around 88 per cent of
votes polled, It dropped from
per cent in the 1962 elections. 80
ware lost. Was that not a de-

People say the Congress has
been cut down to size. I wish, it was

as exists in most countries of
the world, the Congress Party would
have been cut down to size and would
have had just ynder 200 seats with an
Oppasition of 320 seals ang a new
Government of India would have come
into existence today. Therefore, even
this small majority is a fictitious one
which is due to the crude electora)
system that we inherited from the
British. It is like first past the post,
as if it is a horse race, where the first
horse past the post is declared the
winner,

Along with that there is 3 factor
which the Chief Election Commus-
sioner mentioneq after the clections.
There were too many independent
eandidates who distorted the picture
and created this unfortunate resull.
Anyway, it is a sharp lesson given by
the electorate just short of dismissal.
It was a silent but unfinished revo-
lution and as an organ of public opl-
nion well put it:—

“The General Election has
more effective than General
Piao.”

been
Lin

The Congress has undoubtedly lost,
but who has won? There is a lot
of discussion going on whether the
Right or the Left has won, Thes?
terms are meaningless terms; they
have no relation to the realities of
our political life today. Thesa are
umbrella words, hanging on  from
the past calculateq to misiead. The
people are tired of ideologies and
" jsms. - As somebody | has said, “all

W

asiswer to
won?" is
include my part
mission. No part{r
Congress has jost.

S D

people of India have won. They
the only victors in these
because they have shown a
successfully to exercise their
of choice, '

1

freedom,

We. on these benches, have a right
to be pleased even if we have  not
won the elections. We are pleaged
because the electorate has defeated
and rejected the very basic policies of
the Congress Party to which we have
objected 2]l these years. Thers can
be no question that the verdict of ithe
electorate means g rejection of Stat-
ism, centralised and topheavy plan~
ning, inflation ang Permit-Licence-
Quota Raj. To that extent we are
gratified. In case any Congress Mem=
ber doubls that thisis so, let me speak
on behalf of one who should have
been in our midst today but who,
under iragic circumstances, imme=-
diately after the elections, passed
away. Shri 8. G. Barve, after the
election, said:— '

“The vote against the Congress in
the general elections in many places
was 3 vole against bad administra-
tion, corruption, and wrong econo-
mic policles resulting in high pri-
cos” -

1 wish he had becn here today to
endorse what I am saying.

People in India are jubilant, There
is no question about it. The Common
people in India feel proud about what
they have done but there are people
who are unhappy. There is waibng
and gnashing of teeth in certain cir-
cles abroad. The two old ladies, one
in London and amother in New York,
who have been bewailing the loss and
the defeat of the Congress Party—
T mean, the New York Times and her
elder sister, the London Times, These
{li-informed orgens of world opinion,




these prophets of gloom to be utterly
unrealistlc and false. They will show
that our democracy is far from dying.
It is only beginning to show wigor-
ous trends which will take this
country forward in the years to come.

Therefore, we of the Swatantra
Party congratulate the electorate on
what they have done, on their per-
ception, on their selectivity and on
the maturity that they have shown in
spite of illiteracy. The cobwebs have
been swept off and a chance has been
given to the fresh wind of change to
blow which was very badly needed
in thiz country. This has been a
peaceful and a silent revolution. The
country will never be the same again
because the monopoly of power of
the Congress Party has been broken
As the nursery rhvme goes:

“All the Queen’s horscs and all
the Queen’s men

Will not be able to put
Dumpty together again™

14 hrs.

Coming to the sharing of power,
that is a coalition government, we in
India have inherited from the English
a superficial view of coalitions based
on the experience of France. But
France is not the only country that
has enjoyed coalition governments. A
Coalition does not mean instability.
Given a certain maturity, a coalition
can be as stable as a one-party govern-
ment. We have the example of West
Germany, which has been having co-
alition Governments ever since World
War . One of them lasted as long
Congress Government lasted

Humpty

the example of Scandinavia and we
have the coalitions 1n Austria. In Swit-
zerland, we have seen a permanent
coalition. We welcome the era of
coalitions which this country has now
entered and we have npo doubt, that
be‘ore very long, there will be a

coalition government in this very
House.
Sir, 1t 18 against this background

that we have to consider the Presi-
dent’s Address. It is extremely disap-
pointing., It would appear from the
Address that the lessons of the elec-
{iongs have not been 1learntt One
thought that this election was a shock
treatment. Sir, as you know, when a
patient is really getting bad in the
way to lunacy, thep the last thing the
Pgychiatrist has to give, is electric
shock treatment. When that fails,
everything fails. It would appear, I
am sorry to say, as if the shock treat-
ment of the electorate has also been
lost on the Congress Party judging by
the President’s Address.

It indulges 1n the vaguc<t of gene-
ralitics There are lots of taigets as
usual, as of ‘oughts’ ang ‘mus’'s’ hut
there is no indication as to how this
country is to get to its aceepted objee-
tives, four objectives of economic
poliey, entirely acceptable to all of
us. There is nothing in this to show
that there is going to be that radical
change in economic policy which wall
make any of them achievable ;n the
coming months and years. We, on
these benches, believe that unless
there is a definite, radical change in
the fundamental economic policies of
the Government, there is no hope for
this country. ‘There is no sign of
such rethunking in the President’s
Address,

According to us, there are some
concrete things that the President's
Address could have announced which
would have gladdened the hearts of
people in the country. It could have
mentioneq concrete proposals for the
revival of saving, investment and
agricultural and industrial produc-
tion—there is nothing of that kind in
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the Address—through a drastic reduc-
tion mn taxation On the contrary, if
I understood my hon. friend, the
Finance Minister aright yesterday he
threatened the country with more
taxation 1n a few weeks' time If that
comes, we will resist it unflinchingly.
He should have pledged to eschew
further deficit financing and other
inflationary polictes All that he did
was to point a finger at the State
Governments and try to pass the buck,
on the one side, to God and on the
other side, to the non-Congress State
Governments

In this context, 1 would like to pav
my tribute to the statesmanship shown
by Mr. Annadurai, the new Chief
Munister of Madras While pledging
his Government's cooperation to the
Centre 1n its efforts to promote prud-
ent financial management Mr Anna-
dura smd

“Defler| financing can be avoid-
ed onlv on the basis of a radical
recastine of Plan programmes and

nroriti= anl in this proe-ss
Centra' schemrs as well as the
Centre’s non Plan expenditurs

should n'so come umder scrutiny”

It 13 a fair and balanced statement

Another thing 1he Presdent's
Acdress could have pledged the coun-
try to should have been 1mmediate
and the d.astic economieg in expendi-
ture On the contrary, the Budget
that was introduced yesterday pro-
vides for an inerease of non-produc-
tive c1vil expenditure to the tune
of ag much as Rs 10 crores in the
comung vear There should have been
the promise of g drastic dismantling
of the prrmicious apvaratus of con-
trols, licences permuts and quotas
And, finally, there should have been
a promisa of seranping the Fourth
Five Year Plan in its present form.

On the side of agriculture which is
our basir problem, there is no pro-
mise that there will be a shift in
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priorities, that there will be an estly
sbolitlon of zonal and other restrio-
tions and that there will be g commen
market in India at least in regard to
foodgrains and edible products, There
is no promise to end compulsory pro~
curement and levies which have been
mmposed on the peasantry in the last
few months There 1s no promise of
having a price support scheme by
which Government will buy in the
market at remunerative prices fixed by
a quast-judicial Aericultural Prices
Commiassion Thore 15 no promise of
subsidised foodgrans for those with
low mcomes Al the<e things accord-
mg to us should have formed part of
the President's Address on this oceca-
sion

From this 1t would appear to us
ithat the lessons of the clections have
not been learnt There are two pther
things that have hannined which con-
firm that unfortonate feeling One
has been discuss"d 1n the last two
davs, at rreat leneth 1n this House,
the Rajasthap Proclamation and very
Iittir new remamns to he said on the
subject

The other was the clection of the
new Prime Muuster Throughout that
controversv, which w*» watched with
great interest theugh with com.
plete indifference as to the result, it
was noticed that noy policy 155ue was
raised by either candidate for the
leadership of the ruling party Not
once did anvy o’ them say “I shall
do this or I shall move 1n this or that
direction”™ It wa: unfortunately, a
purely personal rivalry and both
claimed to be orthodox in carrying
out the accepted po'iries of their party
which has brought this country to this
mess That Is why as I saud, we
watched 1t with complete indifference.
It reminded ore of a feud that waged
some centuries back between two well
known musicians On that, a poet
wrote a poem called “Epigram on the



e
" gwads bebwesn Tandel ang Bonon-
chini®. The poet wrote:

“Some say that Signor Bonon-
chind

Compared to Handel's mere
ninny,

Others aver, to him that Handel

1s scarcely fit to hold a candle,

Strange! that such high dispute
should be

“Twixt Tweedledum and Twee-
dledee.”

I am very glad that both Tweedle-
«avm and Tweedledee are in the
Cabinet. I am very glad that this
fecud has been patched up from two
points of view. If this umity in the
ruling party is to bring about some
better Government, there should be
good administration and improvement
in the months to come 1If, as I fear,
this Government is not going to im-
prove and is going to bring about
more economic distress, higher prices,
more food shortages and complete
benkruptey, then there wall be no
alibi whatsoever. They will not he
able {o claim that if so and so had
been in the Cabinet, things would
have been different, So let us give
him a chance next. All the factions
in the party are represented in the
Government Once for all if this Gov-
ernment fails, as I fear it is goine to
fail, then it will be quite clear that no
Conegress Government can serve this
country anv more and a definite
change of Government will become
necessary. 5o, let it be clearly under-
stood that from now on no other
Congress leader could do better than
Tweedledum and Tweedledee are
going to do for us in the months to
come,

Motion on

Finallv, a word about the role of
the Opposition. In this context, as I
see it. we are in a period of flux and
turmoll. There is nothing wrong in
flux and turmof! I welcome it. We
have been revolutionariex in the past
under Mahatma Gandhi, We are pre-
par~d to have drastic changes of the
right kind in this countrv. But be-
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tween flux and chaos, there is a very
clear line. We will not allow this
country to be dragged into chaos.
There is very great danger of this be-
cause if you have sconomic distress on
the one side and an unrepresentative
Government like thls, which is a mino-
rity Government on the other, there
is a very real danger that people
might forget the constitutional path
and discontent might take dangerous
and unconstitutional channels

In this context my Party will act as
a vigilant but constructive Opposition.
We are not here to score only dcbat-
ing points and if the Government will
do something which we belrve to re
good for the country, we shall rive
it support But when it does some-
thing which we believe to be bad, we
shall be unflinching in opnosing it
Ours is a Partv which 18 a loval oonn-
sition loyal not to the Government of
the day but loval to the Constitut-on
and the country which arc far ghove
the Government of the day and the
opposition of the day.

I want to say this: our en ire poli-
tical system is on trial 1f memb-~rs
on this side of the House fer]l that
only the Government is on trial, Jet
me be candid with them and <=a-
‘No'; we are almost as much on trial
as thnse who sit opposite. The whole
political svstem {is on trial—tho
svstem of Parliamentarv demorrary
in which we believe. All politicians
are on trial todav, and if we fail rith-r
on this side or on that side, then ther=
is the danger of the whole Int nf ng
being swept into the qustbin of histrry
as our counterparts in Pakictan, Irdn.
nesia and Ghana, to mention only
three countries, have been consigned
to the dustbin of historv. Therefare,
1 avoeal to the whole House to be-
ware,

I suecgest that we have a morstn-
rium on party strife for a while Tt
us try to understend what the other
man is saving, whether he is «it* ng
amongst us here or on the other « 4=
Let us try to have a demoeratic Ta-
locne. Let us not dmht tha honns'y
of the other parties, but try to convince
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Mmmtbemtow way
of thisking. A very great Indian
made this observation fifty years ago
~Lokmanya Tilak—in 18168 in very
different circumstances, but one who
Jknew when the unity of he country
Was necessary. He said:

“The duty that lies before our
politicians is not to seek lo eradi-
cate all differences of opinion,
but to secure the co-operation of

. men holding divergent views for
the accomplishment of common
ends.”

We have common ends—the gentle-
men on this side and on that side. We
accept those objectives which have
been spelt out by the Finance Minis-
ter but our trouble is that we do not
believe that the methods that Govern-
ment are using are going to lead to
those objectives. But that does not
mean that we need party strife or
that we should have disorder in this
House or outside,

There is a vacuum being caused in
this country by the recession of the
Congress Party, by the crumbling of
the Congress Party. This vacuum hasg
to he filled in a constructive way. It
can be filled up by a new synthesis,
by 4 new grouping of men and wo-
men who want !+ serve the country
in a different wsy. A new synthesis
is what one young democracy needs, if
it is not to be endangered altogether.
Let us, therefore, not be like Narces-
sis admiring our own images, the ima-
ges of our own respective parties. Let
us look at the oths ..n with g little
less jaundiced eye.

In such g situotiun, to create disor-
der or chaos either in this Parliament
or outside is no service at all to this
‘pountry and some of ug have watched
with distress the scenes that have al-
. veady taken place here during the last
- few days. There is no need for dis-
-order, because the country has shown

‘that you can have a drastic change
“without disorder. The common pecple
_'o( India have peacefully and quietly,

.

Coa, . . .

not with bullet but by ballot, worked!
out an half-finished ‘revolution in this-
country. Cen we mnot follow that¥
Can we not learn from their mmmr
at least?

-

The country is on a sick-bed; it
needs doctors, nurses and maybe, un-
palatable medicine. It needs g spell
of good administration. It needs less
promises and more ‘performance, If
I may say so to the Prime Minister,
it needs less laws. Let us put a stop
to this spate of legislation which we
have had in the last five years. The
last Parliament to which I had the
honour to belong, passed no less than
269 bills,. How many of them work-
ed? How many of them were pro-
perly examined and how many have
been operated? Most of them are
dead letters. Let us put a stop to this
passion for legislating; let us  stop
this legislative diarrhoea in this Par-
liament.

In this situation, we on this side
have a dual role to play. We have
to act as a brake on hasty legislation,.
misrule and economic adventurism.
1 was very glad the other day when
the Supreme Court s‘ruck down the
Seventeenth Amendment to the
Constitution. It was passed in this
House after the House had once re-
jected it and a former Prime Minister
even got the whole House convened at
the cost of lakhs of rupees so that
that wretched law could get on to the
Statute Book. At last we on this side,
who always considered it a breach of
the Constitution, have been vindicat-
ed by the highest judicial authority
in this country.

Secondly, during this period of
transition to a new Government, we
on this side have to bulld up a broad-
based alternative Government. We
have to adjust ourselves—all of ur
here—to help in creating an alterna-
tive Government of India to hke over
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FPondicherry in the last few days have
shown it

il
An hon Member: Wishful thinking

8hri M R Masami: Here I echo my
«steemed leader, Shr1 Rajagopalachari.
He saud a few days back that he wel-
«omed the fact that the Congress
Party has not lost its majonty alto-
gether because that way the country
and the Opposition have got wvery
‘badly needed time—a yeur or two
perhaps—io (rcale an  alternative
Government (hat the country can ac
wept peacefully (Interruptions)

Shrimati Tarkeshwari Sinha (Barh)
It can take care o" the hon Member
alright

Shri M R Masani W stind, our
Party stands tor two valu~s  the
value of democtacy and 1ndividual
hiberty and the values of nitionalism
We are prepared to 1 » hands with all
wother Parties in  s.feguarding the
mtegrity and freedom of our mation
and 1n safeguarding the wvalues of
«democracy and ndividu  liberty that
are embodied .n our Crnef tation But
we shall do snona'a  f equality
We are not prepare! o -~ taken for
franted by invone

We want g chang * ( overnment
The country necds <} 1z of power
and an end to the monopoly of power
and what, we think 1« 1 ded 1s what
mght best be ealled 1 G yvernment of
Democratic Unily to sive the country
from 1its present plight The People
of Ceylon did this in Mar~h 1965 when
they created the presert Government
snd put an end to Marxist misrule
But we must be very careful at the
same tme that along with the bath
water of the Congress Party, we do
not throw out the baby of Democracy

Skri Manabendrg Shah (Tehr: Garh-
wal) I think the Government in the
President’s Addvess has highlighted
our basic maladies but what disap-
‘pointed me was when I heard some of
‘the Ovoposition members say that they
are u]ll very stale Even some of the
Prese people said that whatever was
»uid wos done in a very unimportant
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manner, g manner which they thought
was very superfluous It 13 surprising
When gur Government wants to high-
light what are facts, whether they
be stale or not, they are facts
and being facts they have to be
given that position which 1m
the Presidents Addrcss the Govern-
ment have given. The nhrst major
resolve that our Government has put
in the Piesident’s Address 1s 1o end
the dependence on mmport of food-
grains by 1971 Sy far, we have been
keeping pressure on our agricultural
development, but at (ht same time we
have been keeping pressure on other
fields of development also But un-
fortunately duc io manv crcumsian-
ces which we all Lnow and also be-
cause of the attitude of both the USA
«nd the UK we have had io do re-
tninking and we have had to give
more piominence to food ot the ex-
pense of other activities It 13 rdecd
surpricsing—] am rcally baffled—that
the USA calls ttself a great nation and
the peonlc of the USA call themselves
great people but to highlight  our
famine condiions they have taken
steps 1o exhibit obscene plays
Such plays are being staged
USA 4t the expense of our
piople and leaders I am sure this 18
not a s gn of greatness I am sure 1t
1 not 1 «1gn of gre itness tn put pres-
surc on us for the sake of food I
think 1l 15 pettiness It seems that the
Johnson regime has lost 1ts balance
So the resull 15 that we have to look
into our fiod problem more seriously,
it 1¢ {rue that 1t 18 an up hill task and
requires g lot of effort Te anote
Lord Bovd Orr, who 1s supposed to be
famous a< an expert on food problems,
the fond prablem in India will have
to be treated as 2 war effort and taken
up as a war measure

Therefore I think that we have to
take steps on many fronts For ex-
ample we shall have to effect a radi
cal increase in production We must
secure the economic and proper utili-
sation of the existine or  availible
stocks and thirdlv we must have a
realishe fixation of the agricultural
prices sp as to achieve a necd-based
and scientific utilisation of agricul-



597

[Shri Mansbendra Shah)

tural land as between food and cash
crops. And above all, there should be
the instillation of the military type of
discpline in the entire administrative
set-up in the Food Ministry and in the
procurement of foodgrains and in the
method of growth of food crops. These
things will not happen if we have
Ministries sitting here at the Centre
and doing only table-work. These
will not happen if we merely set-up
more machinery and more committe-
es. But we shall have
to get directly in touch with the
villages and into contact with the
flelds, And further, we shall have
to fix priorities and fix also the time-
limits for the achivements of those
priority targets

Motion, on

To quote an example of a case
where we have neglected priorities, I
may give the instance of the Agricul-
tural Prices Commission which was
set up last vear Tt w=vas charped
with an important work But, sur-
prisingly, the first chairman did not
want to join it; then he joined and
then he resigned, and his rehief took
some time; some other officers enuld
also not be put in posnion to join this
Commission in time. We must see that
we do not attach this type of impor-
tance ‘'to these important things 1If a
ecommission is found necessary then
we shall have to see that the com-
mission starts working at once.

Similarly, I would point out that
there was once a move ‘that a national
food budget should be prepared, In
regard to this also, God knows what
hag happened to the proposal. But if
a dceeision is taken, in future at least
we hope that things will move more
quickly and faster,

The problem of food is so serious,
and the whole House should realise
that it is not a question of whether
the Congress Party is failing the
ocountry in tackling the food problem
or whether any other party which is

administering any other State is fail-
% ing in tackling #t, II today we can-
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long way. It is not & question of
Congress Party which is failing in
tackling the food problem Here, be-
cause we find that in a5 communist
country like China also, they are fac-
ing the same type of food problem.
Therefore, this has become a national
problem, and I, for one, would feel
that the whole House will have to sit
together to decide how to solve this
food problem.

We cannot have ‘the sam, agricul-
tural policy for the whole country.
We shall have to pay due importance
to grographical specialisation and we
have got to stop the extension of food-
grains or cash crop production to all
tvpes of land in the country irrespec-
tive of whether the land is suitable
for them or not The time has come
now when we have got to nassociate
more effectively the weather expert,
the agronomist, the statistician and
the enlightened farmer along with the
general administrator so that all of
them could come to our help We
shall also have to see the situation
that has arisen as a result of the
policy as it standg today, We shall
have to see that the Central Food
Ministry has continuous coordination
and consultation with the State Gov-
ernments, at least once before the rabi
or the kharif crop and once after the
rabi and kharif crops so that after
each crop we shall be able to see what
the situation is and then frame the
policy properly, Coupled with this,
there should also be a national food
budget. Just as we are having the
financial budget, if we

&
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in deciding how our movement for
increased food production is progress-
ing. Expert commissions and bodies
must be enabled to get out of their
lethargy and submit reports promgptly
and not in a post-mortem way, These,
in short, are the most neccsssary
things that we shall have to do if we

have to see that the food problem
is solved.

Another aspect, which has glso an
effect on the rise in prices, relates to
the imbalance between the prices of
food crops and those of cash crops.
We shall also have to evolve a proper
price balance between the food crops
and ths other essential commeodities
which the farmers require, This
quegtion of price stabilisation has been
talked about g lot and it hre been
considered a lot, but unfortunately it
has not been implemented. 1 would
therefore, suggest that the question of
setting up some sort of committee or
price stabilisation board to go into the
proper balance between the prices of
food crops, cash crops and essential
corthmodities will have to be taken up
seriously,

I am glad that Government have
been able to highlight one or two
other important matters in the Presi-
dent's Address One of them relates
%o family planning. We have many
theoretical things in regard to family
planning, We have heard all soris
of lectures being given; all soris of
medicineg ete, mre being supplied. But
I feel that that is not enough We
have to bear in mind the other aspects
of family planning too It is widely
rumoured that certain minority com-
mumnities are openly propagating
against family planning so that they
could increase their numbers for
Ppolitical reasons, If that be so, I feel
that Government will have to take
cognizance of it and take remedial
action,

Since I am running short of time,
T shall only cotfine mvsely to certain
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One of the most effective ways' of en-
couraging family planning would be
to introduce some deterrent taxes and
to grant concessions to a Smaller
family 1n various fields, We have
seen deterrent taxes in various finan-
ciai measures, whether by way of
direct taxes or by way of indirect
taxes Similarly, i family planning
has to succeed to some extent, I would
submii that we shall have to consider
the imposition of some deterrent taxes
and extend some concessions to
smaller families,

My second suggestion is that we
have to introduce some sort of educa-
tion in this regard. In fact, we have
been taking the help of certain edu-
cational, social and religious leaders
towards this end, and probably that
could be accelerated further. Thirdly,
urgent sleps should be taken to in-
vestigate and to 'take sound action
aganst the reported propaganda by
certain sections of population and
communities against population con-
trol for political reasons

Now I would hike brieflvy to touch
on the Planming Commussion which
has been briefly touched upon also in
the Presidenl’s Address, The Presi-
dent has indicated 1n his Address that
a reorganisation of the Planning
Commission 1s goinst to be done. I
have been saving vcherently and 1
have done s) Mmany times on the floor
of this House also that so far as the
Planning Commission’s theory part is
concerned, it has been unrealistic at
least as far as the hill areas are con-
cerned.

Therefore. if the Government are
now considering reorganisation of the
Planning Commission, at least one
proper step that they should take is
to see that in the reorganisation the
hilly areas which have so far been
neglected get thelr due position and
place But I would like at the same
time to warn Government that a thing
which hss been set up for 18 years
should not be scrapped at once in »

T L
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hurry, We should not do the same
thing here as certain non-Congress
Governments in certain of the States
are doing today. For instance, 1 un-
derstand that in West Bengal the Gov-
ernment of the doy say that they will
not use the police where strikes take
place m factories with the result that
80 much standstill has been caused
that there has been a rethinking on
the part of the present Government.
Similarly the DMK Government in
Madras say that they will not
export their foodgrain from their
State, with the result that the Kerala
Government gre now worried. and
now the Madras Government have to
think all o.er again on these maiters.

Therefore, i1 the Flanming Com-
mission reorgamsat on I would re-
quest Government not to do anything
in a hurry 1 agree that someéthing
hag 10 be done, 1 concede that thcre
has to be proper ¢n rrlination between
its theory port ana the practical part 1
agree that at present the Planners
say, ‘we have put up a ceriain pro-
posal or a certain scheme and if it
has failed, it is {tho e incharge of im-
plementation who have failed it. On
the other hand, the people charged
with ’implementation say that the
‘Planning Commussion was unrealistie
in a particular-gpproach’

Therefore, I entirely agree that there
has to be proper co-ordination betwecen
the two Time being short, T will not
go into many of the suggestions which
1 would have hiked to guive For this
I will take some other time. Probab-
ly if Government issue a questionnaire
to all the Members of the House as
well as to all State Governments, we
could give our views in the matter
But if immediately somelhing has to
be done, 1 would suggest that no non-
official should be a Member of the
Planning Commission. To co-ordinate
the theory part and the practical part,
Jmmedistely Government may be good
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epough to make all the Ministers
membery of the Planning Commission
and not import anybody from outside.
This wil] immediately help in o0-
ordination between the planners of
the Planning Commission and the exe-
cutorg who are the Ministers so that
one cannot blamg the other i? anything
goes wrong. As you have rung the
bell, I would not dilate on this further
and ghall conclude with this,

An hon Member: He wants to debar
all the economists?

oY Ferw wiw . Wy wgEy,
w7 U A & AT €W qgr e
v & ) sonba @n A yredfa
St 7 zA¥ sqared faar g W W #
7T ww A faor @ 0 3@ wmew
qrag ¥ aowr A Sifagt s foeee
Fom ¢ ) afk g@ v Afaamee &
oAl F¥A §, 394 AMET 97
q7d ¢, @1 ag WA ety ot
Y g ¥ 1 ogw vrovfA o & sfq
ok wafuy & ¢ & 7R afe-
wrgor fam o gw IR iy &Y
FHAT T | 9G] 3R F ATT qR
Fzl ar & fF v A vAw g
N o T T W TGS AL &Y qwA |

a4} AT F A FE A% &0
RAIR BW F WATE AFTA ZU | IW A
AT A T dAmar ¥ fwr maEAaw
qfrgqaar @1, fawr gaaz &1 ofem
fear saa: fam ag aurd W 9@
AT § Wit & Wreara &1 ara g
% wmrd g, Wit § Swaw &Y G§
fradt gt 2, 77 "y fag w7 fear
¢ | ovg ga% fag aurt ¥ o@ @A
¢ T Ad | ;R A ooy il
gewa gar wtafemt w7 X € Hifinr 8
£ viT aw ¥ aw T giaE 39 S
#gl & seF T # % ES g
b LU



-
¢

g3’ Motk on

qEEwiiy e & @ A
v ) AT O T o
gt wwe Wl oft o oeR sy
eoftR gt § o gy TR qOw
axt & ww ¥y 9T A0 aF N I
mtm:ﬂ‘mmuﬁwqm«utl
Iq FATE o7 awg wrar SE amw Y
wAT qrgRd w wgr o fy awt T
STt i A 1 ofgd wifs wgr o
g W& WIT Y 34 awT aF ad)
¢ | wfey 37 awg agr ama X
&7 w7 a2 3 5 S & oF WFa
Tk wra £ gufer § T z2fqm
FIM | I GF IS W yAT L A
are ¥ EE g@R ¥ A ¥
areT of fafaar fox & au w1t @ o
I drwor T & 1 g9 gy ag
&o fF aa § fem g1 7 9y Wi
AN R TR AT @)

Ak X ATEA T afaw @
&1 WY W4T | §gT ¥ Ay ¥ ST
¥ gt %3 5 afadws g7 117 &%
fadr wrdd) 83 W & are A |
8 fay #fer Tomm A o g
& oY ¥R 7G| T AT N g
fauw «f 4 f& zo w4 d7 §F
&, qra &2 W, sod wfew frdt 21
a@ &) fom 9% ¥ 116 AT
qur ¢ fieo, o1 oy & awea ¢ 6 frg-
e & A AR o & A §
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& oarar & & woma ¢ fe Y A
qiffeary v a7 are ¥ sare 7 gfay
7 frg 7 &1 3% 39 ¥r3 A Fwn
AR ¥ WA AT % gUanm i
AT wpa A oF A fm U fRg 7
feamn Win ag 77 & fx s,
T FwAe & q7 wra ¥ @9
@ & wra & sfqu #Y & A qed
b & e g e ve A 5 Y 3w
W T wve & faa anE fag
% § wer § o s F7 v feay
T wRA P ot AE g AN AT A
¥ oam FEiem fFm e FEaa g
TH WA § ATATS 9AY Y W &
g 61, THay e o were ¥ AE
Lel TR B

Wy Wf IEEr AW A WA |
AE AT I GO | IW AT F WA
Wt T7eY 7g wm fE Wz ¥ 9 7 qrd
ot vafae ama ¥ am fierdt & sng
gradt ¥ 7€ | ud § aww fesw @y
o 4T fea 3 sfexq) &Y qfeaar dwz
ATy 1 ool 7 ) ¥ fe e A
wEaEE! & & ) OF aw F W §
W) o A Aifcas o & § O g
sEFATAT A 33 Faeatar § FR ¥
o f& T3 ¥ 347 fed @ L Y
ga% & ¢ & 1§ Y | qEw ue
W@ AU g .

Shri Randhir Singh (Rohtak): This

yfgm ¥ uws froell am oY faw
a9 T @ fear oaar? oy
& o fF TR 97 A= F wTE

15 a matter for an election petitin,
This 1. not the proper forum to dis-
cusg this matter.

¥ dfaum & sfy grar € wow 7@ A
a7 /Y & avmeT 97 TH WrearT 9¢
<@ fog wo 37 st wrr qre qon W
wifrm & N fs wrin afed=d ordl
# grifier ¥ dat X1 w g W
wrar ¥ o & uf wow 9 & frg
& wlt & o fwe e o e
IR JAW TRNLR

Wt AW W (weA)
qrd weer A A Aar @ § v
qvta i & ag sza1 g p fr Fedc
W1 WIWl OF AS AAAT §, A
qq W o o § 1 M R
® ¥ wETT ® rk A wen i@
g W S TR A AN Tl



Sos Motion on

[oft wehirewrer wradeft]
€ vt o R w e awk § oW
sver afer & 1 % oy wear § fe ot
oy od et RE, o Al

£

oY werTw s ;@ ZATO 3w e
g% &) 7yraT § o AwdE w1 g SN
o 5 § 1 W AW ¥ ©n W F -
o o g Al A A 2w ¥ wm
wrew ®r g g ¥ | W e
#ifaat wr e Ty &, e A wr
ot s & 1 & ¥ dwe AT dw w@
! wiw W | 0w § @ifas AT ®
£ o ¥ aw feak e v T o
WY)W e ¥ i # g #
gt ¥t 7€ ¢ )
Shri Randhir Singh:
manufactured, concocted.

ot wwow waw . gt o Ay
€1 TarF STAT T & | wIEAT &
T ® AE FEO OF AAE & )
fergeam & Siwda N & g @Y
g & s w41, fed wi@ &
e gAr fear a1 S SO WS-
RN N T ¥ T QAT gaar
wnfmgrgasmHrgfeendy
AN aRTR R
wgt 9T A YAy § WK A T ¥
firg ag wmawas § 5 o agt &Y s
& § SERt W fear W@ Wk
%9 [ & fag ozt agafy Tw &
fegr o 1 ww @ fow wEnfot
7 Y Y ¢, 5wy |y € S

I R B sgu ® e
G mid MymwEeaw
“wgr e @ fe & Sy werk g ¥
' § ) WK weiR ¥ f S9N
& $0 ¥ e wTd @ ot § o 3wy
warg ¥ | @ g § e g ow
¥ wreie ¥ TR ¥ a7 wh o o

This is all

MARCH 31, 1067 Presidens’s Address 606

qrem WY ficar 1| & omer won § B
@ AT ¥ woer waw frare s )
wry e w7 AT B OF Tt
T QF T W7 AT ot 1 weyg
WRIT W w1 wiww st § e
wfe O @I | X@ W ¥ g ewy
it § | &few quw & v R W
et ¢ fs oft o widw T ¥
wofic & arad 8 qw sy awr
ot &+ & wir v B o A
Famwa B Rt
@ 1953 ¥ wnify o WA W
st & dfeq Age w1 forar a1 fo g
forer & % arw w1 &, 91§ aey e
& | av oft Age ¥ fomy ar fF ool
wr§ AW AE T i T o)
ghester fow &139F ITTF w00
el frar a1 s g gfewoor
far & wwar § Afeq  Toefaw
TR ¥ qEgE g v ¥ oW
T WY g aw g WK wg o}
fe s o st & Y, AT @ e 5t
TWIIRWME@ AT F A
to fuwr owy § Wl amlt amer W
7t fa fer @ 3, swmae
o @sy § 1 T wiiw & qx
wu Hefr off ¥ £ g § 1 AR
HAWT E §%d § | W T qOW
ey warw § wow & wean § o
TEF! WY Y WTHAT T wHEY | gW
frads e i Fax y g RN
= wgd ¢ v s aro w wfww
T 1§ WIT o Sq WA | SR
¥ W WY AW g A gt Wk #
ot o ooy Fenk or Y § & §¢
g wfgd 1 Afer sewr T g
MEINuUEE Ry § 1 wew
TR ¥ af ad g doo g ¥
st vt ¥ qget AT gw Wiy
SR W A or | e few



o oY W aw ww # Qi
fie Wb wror ¥ wfiw free §,

317

Hare ¥ Wy wr AT FAr gar Wi
wrefiT ¥ gran ante @ | oW 3w
& a1y wg qrar § fr 9w e Ay
N mr g s A R gk
€F IW TECT W7 GERX T wwY § Wi
gfy wam Wl Wit wide @ W
AT § WO IS At I AT W
® g 9 Fgaer T gwde fren

&& s # set-awe A7 st oY
wr € &+ w7 mr & R dw F aw-
g W ag W sgran e gw 1971
oo & at # wor-fni @
FrFt W 1976 ¥ W I@r wgrwar
g & AfFw W@ gET THWS
tfe 3z &t o s 197
6 1 1976 A® TN FQA
A ? 39 WY 1976 IF— AT 1971
T W—T1oq TEF @ faar amdw
WIT WX qg 1971 AF A ®X A
at Wt wd-dwe g A4 gvm, Fowa
|3 T 9oy frdT =@ 2, o aw
Iawr snfaw Hfaar @ G foar oz
WA

qfexr dgw ¥ wgr @1 f& qge
roraT & A0 fgrgeaT aTgT ¥ wAT T
Hs:m afew s wr Fota w3
WA W AT W A KA ) A
e fifear v § @ fag afoms
g &5 o s qgelt T ¥ o
T Q fafags e g ¥ S A ¥, wror
& W fafeqs v wATor amgT ¥
#x & | waforg ¥ grE ar AT X
Tg ST g A X Al §—
I TRIAT WY g wA & foag At
et gt etz fifeat wwr ¥ fag
W wd @} T T § IeR
et woh §uft, srrenfs s g
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WY T gty frar | et 2w derd
wwfg a3 o & fr g wrdeT ot
& Y wlt qww s @R R W@
¥ ¢ ¥ fag S sd-sqaer goft-
ST & 1 g O ot o g, oqfir o
& i et wfw § ooy AN g
T v § oy o wrlt ww §
W Goft T fr whiew & 1 gk e
ot 7 t—aw fada ¥ oft Y i
Ay feey & 1 o oaw W W
TE § gW TET T TS $RET
Y § IR W TR A ey §
W7 oA wafwal 7 gTA w3 § 1
ag 7 Afa § A Afewar ) § g
g fr x@ o faare fear sy )

o ¥d a9 o § W W
@ = T Al § ww T amr
s 1 emE @ity g oW ¢
fis werer Y i Reae oy €1 o}
qwr { AT FY FTAS BIAAT BT AT
§ 1 9w av wrw Y B e @
Y, I % WATH ¥ I9 TG @A,
ax a% 1 feqe 7@ g

e & ag¥ w1 gEa sOr 9 §
fr ae § ¥ Wi Wi w1 TgE
T T | TR T A W §
o wger w% agr ¢ WK GEd WK wTee
¥ wTaTe TYaT WA o @ 1w
st gpdwr & w7 5 4 200 w0
AT ez ¥ e Aagag &
TR 3§ T § T Ig few s
TR @ ey ? Foe
¥ aw et st § 1w TR



6o Motion on

[sft awr T weive)

W Av frm Feyprafed A AT
€M W JOA & aEE g oo
WY aF Wz X q 0 QX 17 0T Iy
Qe ¥ 19 A A ¥, w0
T amr AT a Fray fege A A
TATAF A ASIA AR ) AT IF A
W a8t AR Ay | Fa a3d @

FINY 727 A 7R 777, MI TR
7 w7 faw @ & frg & mge
Tyt g% 81 g faest F mfusaT aut
gt et F oo wF &) F s
giEzasTgmaany v d sy
¥ IO FW -uF @d 71 v w5
¥z qt| g wAqfE@ N g
w1 &7 wE 97 ¥ @@ Agr 4
fesslt qw A TowrR {1 Ay qoA
AR ¥ ¥Y AEA I ¥ T W AY
qag a2 ¥ yra I @ § W 9T
qra F F7C {AAT qrfaT FA A
efrw §7 7§ &1 35T feeelt 7 wza)
& yEw AL faer ¥ wiw
wrEfa N & fod swA &) gw@ )
g ¥ fag awwre ¥ #m femr ? 3a d
®q ® A gsEg 7 AT
& zv¥ fay 1 #ar gfa & ey WY 2w
AasmamA s fAag esr ax &
(ATSEE ol SAR s e Litig o
ISINT qeAT T ¥ T T F AIN
foar § f5 37 ¥ gfte arf & 33
F AA AT 1 T AR T AHIT
g 9 A &Feq faatr €T @ &1
g gy WY &€ arc gart fem § B
FY T AFETLAEH CF  WTT A1 74
® fag ora org FAT FY fAvra aF
& nsmagfee yaq, Az FE Qe g R
WY oF grafan SNIaT Tg a7 Tw,
Y 12 M & fag qra & gaTC
}|W N o & 76 w1g, AN e
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g 790y & wmere av 3T Wy fed
W #ar ag w5 qfesa s g ?

TTRTTHT ATH F TF F7 AT 4
agy frar s § xw fog fr gafa ag
FATAIIR FT AT Fawer §, Afww
ag aTEaaeYy | I 41 gfer ¥ s
w ¥ ww wrafagy € 997 4@ g,
afer W wRfaay #1 33 &1 2w
& wifgs g6z REN-FT A% QA
o @R afx @ A% ®1 qEEE
FET, A qg AA AT AN A AR
QT E A ANt ¥ aF §, A
qATTE ¥ 77 § AR T AFAAR §
AR LR R LR R f
X9 2w & gHeaar ¥ 1+ gy fAq
waegRaT 9 AT S g fR g Ay
FITX AATRF, AA A A2
wAT & T ¥ A 9T Frare w1 fe
garr Afaar aardard Wi TepAmEy
g1 AT IF W FAEAR AN T,
T AT W AGA AR FA qEA )
oy FF g7 A1y afefeafray & gy,
WTAY TACATHY F wATT 9O Afwar
fraffc 70 @, a7 aF 2w & wigs

qweqT g AT gRi

Fzr am g 5 a7 AT N
qisa o At & g® w0 eaA
Far g, #f6T I gTisT 1 €7 @
§im? wft o% qrAdg gy ¥ wEw
f& ®faiz 1 & @rFar FATT FAT
famr sy 1 &Y #fgdz @y AR}
qTEAT ¥ QA FHUA FT QA
9 31 & a1 wfge & g ¥ e
TITTE g, W srafawAm ag
a7 2@ f% frdt ariee ¢ ferar &
wim i ag ferd aog & are @
Feft §1 I7 TRy w swifa
s N el Rz W @



meide & wwr wAw ferddey
UL e wdftwa “made
fafyr v maiz’ W ‘g frfer g
Gz g AT § W ag & 0 ¥ IW
® Ty @y ¥ dfiew e, fafgr
e &2 @ AT g1 IA AN Y A
¥ g@rar @ At g@ AT FHw
S AT FTTHAT | TF TE SE FAA
aae €YY, o 3w A wifas Ay
g% AT & WETR 9% A, fader arEy
* g 9 AR, afew g ¥
HqETT 9T faare ST A

fret €7 T ¥ OF SR A
foesht 2w % Tomrn ¥ aiw Reea
N g w1 @ FT F A qZAT
g woar & f faeel wig A
ToEr A& &, T@T ¥S AT EYAAA
aex & @ foeY g€ owar Tadr g0
g fore Af & ager @ grit ) faeelt
Y aa A gH e frar @ fEogw
fewelt & g £ &0 &/ 9@ | T
T T AN T G, 99 gH
@y & wgam far T gd 9w
w1 wgaw fod, @Y g favaa & &
T AT T wrer § faeet w1 A
wa e A wgar wgen g 5 oW
TR waT A faen, WX fee &
X %R A A frar qaqn, /Y A AIHL
w47 W ¥/ TE ®T qer | g« fAU
ok fmag m tewan
T Y agEg 3 AT IR Ag@
¥

R weAwd Wowc Ty ¥
@ oy wm ¥ S AR 6 TN
W @ & fon o ¥ oy
AN am AN E?

ot v fox: wa ¥ faeelt
Smfes arag &1 W ey faar
w1 o ¥ e v ¥ frad
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ot wwow weiw: W ww
%t W fear g, @ wed e g
feweit wale & g v 3

@ e fog: ¥ o §
e ¥ go Wt 7 w7 @,

UF AT 6O §7 %) q"TR
¥ ¥t QY gt fear aar ar)y

oft werOw wee . g g s
) T & wgam faar am, aY g faeer

! A7 AW & fQ oF wWrew aAv W
frardit |

! Trix fm o gTa s
o AT g @ P wT A
qEEInwmi

ft weqw wNw 5w wfemgr
# wgr ma ¢ f gRrY fRw Aifa g
N R A g X
A & fog &A@ g a8 gt
fadw Afq w1 & oforw § s Fredy
A /= g A 9T AR g g
£ a8 orf o 2w aqrr w, fag
9T 7 A IR &AW GT &1

off TIiT far ¥ & qrac i
T T, & AW gHr BNN |

W u tarir grfRuafae
& 7z afromw § f grenfs e afeg
F1 928 J9A K1 Z409Y Ay Y, ifew
™ w85 ez faw gaoYm wfy
fomr 2t ) gw woAr wE AR R,
G AF FATY WEE 7 FW, a1 q9Ay
Tt @ & TR 79 qE AT T IR}
& forg ag s aa § fw g 2w
#fa s g€ &)

araw # garh B fadw Afy
g & g o Gaw TR i



813 Motion on

[sfr v )

Al & T 9T ¥ AAAT 6 R WY
vt § o 7 qw A fdw Afr w
weit 1w @ Wk et § Am-
AR ok - @) T
o aw @ g A @R § oW
qfifeafoar wew o€ §, w faq =@
qOC WY TEw W W Al By
o 7@ | R 1T ww § G W
a7 g G @ @ §) 9w ' o
WO Y, A AR ER Y
oK 5@ ¥, " A R @, T R anw’
T W & Y ow gk & P w @
£

3
3
3
3
3
i

Wit FEofad Wi RE ¥ umE
T WAL Go Qo WIXe & ATFAL HTEA
@t f5 g fegam o s
¥ AR ¥ e A W
SgAT G 6 g% go Yo WRe W
WO & R ¥ aeew § 1 9 g
oY §, ¥% 99 & andr § oY gwTOr
w8 & o & wg § N g et
#%oeen &, ¥ 39 & W ¥ e §
g gl Aife wr sma @A Wl
T urft adwr fde Ay o xze
o form fdw fifr o< g o @
§, 38 & 7 gava fag s fear § o
" fag anft 9 &
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fex Al e w1 wow &=
& wgr o g @ i g Arr-anferstes
FE qT R B | A woRy AT gl
WT FB YR A area € et a
#t &1 S qEifor o o fog &
WRATg § et s wmil) oy

gre o gfie & s g o
Hrar a2 R § 9T agT W1 AEH
£ =g 9 A v &, @ o< faay
fdr & 1 o % wfy o
fify v @ & | g W Afw Y
wHE™ W1 g A @ o Ay gw
g Afy s gefy 1 gl s
& greT Y I W @ 1 & A
w1 frddft 7t | W g Qu-dw
a1 1§, 3 &% AN | W TEST
AT € & A O e R o famd
oI ¥ gy wfewth @A @,
forw & v e v & i Qe
& WX 98 S & wfawc g d a=e
7 @y W, afew IR 9RT
A, aemas, faga o afr
o | Ay AR qAf S W ST W
oK TR FOF ¥ oy ogT 59 AW w7
wrw w2 e fafww senel w1 fawrw
¥ fiear o, g & S oY et
w1 wree B fivar g, wgr 3w g
Y 9t srrwrw § ST o s et
awy | et @aF & oy qww § o
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w1 gw Frered aey goar ¥ Ty W
qgar vt formorr wifigg, amet v o
gou v famar wifygg | ag W Bt
il vt ware At § o A W
war St % wfyq e ot 7o & o
* o fawr wT A Afv g )

W % & ag s g § v wmr
wITh g9 # /T § | B TF BN g
€ TY | QYeT &7 woer Aw # -
wa & | 30 IGHE ql MWT WY T
TR E 1 60 ICEE A wARivT &
a9 § 1w ared wuw faar § fw
e 52 wet a Y E, R 0w ¥ am
AT, qHr-gi A @ W ww
Tg g wrar ¥ fafasdy s &,
#fer ag Fafredy oot adf 1 awr &
Wt 52 o & & W I quif v Wt
HET aaar o | AfeT Ay aw ¥
$2 oY ®7 ww ik wRT § AW H
R 52 AfaEt T awE W TwE aen
8§ & 1 wfag 3 s § fr o
qg e fF e daw 0w o A
o weeT WY §, 5 AT ot § 1w
tweliw¥an g mawm I s
& 2w w1 faar W, g W faer
&% Nfaat a7 w31 w1 Ogfga &
aTEr a3 Afat aw w30 @ af Ay
AT wX T o) Jma N gReEm
&7 gAY ®T @& | AT few g
e & ar e, e fier ame g §
1 7l W W &, o v fgw
T frr A W &)
W 20 AT ¥ Taar & ag WY 3w
% e §, et §, A
7% aaTk forg wit ot o 8, W W
I FT AL T T A WET § WY,
oY s fforg a1 aw § faer v
s Wify | wfey W F 0 ofc-
feafirat wror &= g€ §, wg ofcfeafont
&y vt § dav fe mart aEw A Y
gt fe du i TR G Y 2w &
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W B meviz sow o G
W N g N oanffys w R,
TG & TR R @R @ =)
& o & ag ¥ T s e M
oY davew fad §, 9 o e W)

S8hri R. K. Sinha (Faizabad): Sis,
I heard very attentiveiy the speech of
the great leader of the Bharatiya Jan
Sangh. Like Dr. Lohia he also suffers
from an obsession of anti-muslim
feeling and an obsession about /il
Kashmir Government.

Shri Balraj Madhaok: I have never
referred to the Muslimg anywhere,

Sbri R. K. S8inha: The Bharatiys
Jan Sangh and its leaders suffer from
an obsession in so far as Kashmir is
concerned, When Bakshi Gulam
Mohammad was in power in thad
State, then also they wanted the
President’s rule. Today, again, when
there is a popularly eclected Governs
ment there, they are demanding
President's rule. ‘They are not ine
terested in democracy, They m®
only interested in repeating thoss
words which the Pakistan radio picks
up and broadcasts to the world com»
munity as the opinion of the people of
India. If Bakshi Gulam uolu.mmel?
can be elected by a 50,000 majority,
how can we say that there have besn
no democratic electiong in Kashmie.
We must look to the content of the
speeches of these gentlemen who had
been speaking and abusing our Gow
ernment. We have heard them {alle-
ing about the unity of the countrp
I want to tell them that we may be
Hindus or Muslims but we are a8
much in love with this country. Have
they tried to understand the genius o
Bharata Mata? For 2,000 years In
this country of ours, we were trying
to discover our genius. Because of
castism, because of divisions in our
motherland, we have been slaves for
200 years. Once again mow history
hag cast on us the duty to defend tha
Integrity and the unity of omr
motherland. They talk of paris-

1455 hrs.
[Smnr MawomamaN in the Chair]
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[Shri R K Sinha)

men aty yalins and organiw
vioient rebellion on the strees We
Know 1ndt tne ven on cow slaughies
ha; been 1a 10rce In 14 Slates ann
inay 5001 be extended to others Yct
in UP and Bihar their party launch-
ed a tficial ag: ations belfur¢ the giee-
tions and tried to subver. Indian
democrac) But the people of India
have repled .0 them aud expres-
sed the r pr~fereace for the Congresy
Party 1 want to tell the Lraders of
the Oppoaition .hat today’s Congress
Party 1, a transformeg Congress ra ty
wit1 more youny m<n and we can
reply KiLK by 4wk ani bout py

buu. We do not want to waste
the time of the people 1n fackal
discussions  Our friend Mr Musum

spoke of the walues of democrav
They have to be bipartisan They
have suftered from frustrations
fn the past and scme of their d"mon.-
tratiun, could have been jus ified ou-
fore, but today they are sharing po-
wer, they have the Government. 1n
Madras, 1n B har (Interruptions )
They must yndersiand the conven
tion, [ want to teil the friends ct tlie
Opposition who waat to lay devwn
€o r.ct convention, that they must
firot understand to uphold certawn va-
lues, Laey must understand that
Ind.an democracy has to survive if
you look at Asia and Afrca mil ary
dictatorshyps have been insialled n
country after country, the light of
frcudom has gune and colonialism and
new colon alism nave come by tne
back aour OUnly in India under the
leagersnip of Manatma Gandhi and
Jawaharial Nehru and und-r the flag
pf thce Indianp DMational Congress has
Parliamen.aiv demoiracv  survived
Why snould tne Qapoesilivn want 1o ve
in vunsp rac¢ with the forces or Irus-
tiation demoralisation and disTuprion.
M: Madonk -aid that there wouli be
no Coagress (s)ve nment in 1971 shey
are hving in a paradise of thewr own
1 hat paradise will not oe realseq ne-
cause they know that in the States
where ihe Uppositivn voles had in-
creased, ror eiection to the dtare
Assemblies the electo-ate was mature
enocugh to choose representativeg of
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the Congress Party for the Parha-
ment We symbolise thg unity of the
Indian nation and its past hustory The
Opposition has been delivering elo-
quent speecnes land giving peoule
false promises Instead of congratu-
laung our valhant Prume Ministe for
being courages enough to come nmt
witn a brilhant team of mnisters.
they have come out with pointg of
oruer It 1s easy for dialec ician or
tecticians to raise a point of order ana
wasle the time of thes Parliament
When our country 1s at a criucal
stage and when our turlure 1y i
stake, we must jook to the values and
We must have reciprocity and the
Government should be suppories
when it does right things We must
serve notice to the forces of disrup-
tion If they talk sense we will ac-
cept 1t 1if they talk of disruption, we
will not accept it This country 1%
safe and sound and the peonls of this
countrv are very much behind Sh~i-
mat Indira Gandh: and the Congress
Party

15 hrs

Shri V. Krishnamoorthi* Mr Charr-
man Sir, T would hke to speak on
the President’s Address Wh~n I went
through the entire speech of the Pre-
sident I was reallv disappu~ted to
know that theére is no specific st+p
mentioned for o ingirg down the pri-
ces and there 1s no specific 10~
posal for safeguarding the inteiests,
ol the non-Hind: speaking people b)
way 0f amcndment of tae Constita
tion There 1s no m ntion 1In iha
Address about the new development
which has ba~n crcated by the foim-
mg of non Congre.s governm nis anl
Cabinets in var.ous States  Therc 15
no proposal for amendmment of the
Constitution to make the S ates more
powertu] than at pres~nt So w.n
these observations 1 would hke to
commence my speech

As our Deputy Leader of the DMIC
group has already stated in the d=-
bate on the no-confidence motion, 1
would like to point out belftra the
House that this House must take due
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note as to what wag the r2ason for
the debacle of the Congress party in
the Madras State and in some oiher
States as well. People I:ke Kamraj,
tne great leader of India, according
to tne Congress people, ana Mr.
Bhaktavatsalam, the .ormer Ch.ef
Muuster of Madras, who was ine rea-
son for murders during the Hindi
ag.tation, und the famous Minister of
Industries, Shri R. Veuktaraman,
and also somz State Min.sters and
Central Ministers from tn: Mauwas
State, bar..ng onc, have al; been do-
fea.ed. The ruling pariy must take
intg accouant and ask the rea.ons iur
it. Tuey ndave brn detestea  not
be:ause the DMK has sp.nt so much,
not b.cause the DMK's propagaada
wads unlawful, but because tne Lon-
gress party has commit.ed blunders.
‘ney have batrayed the South. Lney
have betrayed tne interestg of  tue
non-Hindj speaking peopse, and they
have failed to take tne prubiem to
the Centra] Government, and that
is the reason for their defeat.

An hon. Member: ‘That 15 wrong.

Shr: V. Krishnamoorthi: I know
he will not agrece with me;
how can I cxpect the Congress pai.y
to agie: W.in me?  (interruption).
They nave bewrayed the interesis of
the South, to saf2gudrd the imervs:s
ot the South especial.y o the jangu-
aga 1ssue. l'hey nave fa.ied 10 DuLg
down the price level and thvy have
failed to gt the due share tor Mad-
ras and the rest of the southern re-
gion. That is the reason tor  ther
defeat in the Madras State.

Mr Chairman, the people in the
DMK pariy have got great regard for
our Prime Min-'ster. We humbly sui-
mit that at lvast she shouly si.cguard
the solemy prom.ses made by hur b2-
loved father, our former Prime M:nis-
ter Pandit Jawaharlal Nehru, He said
on the floor of this House that he
would see that Hindi was not impos=
ed on the unwilling people un:ess they
accept Hindi as the official Janguage.
But all the solemp assurances have
been thrown to the winds, and under
the Constitution Hindj has been im-
Posed a3 the sole official janguage in

4
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;?Dl;sconntry right from 26th January,

I would then like to point out that
there is g mention in the President's
4ddress about legislation to give sta-
tutory recognition to the assuranass
given in regard to the official langu-
age. The President's Address says:

“Legislation to give s'atutory re-
cognition to the assurances givin in
regard to th~ officia] language of
the Union will be shortly introJue-
ed in Parliament.”

1 do not now what 1s the legisla-
tion or what sort of legislation ihat
the Government is gaing to introuauce,
If it is a legislation tg ame<nd tne
word “may” into “shall”, we will be
disappo:nt>d and wili be opposing it
tooth and nail. We people from the
DMK party as well as from t.ue South
expected that the Constitution would
be amended; not just an official lan-
guage Bill. We want that the status
quo shou d be mainiained, We do not
want any mercy, we are not slaves;
we are citizens of India; we are a3
much citizcns as the citizens in Uttar
Pradesh and Bihar are, and we na\e
the same right as the citizeng in 1he
North have. Why should we have
Hindi alone as the officia] language?
We are not begging for alms. We
want a constitutional guarantee, &
guarantee that English will be the
offizial language; till so long as all
th» 14 languages mentioned in the
Constitution remain and till they be-
come strong and rich, till then, Eng-
lish should be continued as the offi-
c.al language. 1 would like to re-
mind the hon. Prime Minister here
that at least th~ former Prime Minis-
ters were giving assurances afier as-
surances, but those assurance; have
becn thrown to the winds. We did 1ot
expect such a sort of thing.

Shri Randhir Singh: You do not
like Hindi.

Shri V. Krishnamoorthi: As long
as you like Tamil, we like Hindi

Shri Randhir Singh: We like Ta-
mil
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Sixi V. Exishnumoorthl: Then let
us have all the 14 languages mention-
««d in the Constitution, ag official jan-
sunges. Let us have al] the 14 lan-
guages, our national languages, as
our official language. The Congrass
Working Committee had resolved to
have all the 14 languages as the offi-

cia] language. If you people join with
me.. .

Shri Randhir SBingh: We like Ta-
mil as much as well like Hindi.

Shri N. Sreckantan Nair: You do
not know a word of Tamil. (Inter-
ruption).

8hrl V. Krishnamoorthi: So, I

realy sympathise with my hon. friend.
He has not studieq Tamil; and I can-
not help it. If a chance is given,
I would like to quote from Tamil
poets. If he really learns Tamil, he
will gppreciate the depth and the
cultura] effects of Tamil. Well, Sir,
regarding this language question, our
policy is that we must have equal
status, an equal status.ag Hindi is
having today. All the 14 languages
shoulq be made official languages. Till
such a stage is reached, English alone
shal] be the officia] language. We do
not want any superiority complex; we
do not want any gpecial statug for
Hindi alone. -

Let me now come to the next tople,
namely, the recent development in
some States, and the relationship bet-
ween the Centre and the States. The
other day, the hon. Home Minister
was telling the House that they have
given the people sovereign freedom
end they are seeing non-Congress
governments being formed in some
States. They cannot help it. After
the elections are over, that is the only
possibla way that the Home Minister
can tel] us. But he has utilised his
discretion in Rajasthan; he cannot uti-
fise that discretion in Madras because,
there, we are 138 in the Legislative
Assembly,—and we are 25 here—
much more than what we require to
form g Cabinet. Bo, Government
should take effective steps to restudy
the constitutional gspects. If you want
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to safeguard the wnity of India, if
the Gevernmment wants really to safe~
guard the unmity of India, it must im-
mediately amend the Constitution,
giving more power to the States. Now,
the Constitution is federal only in
principle; but in actual practice, it is
unitary. The entire Constitution must,
therefore, be recthecked and more po-
wer must be given to the States, and
there must be suitable amendments
made t{o the Constitution,

I shall now refer to the prices. The
Congress party is saying that they
are trying to bring down the prices.
How long are they going to say so to
the people, that they are going to
bring down the prices? Till they
achieve their object, are we to tighten
our belts? When we attained Indepen-
dence, we were geiting three meas
sures of rice per rupee in the Madras
State, After 20 years of rule by the
Congress, the price of rice in Madras
State along during the Congress re-
gime was Rs. 2.80 per measure. How
are we to tolerate this? Do the Cong-
ress Government here expect thut the
poor will be in a positian to purchase
their foodstuffs at such huge cost?
What was the reason? Now after
forming our Cabinet, T can assure
hon. Members that we have brought
down the price of rice by 20 par cent.
We have unearthed—only yesterday
we have unearthed—thousands of
bags of rice from g Marwadi who had
nothing to do with the paddy busi-

We, the non-Congress people,
are really interested in bringing down
the prices. The moment Congress
formg the Cabinet, the prices go up.
The moment the opposition comes to
power, the prices come down. Why?
The Congress is encouraging black=~
marketeers and hoarders. You are
running anti-Governments in the
States. That is why prices rise.

Can the Prime Minister say catego-
rically that there are no fake notes
in India? In almost g)] parts, fake
notes are in circulation. That {s why
prices rise. A big businesman in
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Caloutta prints fake thousand rupee
notes, Another big mill.owner in
Coimbatore prints hundred rypee
notes, because that ig his requirement,
Another Congressman in Madras
prints five and ten rupee notes. The
poor people are interested in print-
ing fake one rupee notes and cuing to
suit their requirement. So, printing of
notes is not confined to the Security
Press at Nasik, but is widely dispersed
all over the country. The Congress
Government encourages the printing
of fake notes. That is the reason for
all these things, The Congress Gov-
ernment has failed to arrest the ris-
ing prices ang there is no mention
about it in the President’s Address.

I have given an amendment. Thesa
people say that they are really inter-
ested in the growth of agricultural
and industrial production. T am a
sugarcane grower and I represent
thousands of people in my area. We
supplied sugarcane during 1958-59,
1929-80, 1960-61 and 1961-62. Put we
have not been paid the price for 7
years. This Government here is ap-
pointing various high level and other
committees. If the prices are not yet
settled for the cane supplied by us in
1858, how are we to produce more?
How can the Government expect the
farmers to have interest in their busi-
ness? The Congress Government has
failed in their approach to increase
production.

Recently the Government nolified
the cane prices in the Gazette on
17-12-66. The Price was raiseq from
Rs. 53 to Rs. 56 and odd. A notifi-
cation from the sugar directorate di-
rected the factories to give the in-
creased price from 1-11-686, ie, the
beginning of the sugarcane season.
Afterwards the factories have been
nddressed by a Ietter from the sugar
directorate stating that they nes3 not
pay the price from 1st November, and
they can pay it from 27th December.
What is the reason? Are there any
officlals in the sugar directorate who
have been corrupted by the factories?
Crores of rupees are due to the sugar-
tane growers for their supplies to
the factories. Is it not the duty of
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the Government to safeguard the in-
terests of the growers? In all these
things, the Government hawe utterly
failed and it is not proper for them
to be the ruling party. They must im-
mediately vacate. As Rajaji said. the
mandate of the people is that the
Congress need not be in power and
only a nationa] Government should
be in power.

I reserve my criticismms on the na-
tional language when the amending
Bill is introduced either in the form
of a constitutional amendment or in
any other form. But I warn the
Prime Minister: Don't bring in legis-
lation amending the Official Langu-
age Act. If you are really interasted
in safeguarding the interests of the
people and in safeguarding the solemn
assurance given by your father on the
floor of the House, please bring a
constitutional amendment. That glone
and nothing else will satisfy us.

Shri Tulsidas (Mysore): Mr,
Chairman, I am a new entrant to this
House and 1 had g desire to follow
the proceedings and the way things
take place here for some time before
attempting to speak. However, the
no confidence motion which was
brought in here in g premature fa-
shion almost tempted me to venture
upon this sort of adventure so early.
I have just heard my friend from the
DMK angd I think I better star: from
there—the official language. Mr. Krish.
namoorthy started by saying that we
have been unfair with regard to the
language question. At the same time
he also said that our late Prime Mi-
nister, Jawaharla] Nehru, had given
an assurance and that he expects the
present Prime Minister to uphold
that assurance. May 1 say, it is not
Shri Jawaharlal Nehru alone who
gave that assurance? He had spoken
on behalf of the Congress Party. We
from these benches have committed
ourselves to g fair deal for everybody.
There is not going to be any forcible
imposition of the language upon any-
body. For that matter, I come from
the south and 1 appreciate the diffi-
culties expressed by my friend, Mr.
Krishnamoorthy, 8o, it is not the
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[Shri Tulsidas)

question of lunguage alone that might
have prompted my frined to say that
ta2 Coagress Party is rather unfair
in many of its dealings.

Mr. Masuni said that there is need
for a shock treatment and the coun-
try has been able to give it 1o the
Congress Party. We, a  disciplined
Party, have got our own machinery
of shock treatment and we do not
require 1t from outsiders. We have
got a democratic machinery by which
we would be able 10 correct curs: lves
and w2 are not hesitant in bcing self-
critical. May I just quote from the
President's Addrass para 3.

“Our fourth General Elections
have once again demonstrategq the
vigour and vitality of our democra-
cy."”

What does it mean? We are pre-
pared to be corrected and we are
proud that the lndian nation is g ma-
ture nation which can always curiect
people in authority in its own unique
fashion. It has not sent out the Con-
gress from the Centre. It has enabl-
ed the Congress Party 1o be in power
at the cenire to look after the na-
tion in every way. At the same tume,
it has given a trial to the oppositi.n
parties to run the Government in a
few States. The people of Indiz ae
very mature and intelligent peuple.
Th-y would like to see how tar op-
polition parties run the admnistra-
tion. So, thev have allowed th m
to run the Governments in a few
States and we are very happy about
it

Sir, there is another statment made
by my revered senior, Shri Masani,
that the pole; and programme of
thz Congress Party is not acceptable
to the people o this chun ry, and that
thev ar: not satisfied with n and,
therefore thev want a change and
that is the reason why they have nct
been able to support the Congress.

‘3
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May 1 tell him, Sir, through you, that
the DMK Party wmen has appeared
on the scene in the South 15 noi a
party which tries to uphold ihe poli=
cies and programmes ol tnp Swatan-
tra Party to wh.ea Suri Masan he-
longs. People want progress, pcople
want socialism; people want the wel-
fare of the country; they want the dis-
parities to go and that is why th.y
have given their support to the C.ng-
ress Party in the elections. DMK is,
it I may be permitted to say so =
party which openly commitg itsclf to
progressive ideas. They say they are
socialists, They have already tfaken
a few measures in that direcaon. It
means the people of this couriry are
going towards socialism,  towards pro-
gress and they do not want ¢~ en-
courage parties which are cormmitied
to capitalistic ideas.

I would like to dwell upon, in b:ief,
one or two pointg which havt becn
very clearly stated in the Przadent's
Address to Members of born the
Houses of the Parliament. First of all,
I would like to take up the statvmsznt
where the President has been pleased
to say that there is & “sense of fruse.
tration. particularly among the young'
He said:

“Th: new gene-a‘ion which h-s
grown up since Independence hus
new aspirations ani n:w idzas. We
must respond to them”.

The Congress Party and our Guvern-
ment here at the Centre have tiken
very many measures in this direction.
There are going to be some mo-e
measures to be taken up such as the
scheme of Na'ional Service at the
University level which, I hope, iz go-
ing to b2 conside-ed very favourably.
The student community today, in this
countrv, are s growing. in‘elligent,
mass of people. They are not &
small number., They have to be
harness~d properl:. It has h:n the
attempt of th.s Government tc try
and harneis them to the best of thair
ability. They are going to be many
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programmes which will 1o enab:: the
young p.ople to becom: varucipants
1n the great nat.onal development,

1 would also like to touch upon this
question Rajasthan. The unpusition
of Prusidend's Ru e in Rajasthan This
has bean stated to be 2 very uncensti-
fu wndl m~asure. The oposilion par=-
ties have said so. They feel as if 1t
1s a matt.r of pleasure [or the Cung-
ress Party or the Centia] Government
10 have taken up such g step. It has
Dh-en very clearly stated in the Pre-
sident’s Address that it wa; “a matter
of distiess”. It was not a happy thing
for us to do. It was the failure of
constitutional democracy in that State
that compelled the President or the
Governor of that State to take such a
st~p. After all, we are not an<iwous to
‘have President’s Rule thera lor Jong.

As soon as the required constitutional”

atmosphere is ushered in, there is
going to be g responsible fovernment
in that State. Our Home Miinister
was pleased to tell the House yester-
day that they are only wait.ng for
such a condition to prevail. As soon
as such an atmosphere is cr2ated in
that State we are going to s@e that
responiib’'e government is cstablished
in Rajacthan. 1t is not a guestion of
our avoid ng such a conditicn bheing
creatcd, Aftor all, when our Party
has been nble, in g graceful manner,
to accept non-Congress governments
in some States there ir no effort to
avoid a non-Congress government in
R2jasthan alone, if that could be.

Lastly, I would hikke to mska an
appeal to my hon. friends cpposite.
The nation is passing through very
hard davs It is not the buimess of
am single party to do the wu. k. We
have to come tog~ther, discu.s tuge-
ther »nd trv tn find out wavs and
meang by which we would be ab'e to
carrv throneh these hard days We
must be able to set up an example
for the whole world. We must show
that we a-e a very mature na2tion. We
must show that we are a 7fry suce
cessful democratic nation, We must
show that the opposition oarues are
no less interssted in trvins to comtri-
bute t0 the success of democ-2cy than
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anybody eise who is 1n  power.
It s with that sense  of
leeling tha. 1 wou.u appeai tw hon.
Memb.is of the Oppoai ion. They
should try to think 1n constructive
terms ‘I'ney should rea.ise that we
have to make an impression on the
res. of the ountries in the world that
India, though 1t seems to be entering
into a new era, is going to sleer itself
through the ordeal in a very success-
ful wa-, ang in @ ve.y honourab'e
way. We must sce that we do not
create disiurbances or nuisance in this
august House,

Before I conclude, I would like to
appeal to all hon. Members of the
Opposition to see that the delibera-
tions here go on for the next five
years in the most honourable and
praisewo>rthy manner. They should
lend their most constructive coopera-
tion to the Government here and see
that the world has a word of praise
for India. The rest of the world
should say that India is really a safe
place for democracy where people
have got their freedom to speak, but
are responsible and they are going to
make a su-cess of democracy.

Shri H. N. Mukerjee: Mr. Chair-
man, Sir, my good friend, Shri Hanu-
manthaiya, who proposed the motion
of thanks to the President for his
Address, appeared to me to suggest
that the Address was gsacrosanct and
should be treated as such by the
House. 1 would like to tell him that
while we have the highest respect for
the nereon of ‘he President and parti-
cularly for his office which is a sym-
bol of the independen e and integrity
of our ciuntry, the Addres; happens
to be only a string of words put into
his mouth by hig advise s and if the
House wishes to do so it can tear it to
pieces. I am not suggesting that we
do tear it to pieces, but I certain'y
would like to cay that ‘here is nothing
in it, nothing in it to suggest that the
President’s advicers have anv idea of
the significance of the winds of change
that have overtaken this country in
the course of the recently concluded
elections.
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1 notice also that with characteristic
insensitivity to things some members
of the Congres; party ogtrich-like
might put their heads in the sand
when the winds blow over but they
seem to have no jdea as to what
exactly has taken place. ] thought of
it when I noticed an hon, Member on
that side—I do not happen to see him
at the moment—talked about “artifi-
cial agitations” in Bihar and Uttar
Pradesh. I nolice he also talked
about a particular paradise; I am
afraid he belongs to that particular
paradise very much.

The President has been good enough
to express his *“‘distress” over what
has been done in his name in regard
to Rajasthan. I do not wish to make
any comments on that matter, because
we had a two day discussion on it but
there is no getting away from it that
if we have any idea of the decencies
and proprieties of politics, particularly
democratic politics by which so much
is sworn, then what has happened in
Rajasthan has stunk and still stinks
to high heavens, something of which
any Government ought to be ashamed,
ang it is a great pity that the Presi-
dent could not tell the assembly of
legislators that he was revoking the
proc’amation which in a moment of
inauspi~ious character he was persuad.
ed to sign by hig advisers,

The country knows that the Con-
gress, which has been the ruling party
for so long, is now what Shri Raja-
gopalachari once called it a long time
ago a leaky boat. We hear things
from Hariyana and Pondicherry which
show that, quite apart from thyse who
are put out of Congress or who had
to leave, now, cven g certain wnd cf
people they have gensed that the ship
ig sinking and they are berinning to
run away. Why not, therefore, see
the handwriting on the wall? That
is the question which the country asks
of the Government. But as far gs the
President’s Address as an indicator of
Government's ideas ig concerned, it
givey no su either to the
House or to the country.
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The eslections have shown what a
grand pecple we have got and I am
glad Shri Masani, whose linkg with
the people unfortumately appear to be
rather tenuous, did pay a compliment
to our people, who, he said, have won
in the elections. No party won in the
elections but our people won in the
elections,

Sbri Hanumanthaiya:  Truism.

8hri H. N. Mukerjee: I do not know
how to express our sense of sOrrow
and shame when we discover how our
grand people continue to be treated by
thoge who are chargeq with the admi-
nistration and their destinies. Owr
people at least could have been told
that the emergency was entirely, total.
ly and unequivocally revoked. On the
contrary, we found a statement made
in g very gingerly fashion; the Home
Minister came and made a statement.
He could not take courage in both
hands; it did not require too much
courage to collect and yet he could
not say categorically, entircly and
without equivocation that the emer-
gency is being revoked. Surely our
people deserved much more than that
for the conduct they showed in the
course of the general e'eclions,

Our people have been condemned
to suffering of a sort which perhaps
we shoulg say good-bye to it we wish
to remain in this planet in the 20th
century, in the last quarter of the 20th
cenfury. In Bihar UP and elsewhere
in our country there ig suffering on a
scale which beggars des-ription, some
details of which can be mentioned.
But what interests me is, how is it
that the Government of our country
does not come forward in the Parlia-
ment, at its first convoration, and
announce measures on a war footing,
80 to speak in order tn tackle the
question of distress in Bihar, in UP
and slsewhere and also to tackle
questions rela'ive to the condition of
living of our people in ail parts of our
country. Thev do not do so. Only
this morning we resd about the msss
exodus of the huaery from Gayx
villages. We read about 3.2 million
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out of 3.6 milifon people in Gaya
having to be fed with grain supply
about which there is no assurance

whatsoever. We reag about the
drinking water scarcity and about the
fact of the public health engineering
department so far installing about 150
handpumps, when the minimum re-
quirements was 800 handpumps, in a
particular area near Jahanabad. This
kind of thing could be multiplied. In
the rest of the country also the same
situation is obtaining and people are
suffering and things are not done in
time. There ig no excuse whatever
for the kuind of situation which is
obtaining in the country. Footling
little paper schemes are put forward
at a time when the thin line between
hunger and anger has broken in Bihar
and UP, where the Congress had
imagined go far that they hag a per-
manent gettlement ag the possessors
of power,

This is the position to which we are
reduced, and the President’s Address
gwves no indication that the Govern-
ment intendg to turn a new leaf, no
indication of any kind of humility on
the part of the Government in the
face of the problems which face our
country, no indication of the desire to
secure a consensus in this country for
the sake of service to our people and
the result is prices go sky-rocketting
and we hear ad mnaugenm about it.
Even today we had some kind of a
document placed on the Table of the
House jn re’ation to the quesiion of
pries. I cannot refer in detail to all
that. But thig Address does not make
one single announcement of something
which would go to the heart of the
matter and tackle the problems of our
country. No steps are announced in
order to end monopoly, though tha
Monopoly Commission hag talked
about 75 houses in this country having
a disproportionately large share in the
prosperity of India. We remember
the case of 200 familieg of France in
pre-sworld war Il period It was
because those 200 fami‘ies could ope-
ratd with impunity that France sur-
rendered to the Fascist invader and
il that kind of thing tock place. Yet,
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in this country 75 business houses run
the ghow gnd the Government js more
or less truckling down to whatever
they say. There is then no announce-
ment of a move to nationalise banks
and general insurance, import-export
trade and that sort of thing.

In a country faced with massive
unemployment—at the hustings, dur-
ing the elections, we were confronted
with this problem of unemployment—
there ig no effort on the part of the
Guvermnent to say what it ;s trying to
do. There is no ban, which should be
put without delay, on retrenchment
in the private and public sector. There
is no ban even on such a thing as
automution, which ig an enormity, in
LIC, in the oil industry, in Hindustan
Lever, in ACC and similar concerns.
Automation is 8 terrible problem even
in the most technically advanced
countries and in our country it is a
dreadful and dangerous damper to
the employment potential of our peo-
ple, and still nothing is said about it.
Thig Govermnent would have put
things differently and the President's
speech would have been different if
the Congress party had not been alie-
nated from them.

The Prime Minister, after assuming
office, made an apparently graceful
gesture by offering co-operation to the
different State Governments, includ-
ing those where the opposition parties
have come into power. This i; a wel-
come gesture, as far as it goes, but
does it go far enough? Is Government
ready to work out new formulae, new
policies in regard to rela‘ions between
the Centre and the States? What
exactly is to happen in regard to
Kcra!a? We see difficulties in regard
to food supply—I shall not go into the
detailg of jt—difficu’ties in regard to a
share in the Central revenues which
Kerala, as a foreign ex-hange earner
can claim. These difficulties are crop-
ping up.

In regard to West Bengal, the prob=
lem of food is cropping up, as it has
been cropping up for so long. It has.
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to be iackled. West Bengal has ap-
priseld the Prime Mimster also about
tne probiems ui the Cai.utta Metro-
polutan areas and sne has been good
enuvugh to suggest that sne wou u do
sumeilhing  about 1t. However, |
thougnt, thete would be some 1nention
In tnls document, he President's
Addres,, 1n rega.d to the 1equiremenis
of the Cad.cal.a Metropo.tan area
which has been negiected for so long
with a kind of perversity which 1s
understinaable Tue Congress, de-
pending upon the rural vote in West
Bengal, ignored Calcuttd, and Delh1
hai a peculiar allergy to that pa:t of
the country The result ig that the
Ca cutta metropol1 an area 1s today an
eyesore about which fore.gn tourists
make obscrvations, 1n regard to which
a.l of us ought to be ashamed and not
merely the people who belong to
Calcutta.

I do not wish to talk about Caleutta
too much, but I wish only to say that
Calcutta 15 a city which 15 much more
than a city. It represents a certain
attitude, frequen ly cvmcal, sometimces
even perverse, but almost as often
<creative 1n very unpredictab'e ways.
In view of the importan e of Ca culta
from different points of wiews 1t
should be faken m hand without
delay,

Then, there is the question of Madras
where the DMK is functi)ning as the
government. They have been verv
patient and ve y polite with the Gov-
ernment in Delhi, but 1 tel] ‘he Gov-
ernment in Delhi—I am not their
spokesman—as g mere observer of the
scenz, do not try the patience of the
DMK overmuch. They have come to
power on the crest of a popular wave
©f support and they have the closest
links with the people They have
tou ed the core of the Tamil heart by
their stress on languige and cartain
other things. Tackle the prob’em of
language to which a passionate refe-
rence is made whenever a DMK
spokesman has appeared in this House.
Do some‘hing about it. If you wish to
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tack e the problem of language, do not
forget that there 13 a language called
Urdu about which these » a dem.nd
by a large se tion of our people that
1t should have the sta us of an official
language at least 1n one or Lwo of ou:
bla vs  Nulthing at al 1s being done
abyit 1t Let this Government coma
forwaid w1 h g proposition regarding
the promotion of all the fourteen
na wnat anguages an.d let there be no
hanky-pankyv about it. Let there be
real consensus in regard to that mat er
an] tnen perhaps we can go ahead.

I have noticed that the President
has given us a target 1n regard to food
suffictiency He told us *hat 1972 will
be the year by whi1 h time evervthing
would be lovely in the garden. I wish
t~ Go? that this time the pr-gnostica-
tion proves to be correct. Ever since
the .u.5 or Jawaharlal Nehru we have
been given dateg afte dates which
have a'wa s changed. 1950 was the
target date then 1952, then 1956 when
Shnt S K Patil came forward with
his 1des of PL-480 tran=a~t'oa and
then 1962 Of rourse, the d fficul‘ies
started then will China and all the
rest of 1t 1972 is now the date given.
I sometimes think that perhans our
people conld have a cliim tha* they
have a right as human beings tn life,
libertv and the pursuit o* hanniness,
bnut under this Governmen 's dispensa-
tion, we dn mot have tFat mght; we
have the righ* to unlimited expecta-
tinn gnd the (Governm~nt sets one
date after 2nothe- and then fosze's all
about 1t when that year arrives

When 15 s»l{--e iance going to tike
plnce?” In the mean time what has
tiken place bertuse we are not self-
reliant? PL-480 bounty has made us
forget our own sel’-'nterest and our
own self-resnect 'What hag been the
resu t® Todav there was a queshion,
starred aest'on No 38—I mad= a note
of it—about th2 diif.rence between
pre-devalurtion and post-devaluation
cost of imported wheat whirh is about
Rs, 209 per metric tonne, which means
for a million tonnes Rs. 209 crores
wou'd be the difference hetween pre-
devaluation and the post-devaluation
prices. This is the kind of strait to
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which we have been reduced. No
wonder when yesterday the Finance
Ministey was making his speech he
was saying not in 80 many words but
in effect that we are paying the wages
of devaluation, The wages of econo-
mie gin is death, death of our economy.
Unless the effects of devaluation are
properly checked, the death of our
economy will not be far in coming
and it is coming because this coun-
try's Government is bowing down to
the dictates of neo-imperialism I am
very glad the word neo-imperialism
was mentioned by a Congress Member
here today. Neo-imperialist influences
are operating all over the country.
We are truckling down to neo-impe-
rialism everywhere.

Yesterday there were questions in
regard to our country’s attitude about
Vietnam. Generally what happens?
Mum is the word, This Government
keeps quiet—chup, silent does not ex-
press itself. I say, we need not be
too voluble in internatirnal affairs
but let us hot forget that there was
a time when we did not have much
success at home but we had one solace
that after all India had a luminous
reputation in the world outside, while
today our name in Africa, in Asian
countries and in Latin America,
wherever neo-imperialism works, is
mud, and that is because of our atti-
tude over such issues as Vietnam.

In Vielnam the utterest, atrocity
takes place. A laboratory of death is
being operated by the imperialists
there, They are spending more than
the gross national product of this
country in fighting ags.nst North Viet-
nem. The Americans are spending 21
billion dollars every year for their
fighting in Vietnam, which is larger
in amount than the total gross natio-
nal product of our country. They
are fighting with napalm bombs, frag-
mentation bombs, poison gases and
God knows what other enormity,
Complaints in regard to that are
reaching India as the Chairman of the
International Commission for Vietnam
and that part of the world, but of
course we do nothing about it.

27838 (Al) LSD-T,
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Yesterday, answering a question,
Shri Chagla ssid, “We do not want
to trade with North Vietnam because
whatever we send might-go over to
China.” Aha! But you have trade
with South Vietnam all right. I have
Eot a question here. You have got
developing trade with South Vietnam
and are sending electrical machinery,
machinery of all sorts, transport trucks
of every description which, you know,
are going into the hands of the Ame-
ricans operating in that part of the
world. We have nothing of a con-
science as far as sending things to
South Vietnam is concerned, while
that country is completely under the
thumb of the American imperialists.
But when we wish to send medicines
to North Vietnam, you say that it will
go to China, We have a Consulate
Genera] for North Vietnam as well as
for South Vietnam, I do not say,
break off trade relations with South
Vietnam; I say, do have commercial
relations if you will not omly with
South Vietnam but also with North
Vietnam, That, of course, they do not
do and cannot do.

Answering questions yesterday Shri
Chagla said, “We will find out about
the CIA”, Like a vice it has got a
grip of our life. Do they not know
what they were trying to do in the
last elections? Do we not know that
the CIA in all parts of the world make
and unmake governments in different
continents, that they have a hand in
whatever coup d’eiat and putsch takes
place, in Indonesia or Ghana or what-
ever other country it might be? We
know all that, But, of course, Shri
Chagla, impeccably polite as he is—
he needs to be an impeccably polite
person as our Foreign Minister; I am
happy about it—swallows cock-and-
bull stories, When he asked the Ame-
rican Embassy about a report in the
New York Times about a certain
person having been a CIA agent, the
American Ambassador, sent out, ac-
cording to the old proverb, in order
to lie for his country, naturally says
that nobody in his staff is a CIA
agent. He swallows the stuff and
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repeats it here. That kind of thing
goes on,

‘What happened this morning? We
were told about the Svetlana episode,
a loreign national, a guest of a very
important member of the Cabinet,
very near to the Prime Minister ac-
cording to the press reports which
circulate largely, This lady, a guest
of a very close friend and colleague
of the Prime Minister, who was stay-
ing with this person a high-up in Gov-
ernment, was whicked away. Shri
Barua used that word and Shri Chagla
resented i1t. She goes one day to the
American Embassy, the same day the
thing is ‘“visa"ed she gets whatever
visaz and other travel documents you
require from that quarter and she gets
the money, She had no money at all.
She gets the money and heaven knows
what has happened, From the U.S.
Embassy she is taken away to Palam;
she stays there for an hour, according
to Bhri Chagla; she goes away,
reaches Rome and then we are told
that something has happened This
kind of thing takes place. Do I take
it that any of us going to the embassy
of a particular country is very likely
to be taken away in that kind of
manner, possibly supplied with money
and the good things of life—wined and
dined and given money too.and taken
away somewhere? This kind of thing
goes on and we do not say a word
about it.

I asked a question yesterday about
the handbook mentioning 76 or =0
attaches of the US Embassy. There
are Attaches in regard to geography,
Attaches for minerals Attaches for
public affairs, Attaches for everything,
Attaches from A to Z. What is the
point of al] this? Are we going to
have an investigation? Are we going
to find out in regard to PL-480 tran-
in this
of for-
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which are very important
15 no hint or an ides as to
Government is trying to do in
to these things so far as the
dent's Address is concerned,

1 shall refer only to one other mat-
ter and that is in relation to the Pre-
sident'’s reference to our relationship
with Pakistan and with China. It 1s
a good thing that the President has
asked for better relations between
ourselveg and our neighbours, But I
do not quite like it when Mr, Chagla
comes forward and says, as he did
yesterday, that the Tashkent Decla-
ration is something which we want to
implement and all that kind of thing
but there is lack of response from
Pakistan, Of course, there is lack of
response from Pakistan, If there is
lack of response from Pakistan Gov-
ernment, being what it is, what else
can we expect from Pakistan, but let
there not be lack of effort on our part
to enlist response from Pakistan. Here
13 an instance You know, Sir, the
power of language over the people’s
emotions. In East Pakistan and West
Bengal, we speak the same language.
The other day, in Calcutta, my friend
Shri Ashok Sen must have been aware
of it, there was a conference, where
litterateurs from either part of Ben-
gal were to come together, where the
Pakistanis could not come because-
they had their own difficulties and
they were not permitted by their own
Government to come, 1 know it for
a fact because we get letters from emi-
nent writers and artists in Pakistan
who associate themselves with all
these efforts for mutual friendlines
and brotherliness. On usual lines we
can do a lot. But the Government,
generally, keeps quiet and never takes
the initiative, It has got a bureau-
cratic and wooden mentality and they
will never think of anything except
the kind of change which the elector-
ates have brought about in so far as
the recent events are concerned.
Therefore, I suggest that in regarg to
Pakistan, we should try to take some
initiative about having better rela-
tions,

8
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in many of our munds, the People’s
Republic of China, What is neces-

now is to seriously consider what
concrete initiative India can take to
break the present stalemate. After
all, the problems between our two
countries will have to be solved one
day. Let nobody expect me to give
any concrete suggestions on the basis
of which ev could be settled
to everybody’s satisfaction, That is
not my job. My job s to impress upon
the Government and the people of my
country that we have 5 responsibility
in this matter because our having to
be in a posture of military prepared-
ness against Pakistan and China has
caused g kind of peculiar complica-
tion in our economic life. If we can
possibly bring about, as we should on
any human considerations, friendship
between ourselves and our neighbour
country, even though ag hostile as
China and to a certain extent Pakis-
tan, then something worthwhile is to
be done in the interests of the people
and in the interests of the world at
large, Since the problems between
ourselves and the neighbour countries
will have to be solved one day, let us
try to move as quickly as possible in
that direction. I am very conscious
that the policies of the Government
of China have been very perverse; I
just cannot understand or appreciate
80 many things that they are doing at
home as wel]l as in relation to their
foreign policy. I know it very well
that the policies of the Government
of China are such that they are en-
abling even the American imperialists
to continue that kind of position of
power as far as our part of the world
is concerned. Therefore, I have no
hesitation in saying that we are en-
tirely against so many of the things
whic‘h :I.re being done by the Govern-
men the People's Republic of
China,

I remember, in regard to Colombo
proposals, at ons time, we did not

take a negative attitude. We took
a positive attitude. Perhaps it iy no
good merely to say that we want to
revive the Colombo proposals, I am
not suggesting that But it is for the
Government to find out some ways
and means by which a settlement
could be arrived at and for that pur-
pose we could mobilise the assistance
of certain foreign countries, like Ru-
mania or Tanzania, which have very
friendly relations with China. We
can sound those countries and we can
try to do something. We can offer,
even though China might repej the
offer and might possibly use some ex-
pressiong of abuse in regard to us—
we need not mund 1t—a no-war pact
to China, We have to appear to the
people of different countries in the
world, especially in the countries of
Afro-Asia and Latin America, that
we have not jumped on to the Ameri-
can band-wagon. That is the charge
against our foreign policy in all the
countries of the developing world,
We have to show that we are making
all possible efforts every reasonable
effort, in conformity with our natio-
nal self-respect to get a solution of
the problems in regard to the borders
of our countries,

It is a good thing that with Burma,
we have had very satisfactory settle-
ment of our borders. There is no
reason why, given the goodwil] and
given also the time, we cannot do
something here. I cannot expect very
quick results, But let ug not appear
to be just as stalling as China is in
the way of our settlement, May be,
we are more polite; we do not talk
the kind of language which China
does even in diplomatic communiques.
But being polite does not help if we
just stall settlement and we also keep
our faces away from any kind of con-
versation, Let us try to begin the
conversation with Pakistan and China
and, on that basis let ug try to secure
some initiative, It is the Govern-
ment’s duty and responsibility to do
something in this regard.

1 know, perhaps, I am asking for

something which is not in the power
of the Government to give. Because
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this Government is 50 lacking in cour- NGW‘R@WWM
lacking in lacking in

Haracter and o Iacking in the sense WY § 1 Y ey wrht & ¥ wy
of communion with our own people  giwyf %t ww¥ § Tv Qur faew,
with whose votes however, they have et rr, o R8T THE fi
been able to come back to power, I % ) O gowr
Mnnmmﬂom.ﬂ:utrgilto, forw ax Wi 3w W Ay Ny T
since discussi P ent's P i L L4
Mdre'n,.;umtypoi;‘outhmem :ﬂ:.ﬁ* !-’IQ:&TQ. ol
it, Y can make some positive sugges- AWT W W Fq 1w T
t!msiowthwhlct:nrthcyu:;ron‘h.!lx wew gt §, I wiwel o, o g
not for the Government, at least for  gygy § fis g7 & Wiww wox & 9
the House and for the country, N Fuge

S ety : qsTe # ofic v § 1 o g wEgw e

fomy_ - fie 37 ® 97 wiwR ¥ TeETT v

wgRT Teafy ¥ dwnew & e ¥

we .. .. (wwam)

Shri Nambiar: Perhaps, she it not
effective in English,

sftwelt arcRrerdt fovgy : o, % ot

fregsr ff wifer off § | a
arer & ff foredr qur § s g

ot wy fowd () : wweT W
@R A

et wrdbedt fem : g
fed a7 o 1@ | wod & gret &
M GT F | qEW T AW |

wsw W, weufa ¥ dwne
P AN wawr e g A v wr
TR T W@ T & A
weawaw ¥ fream ¥ wy §
wig g wiitw ardf ¥ aweq g av fadnt
o ¥ W g, AT WY 9 ATTEwar
g wifge & fr fer ofceds &
WTHTT 9C ¥W WA W werd | gy
¥O W WY ) wiwet & ofy ¥ o
weelt & oo e Wt @ o
quet gfe ¥ e g7 g o At
o v g Y o wiwet & ad ¥
wr oft wurlt Qa gy @ @ fd

ST widw qd ¥ aaedf & fag § Ay
frdelt aw & et & fog o I
@ 4 of wErh 7 ag Tt weemr f
T FT FEA EY weST A Wi
Wy g wwar a1 ! fad e § ey
fie oY witte ot & weew MawcwR §
Tg W N ¥ M v ury § i
W qg et frdedt T & A2 oy
HArgrermgra o g1 &K ag
oY W § gwfa agew 1 15 wet
¥ W oEn A T ower § e
wfire 3tz firdr WX it afes ad®
¥ v Nz fadr oy o ¥ oy Freed
it Freerar fie anfge w1 & oY Wz
fardvely @y ®Y farlr § @ ww fod fordy §
fod frddt ot i &) afor o &
¥ sgr ¥ Ak =R s 9%
g 1w 10 Il W @
o § A &Y awar § fe @ 10 =T
I e W wfe & i 9w # & wfies
wwT W ST wr auar § 1 ¥fer s
1o¥v g ENQawrdfe
In N2 WY s IeiEaTT o v
¥ s v % ghoar @Y ) wefed
o ¥ wivy A Rewrd oy wed fiy
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a e st A § Y P ¥
frd depiieht X § 1w faX &
waed § fo war & i ¥ ford
9 U ¥ wind ¥ T F qew
womr 7Y AT | TER EF AT W
ot g whwr A @y i A
et e § e goa ol wad )
ot aréver sifiverer ¥ fear mar 8, Fort
o Sy 7 s ger 8,
w7 ¥ woer adwr § o S@ § s
qC W SHg & wpi B v A
g oY age ¥ frdnfr gw @ WY
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aaTeRy wiRT T F Qv WX o S
ATy A g §, | o
v W §—

qroy 7 o wad & o T b aw
T wite fieer e ot ¥ 3 et gt oy

gufr TR, ST FeRTEE
Towmfmm e ¥ o ¥
AL AT H wwwr § 1 & oft W fo Qe
%o ¥ wEwr W wgwm wgh g
W ¥ qE w1 0w A Qe
wifgd f& o@w & wmET 9T gW wEE
I W WA FT ARy §
gt w M @ e
iy Aoy §, g g W A X T
foran i flY rarowaTe s ey
—g W ¥ ¥ w0

Wty wa W (wg)
WX 9 W 91 )

st et fovg : 3¢ g
Lol o

ot {Ee weAre S g, Iw T
qHETOHE Fifew |

sfterht arckendt fot : 9 qEm
o §, W ¥ Y weie s @
ww afefede ¥ A sew o

st Tadie fag ;oW & W
el &

sforeft oot fogr - wwfar
wiwa, & ag v g € fs e
fiedy wrer %1 we § omar §, O ww
i iy § 5 oo & T ¥ Wy
& 9T § 1 qg AW, GO e wod
tfe o D W wrwnETR Twen
oy 1 R o fa¥ wmm
Rt fr st wer o
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ot weft arciewdy faegr]

18.04 hra,
{Smmx P. K. Dxo in the Chair)

feft o o swegfen g 1 o fed
ot T drer oied, A ER
afr 1 Wl WY 7 I awr W
ey & A gw Ay §, R W
frgear w1 ¥ Arrfor woelt wrar
WIS | WX 99 & agt & 95 wfwa
T, g ugt ¥ 95 whww Wy
o gat e ¥ 95 sfww wrof
W ®) T wed, o felr o5 st
arefrdt w1 s $E gF T &, W
AT WA W

wvTaf wgveg, sod g K 9w &
qeAT gt § fr w95 i s
1 ¢ o atw s S T ¥
0¥ | T R Aw W W A g
ETR qm WY o A R, @R AW W
frr 1T depf Y &, &9 WA &
fa &% awver w7 WY § T WA
wTer & for @ aweE w1 |
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e wagd ot 4, ey ol §,
wafr § ofre safr & ey qx o
www §, T o % W@ W oewdh
t—tw fed fe & oinir am &
TTRY T WY A A W O o oy
wmd §, war ag oy wEwy § s o
forr & Wz Wi 8, @ o ¥ Ry
¢ ® aw i e § 2

awrafy agRw, gard s w©
TRy W wifer wX | gErd Wk

TR w7 fe g afiver Y ey wely § i gt o) Jw o g Figedy ame
§, & *Y A Frdm, g o W wt w9 g, P ag Iy Faga ¥
§ wgn wph g feowh 0 T N0 & OV SW I M g amw
witw afeT WA X o AT e T €
F{d ®Y weT AY g X wwe R on Shri Jyotirmoy Basu (Daimond
wegr T fwer L ﬁu:bg;:)fmlukouequutim,

Mr. Chairman: I do not think that
the hon. Member should interrupt
now.

st wrcerdt foegy : T AR
ey o arell WY, awnfy wnm,
7 ¥ fawarw dxv w3 ¥ Hifew sl
it F WX ¥, I ¥ wRT O .,

Shri V. Krishnamoorthi: The Con-
gress has been administering the
country for the past 18 years without
Hindi as the official language, Is it
not possible for the Government to
continue the administration with Eng-
lish as the sole official language? Let
the hon, Member, reply to this.

shwet ot foon : awfa
15 TN ¥ wagh ¥ v WX § W
FawY § WX wH wig | WA w ™
oy & ¥ Qe wifigdr, wrafer s

A @ d @ N ag e &
woi 8, favare &a1 worr f—mar W
fewr 8, qarr I ot & off @
TTEY YA F A T TR O ART Y
awrlY & ewwET wwwr gET )
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o wgarT fadem sl ot g ot S
¥, ot 5o Wt frduw # foar mar g,
¥ o sagTaT A ¥ wivefa §,
ITHY AT g W I N A s
TR TR

@l I, awfa wgeg, mies
FRYET W ¥ ) AT ¥ wwed’ ¥ v
f, g @l aw @ dar g e
ot wifawr swy wrer gart e ¥ €, aww
srarrm w # § N wEE A
T X qavag ye frerk fe wifaw
afcfeaforat ot faam @ o€ ¢ ooy
IEN W fedErd IR e @,
sitw ot o o & § 0 T
FY-war Hrfed—forast qradt so sy
¥ s @ W ag fear wwww ¥
uver arlr afed o v e b wfard,
R wram gy § S e el aw
& ¥ | oY Qur qwwd § e oy A o
 aq aw afd aq @ aad, & &
waed § fe ghmat ¥ af), afes ol
Wty ...

N off swaw w20 ST B T
|
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sfvnelt archow®t feogr: 20 &
Wt war § et enfew s ¥, faeft
Wt 50 FO¥ § 1 | wwTo quw
agn 3 ford &, ww fod & o & wgr
wgdht § 6 15 v T W W@ W
qEHTRT A ag N g afem g @
T | T wred W gt T fT ag
Y T ¥ awdy oiX 20 W W7
HEHT W B I, A 77 Fedrrd off
¥ ww fe ag wwer e g
A ¥ 50 FAT ¥ W & fad, 50w 0T
T=uf A goere ¥ fadr e A @
s fgd, ¥ ol ace e afigd
fe fome fordar®y wowedt Rt &
o W T § wgaw w3 awn § e
Y e g s ok faw
FORX %1 QY wifew feafa #v amen
* e §

auafy AEET, TR FATE ) A
& oYer av o frde s st oY
wifes faf w20 & fm 0 & oY
o of wier ¥ fawndf § o & aft
vt e farnefy zoif & warelY & e W
e § fod s w¢ ag wfew sge
Y HAH AT AEY & 7 OF aH gaTly
Thdr § qEd e g a gt
uidt § | S A & fry F ool ¥
Y 3 TTAT FHEw @A Y | OF aE
Tg AN § gaft a7% a8 s § foaw
ow gt & &g O @
suwww grit §, AfeT ag e o
o Al afew O gw W e B
T B FTA A § | W AT F {Q@
et gw A & § W Sl feem
witg wgi wgi wiw fadsh & W
TR T § wgt & e Afeat & et
oy fawr ol | e & e Wl A
w1 fe ¥ew # enfas feafiy it faoy
¥ ot agw I @ &
frgre ¥ spw el & ot gy § e wrfeow
feufer wft forewr § 1wy T AT A
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[shoreft aroperdt fiegt]
§ i ww Y vy & aw o o W
...

qw wrehe weew : & dcasting
gewe & firsior ¥ quamy ww & T ag
Lidiig 4

sfwelt ool fogn: & W
WA qa § AR AW S W
aw & o wfgy e ww e #§
oY I %7 § ag g2y e g §
fow fr wrie &t goee oy dw
2 fe o fardeft zeY o o ok ),
% 39 fex gz % ff, @@ 3 9 ww Ay
ot ufe & gw far e A fY W Q%
fer vt Awgasiz s o fs
R wtidr goee s @Y oW i oy
sl ey ¥ v ww @) 7 Afew 48 WE
TR o™ . . .
(wwwwer) ¥ g swTioRr wTRE gEw
L ow X 9 A ¥ AT AT
sg@Haaw .,

oft wo St weit (¥gz) forw
far g feeelt & ¥ & d el o
o AT q S F AT |

Q¢ Wl §ORT . A ST I
¥ ey o

sftweft amcwrdt ey .
“ox g T O W aglew
oy 8w < W TR WM

% &% T Tat wivg way § fe g
agt 43 § Wi v v < €1 oy v
Ty AR vl wgee aew g ad,
H 9T qudt o WA W AT
¥ e § vt ol |, (wwaw)

awafy wge, §re o wor & &
e T ¥ vy e qar wel )
% R @ gt gt fs e
wrat N aow ol & dtw fear g
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et & e wrer & e e st Ty
o | & st fagre & wme & o
o 1wy g & & v e avlt o g
awr Wi § 1| W oW Wl o]
& W i mft iy TRy werr e
it ¥ fag oeft wifigg | wowe QF

oft Tew Trew (aToee) oo
WORTT &7 Ty T Ty |

sfroeft evcirendt farvgy - ot ot ¥
*X A v § 3T *Y v g3 fiw qel
ool Straafr Sag Wit
wawt g fe o ol firlt Wt Wt
yor e fear § 1 qrey s ol
frar &1

g WrawTw W § fin wo-wot e
¥ qrlt W IO o wifgg ) W
qtr A 3 T W A A S W
& sroar-oqr ity 7 W@ A &, g
¥ ar zgwdew ¥ faard w1 @ v
1 ag o ag st woe N
WG Wi |

gy o Aty o W v qATw §
o R ¥ woft S g v oy § A
A s w e al® Yo W
v e o At aga & W AW
ot gk & § Frwwr e o W
seasr IR Aowgw Wy §
Wi FTeY q¢ wwy § O gz wdh gk
NI I wIE R
ww A Y o F o I ¥y F wwr N
wifew # Qur AT R A o aedy
TR et i sEb @Iy
o W g | dfer fae et
wgt & e wre site drer & fag qdumr
At ¥, A ot Y R ¥ e R,
gy ¥ gwer W dve it ¥ fewr
Wy Ik gagt % fr
& T ¥ fear avr | WA W W ol
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firwr W oY ag wx¥ ¥ fv g7 whA
e arepr el e arr dar e AR
THTC & JAeY gt Ot qheT w A &
g qyvwg T agt fwar & i
wrcavryn dogdt e e & i fiear
Afirr T v awr W § fis Wi giw
are & T woqr weqr e ¥ ag
I AW FIX BT §ANTH WL WK /I
&t arw Qe Wi o wwter A
At afcadn Wt former s osgufa &
wifvwwreer 3 foars frar mar &)

awafy AT & urg & ff 7 A
WIT Y T W S | W9 T
# fadndy o ¥ e FEw gk & 0
W e wXX gg greve X dwr
wfwa # wrdwr wigdw wfaer
oy wifie 1 wrete wfine Wi g
wsfawan 1 frar v W QF e
9 FTW HT §& qY TET WIS R |
& oy arw wafag v W § o Do
sfowsr & fig o fadedt 2=
FCETA Y favara @Y W vy i
Wt foky ¥ 3 Foroke wrar g ) e
wfiraT o #F sraeqy # aaf W ¥
fag g & frdeft <=t Y oY |Te
wit § 97 W Tw ¥ g W wW w0
eI N g T EE
R # faare #¥ e o s &
T W gl )

gt wry wnfoe feafr kot & 3
wgt ox frdielt aat  aowrd wraw @
wk & o e ¥ qer weft ¥ et 4
WY 1wl I fgre A 'R R
gury ¥ fog gafedt A wtw o Wik
¥ ¥ ¢ ¥AY WA A wiw O |
! woerc ¥ WY [t oY &) ww
firer siufty & wor ) wwz dw fer  Sw ¥
350 wQy wWi «r #sfer fwrr
war § ot fored o ¥ ey o o
Tgigrr wit wifr o Ry
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wgt oyt Hefe & wgt ¥ woEd

safierdl wt T T W< A aw alf
areft grft | & aget IR § e o

firer st wiew ) @ Wl W & ST

R & wrdt @i 1 3R gy e e

WAT X AT HT ST A o0 O R
£ fw qw w1 wrifaw wass fraeY fawsrar

% ww mar § 7 wafag & awfy wgea

w g sgw wgdr fe gt q%
fardrelt =Y ot wowrd & 9 ¥ wfafafit

Y agt yo o7 oo v w W @

wifes wquET & waew § a9 e

w Ry s it ¥ wigta fafaam

T WA § Wife 99 & famm ww awerr

w1 gAY AgY faer |

Shri Mubammed 8. Padanatha
(Lacadive, Minicoy and Aminuvi
Islands): At the outset 1 desire to
thank the Government for having in-
troduced the system of electing a
Member from the Laccadives to the
Lok Sabha instead of nomination as
before. I thank Government for this
because now there is a real represer-
tative from the Laccadives in this
House to ventilate the problems of the
people,

In this connection, I should like to
point out something about the elec-
tions. The peaceful manner in which
even the womenfolk went to the pol-
ling booths in large numbers is indi-
cative of the fact that the peoble of
the Laccadives have attained suifici-
ent maturity in exercising adult fran-
chise and are aware of their other
rights which their most fortunately
placed brethren in the mainlang have
been enjoying.

I would also like to point out that
no political party in India had pul
up any candidate in the Laccadive
Islands, Perhaps they thought luat
the people of the Laccadivis were rot
sufficiently matured in political con-
sciousness and, therefore, thg;.l: not
want to introduce politics

1 should say that the result of the
elections has ghown remarkable pro-



ey Meenon

[Shri Muhammed S. Padanatha)

gress which no other constituency in
India can boast of. It is my consti-
tuency in the whole of Indig which
mcmmoiﬁ:eleutnumbuotm-
valid votes, namely 20.

At present the people of Laccadive:
are not enjoying same amount of Iree-
dom, civilisation, culture and seienti-
fic advancement as their brethren jin
the rest of India, During the Third
Five Year Plan, the Government of
India were kind enough to allocate to
us rupeeg one crore for the advauce-
ment of this under-developed area,
Now we can see that there are four
high schools, Sometime back sailizg
vessels were plying. Now we can sec
two steamers running from the main-
land to the Islands, The health con-
ditions are being improved.

1 should say one thing here. Moat
of the members of this august body
may not be knowing that though I am
elected under the provisions of our
Constitution, the people who I repre-
sent in this august body are governsd
by a regulation known as the Lacca-
dive, Minicoy Regulation of 1912 which
wag framed by the Britishers, I should
emphatically say that it is disgrace-
ful to our democracy that a part of
our country should stil] be governed
by a piece of regulation framed by
the Britishers, The provisions of this
Regulation are absolutely inconmstent
with, and violative of, our Constitu-
tion,

To take an illustration, let us look
at section 18. It says that any oerson
who wants to engage a awyer must
get the permission of the Collector.
This is totally violative of articie 32
of our Constitution. I could mention
some other sections which are simi-
. larly repugnant to our accepted con-
cepts. But it is ridiculous to state
them here,

My area is the only part of the
country where panchayati raj has nct
been brought into being, Though 1
am élected from that area to tpis
supreste law-making body of the
country; it is still without panchayat!
rad, 1 rould appeal to the -Govern-
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ment to bring about these basic re-
forms and create g sense of political
consciousness and participation
my people. There should be
visory council consisting of membe
from each island chosen the elec-
tive method to advise the administra-_
tor, The introduction of the pancha-
yat system in my area would bring
about this sense of participation of
the people in their own affairs.

In conclusion, I thank the Govern-
ment of India for having spent a
handsome amount to uplift this back-
ward area.

Wt v g ®o wWw (Ty):
awmafy T, W W oni W S
&Y wwar § s faar gy wnil & oo Ay
AT T e ¥ § ar a8 ?

Mr. Chairman: You speak to your
whip,

Shri Manibhai J. Patel:
have done it.

ST O §ww gy ;. FWfy wEEa,
wvit g ¥ wo 2w F v frafee g
2, T 9% qformrerey WY@ oW
FHONT gor § ST wew T 1wy A
wrar dfeT oY = gur @ Ay feay oy
Q@ ¥ wre aww §, e & e ag
wiifes e ¥ wfewreer ¥ s ¥
forrt wfafoeend aecht o€ §, Fedr
917 gq & Ier wgt ot R At &0

aad g 9w o & gy w@ern
ATEAT §, W YA AT A T w
T Al wifed, s w@ v & fordt
|THTCOr WYC TN wovre §, I A
woerer g ¥ O wy §) ww ww
for w7 o wear § fn ag o @
wifew @& qowar gft ¥ sok
T ¥0d, A v qw i forr ag WY
fra &, e & forer ooy W wretToqedt
oy ww off §, S o et ¥
ol ¥ fd srerc o fewwedt ol

:

E
55

Twice 1
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w € &1 ¥ e IFwr A gw ¥
et § wind frederd ot wfed
& sfiomfcdl #, w wanr o fe
2y fs % o% wroht w1 Am, o fe
7% W wEw §, wEEar gy ¥ @
oI R ) W
ag Wt grn & B o ar< it A g }
woerar gt & Afew o qurar
wrw & oY AT T gy wraw @1 W
farch 7% BY fo swererar gt F gk A
g o ¥ wawen § fie afr qafar ff wwar
¥ @ ¥y T Y wrw w A & R
fer g T @ = R

T T T 9 Y gATeR T dav
g & oo ford g g e & T
% W ad ghear § 1 ag w@r &7
& ag fe ow smavr sraw fear o
A @ AT F oW AT v fF faar
awr ¥ Wi o awr i few o A, few
wfer ¥, A o fegen & & far
¢ &= % wawar g, Tav wonn fF sl
faar Age oy Y agi o7 e et
o &9 §, fead R & w7 el
g1 % @ ww @ § e fgga
¥ e w1 {SF & A w1 G o >
3ﬁmﬁmmw§tmmgt
ST ATH WA & ST AT 7 forwr
dar &t v wifgd I f dav @@
fear & amw oY aER AW W
W & o o e 7 ) W fae
xo f off gur wgromn & fwL L.

¥ Wiy @6 WY OF T
WY ¥ T v fear § oud fed W
e §?

srow dwe grew ;& e
¥ v afy s efae w&d fie 8 10
qr 15 FATT Tour Wiy s fear @ A &
weelher X% & oy &g S fe
Sl X widy v vl ) wfee
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s mfr fre sqraT Toar o fear @Y
Wi ¥ d

7g ot guT | W W& o A
W FETaT §1 ATHENET §7 A "
ferar wam, W< & 3w SrerETR ® AT
HTIR WA TAT WTERAT E | 1 4 SR
T &1 9w et & Y x wew
¥ yagd sz A I A wew &
faers g arfesr & o gawd w1
T §T AT AG 6 A AT
¥o W FAET WIfgaT & Y da F
§UT 1 A7 g IR W w1t &
T & N G AT F FagET= ¥
wite &t 7€ ¢ 1 few 37 ¥ o, feed
orat, feet &1 a7 ¥ 93 s g-
3T &Y qar s fF wE o aren
7 &Y '%ar § Wi SEET | e @
wwar § 1 s SR @ & AW 9X 9y
TATH WA TGT R, WL & WET X
g ATy &g g, fawer @y wwey
T IISEIRE | A WA Q¥ HTFATAT
i

‘@R wred, s frsroara
T TN W ATHT WF IR ¥ W
R T WTRIATZ BT T AW At
i it & srew Wi qo anfoeT
sarg firsT, go1 Wt |, wsw WAw,
& fwrT do wrATCEY fipw ®
WIAT IEAEATC ¥y ¢, arfe oW
ot 2w & waT § wgrell &1 AW
arar § ST W W Jfer g
fiwwrr gfer <Y &, wrew ¥ ITer ok
wiwere T @ e

vy safavte far @ &
fotr amgoEr W frerm s
wow &1 wa: il ol
oft wreATCae s WY ga s TNgT -
e wt e o wwAT A7 WMo
wfiray & wis aeroadt w Hfad
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[ ow ¥er amw)
fries,
& ¥ weiter & srafivefer amerfos o/

TR s g ? ¥
W & wgel & @ ¥ e I
wheew w ¥ gv ot ¥ gy Fem W
fE ¥1o T TR A A g
W 94 fY g awen § e 9% faeme
wg ¥ anfr ag g od ) Iy W
W FeErny o A ey AT @
o 9w & A 25-30 AT 50 ®
wgwe ¥ N wT g § O wR T
gowsl w1 agra A foar w@ far @
oY oy dfem 1 QY

o ag ¥ sl o T &
aNer oW frmmr ST g oAy
w g &7 wg 0 ge g &
WY TR ) W7 e e )
W oF T § Y @ fe ad a
fifrdw  fifee Wfw w<
¥ n¥ . fow q®@ ¥ W
fraffer sifer wT  fer man?
wife gt @ & SdaT gu, ARt
¥ oF wX ¥ T W T ¥ W7 A9
§? =t sgET™ Age wT Ay gIEAT
T §1 agT & ag Wi ¥ W Agr
o W W 1w W g § iR owf
&% ¥ wT o 7l ag gw N K@
o 7wt o wf ot M7 wH
wifige & fs firer qqar w5 sy fiear am
§) e e & av WY g e
o arg ) aw g o ar & ok
&% Ju% T gg N afcme § 7g g
WA WWT qg W oW Ag g ?
e A s fgemg g fs
N g X W ) Iaw dfwaer ¥
gfr sfowr ¥ qwdr & v wow ar
TRl iafrgm e @
dfeaw & oar v gt ft g Wy
L {0
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& Uk Ty AU 44 WM
w1 vy ¥ forer gur §:

“The State shall endeavour to
secure for the citizens a uniform
civil code throughout the territory
of India.”

ot @Fif & faq e fefem

Wmﬁwmtmnt
T wgar g e wig ag & o g
g, g Foerd A & g Wl
wg w1 o & 6 gF ¥ wfew 0
mh T wT wwaT B, W THE W
¥ HT TAAL FAT T § AHAWT
& ol #7 7 zww fem g1 AW
W A % a1 wre wif vy wwar §
& s e et f vy wwd R0
dfear N wog & Afew sud ax
ot a¥ @ w3 w e g @Y ot «ni
¥ fag s fafewr w1 7§ @,
qeowl & foft w7 ¥ waw o)
@1 ag ofy w7 R L

TR AT GUT T TR AW TG Y
T o a d? W
# arfw wion? W Q@ W ¥ Y
oy ¥W TEIT T AT ATH AU Ay
W OREW Q? oW oW A @
a8 i wwelt? & ot auwer o
f& ot wiwh, sforft whit §1 o
N ww f ov R o e e



o s B wew Teqr amg o T
9T WATEWTEN ATAT FTT WETAT ATG |
g v ¥ gt &) vy fra s
T W WA g wEa w g
wreor 7 & e umer avwar A § e
ot qraEToer W A af A § o
W ¥ wwe & YAy o we gt
oT )

& grar § i st el Y weorET
¥ w9 4 e ow gt wwm
HAT T JA9E T GAq 9T a9 T
@ WE T AR w ¥ W
wfefier &, W <famE & 9@ ww
# quar aff wgar g1 xawr § winfaat
9T oigar §1 M WX W g
wE gy T wagw W
oryar g1 ool dard amgw k-
g § a1 ferge feadi & €
sitroreft Py wrieft srrferefter § ar <fien-
T fard g & o gy ¥ o
T W g1 & At faw qawr wgAr
wig g fe dar oot o war s
e oy o fed w1 @ W
o oY sfrarr fargar ofr oY Ax ¥
& @) we T aw wEw W
T W W e § e
wpfe sy @t @t e o,
o o wrow frowd veR e g
foer¥ ) ¥ & ag wgm W §
fs «§ wiwe ofor Y or @ &
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WRIT X ATT &7 qAr A enmar s
tfe frmawd, o mfiwd, ..
sht M wo iﬂ':m T

ot gww wx www (IW)
frmwr wad, fow fraw & wavlo @
I @ K

oft wforar ®o @i : ovft ARl

order.

TMAF I RCATI F Qg F AW
® gfa & sfiosr gy oyt
i wade wEEE B, 9 4 W
AT AAEE T &1 4G e W A
wom, o I & W@ WO,
wgt W A Todw f At i fom
¥ W AW R, g TN IwwT 0 W
wor & wwwen § v )

gt ot & sy wr qwra femn
tirwgifemfrmir@ @l
& wavr wgen § fe w3 sorfe ol
0 ol § ofes tw ey @ Wicwr
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[#7 wx duaw RN ]

%1 ¥ goerh wivk § fr fod
e ael § & whr dwyr roeit gE 8
o g wrerdr B ¥ oY g Wi
fe wrardt & @ wfr dwer wft &)
it <Y wfrw o3 &1 W@ oW wE
v gy § 5w g @t R Y, ot
Tagr T @ &1 A ART T &
IN% TR oy W qer g wfed
s dw ¥ el gk orardy WY e ¥
T X TA ATHT W uTER, T
g€ wrrdy w frwerer ¥ @ wiw T
and 1 TETeRT g ¥ W ST g
e § feaomYaY@I it
Rt @, S AW
g1 & e gw wr %, wrardy o
arar & & qoar wgar g fe o
v T § ar @ o W T
gt * wwh g wwlr W
s ¥ A war amar 87 wwfeg
¥ wyen g g 6 2 s ey
¥ g9 S X @ aY g v e
wew art off @ @ &

X 9y wgw Wt § aY wgr o
§ fis sfre wfes wefe Wit e sifies
o g g agt a3 § wvo syfw arfem
#1 frs wem Nfe A e fadar
&1 T e T & s
f e wow uedt ag ¥ ww foa
oy fie wrfers @ ad qar &1 WX
&% W Y sfe, Aw & SErEA W AW
o< IURT & I wF W
It figamer firemar wperr oY T e fon
wrr 3w sfr wC g & ar A we
¥ 1 o gw S mieEt w fgaa
TR A qar war fF o e
TR N wrardr § oy Nee mie
¥T AR W &1 SR ArkfEee W
figmr wd & @ e fx o=@
Yogdewr o T W v}
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wft arifowst w1 @ sl §)
wT W N9 o W WY W, @
gfawwdzar & 25 ¥ 30 dwr
omardy ¥ 3w Wt avr gt § s AR
20 ¥ 60 dwyr Wl ¥ guAY e ¥
froe gt v wa st ot &0
wing & W fir A e
| ¥ aCw Wl WY W S A |
ey sy g e farely ftol wr wrr
—% mvaw ot o ¥ ar ot wTo
g, wfew aw oife #—, N Y 209
60 dvn wlw wrrdt ¥ IeW W
&t § 1 ¥w ¥w oY q feafir § !

q 30 50 ey uTRTA gAY
w ¥ qurg W W, Y OF Gy
oy, Wt ok § 1 ug Tew gt § 50
o ¥ AT 75 W A% | RSy
w0x oY WA 99 dw¥r WM ¥
a= § 1 R A W ¥ W,
AY ¥ 2w § woelt w7 T Tww a9
QT ¢, A ST o #Y a¥ woHr
«r Y 1 3T T WY A X oW
e W oY & dzart W W aw
AT AHY ¢, “OTE ¥ wuEy, wR ¥ av
Uil

g & W ST oY I S T
THTS AEY AT AT §, A Hwwr wAATE
Y JTET A9 A awTATE WA Are Ay
&1 wurER ¥ e A9y Wi fegar
iR zrer & dfema @, o fred
wrwadwl fwewgfe
% AT 50 W ¥ 75 W AF @A
oF vy wrardt f 7 F omar §,
Y W WRT WO T A wi—
wife Ia¢ fold snft gardt awr Wit
g mft §—, &t w7 ¥ ¥W AT AY
feqr o7q e sod @ g W@ 15, 20
28 WX TRT FETr AR W I
ot Y 3 ¥ Ay F wrrar ord
it gt e WAy wew F mfy 1
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gt Wt s Tt Rrca &, s gt
¢ Fomwr f e dgar Wil W
arft o wrar & Proar ot &
99 18,20, 28 WA TG A ATH §; 77
fermior w7 wTw wE R EwaTE )

o Wfigar & arq vy A fien
wrr | 3¢ feRt & wfe-geer & =
e XA venfe
ey v A FTefY, e, o, gatay
wtt famerdt &1 g 91, I A Wy
et & W A, feead, wEl-
W W ST F qu A, fom w6
o giT TIfRe | & feg @R, W
W RN IS IWE A
e A 1 wamd vhw
it W sfafey fear o o aid-
g7 R wreft W g 9 for Farn
aq WX qeF w1 Ay i g g

yx av ug wiaerq  ofeadw
74 grm, AT aF 9 el anmm
A qeard faat ard, 7@ o awromT
¥ wrawr fad ard W sy ghe
wit J18 foaeT wHATE Ara w1
AT 7 @ FAER W@, T FEaT
s S A Im AT AT

W ¥ A & wgw fe
o e gl aew
& war Y fear &, fors T fa g,
3T WY W GUAE-NENT & 99 e
T fagmfs ¥ N aF
AL, AR ¥ & qrg Ar I |

ot wfer s &> @f 4 wwmfy
gy, TRSfr W ¥ wed s
# ot o wft &, & 97 A qfie s
gl

qar gy & Y wrar Y A
T § 1w wr sufier e o,
o ag R e wgt ® SRR Wy
¥ I weAr AT e T wan § o
¥ & fomr wradfexy § i o &
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gqufas & wer swery e € o
wrdrer § sieh wier % § IR
agh ¥ A o QR ¥ i walew
Wafagae ¥ diol wiar &1 w@ETe
w2 § 1 g & g U e
T ¥ I ¥ oA W & I A

2, agt & 3 2w ¢ fs oferarde & 2w
N qoAr wrer &1 yEAwe fenr o
& W gy W agATT T R

& %, T qF WY 2T XY WA
€ warT ®om wfew | W W6 g
qT 3w ¥ g F O Iar w1 wfafafae
FsAFfagw ) g o Wl
afeal # v wr wifge o g
arear wifeg e fore wregfe & @ -
e frem §, 99 &1 W PR & fag
79 oW 57 fre $T wgEwT @ W U
*Y WE A A wfw w3

g gfag & oW I8 w1 ¥faw,
AT FOT AX GF GLET I THIR, I
¥ AW wrx aw ghvar & fedt o
T § T & e e serfe
afy %, forrly fir wror 3 e @
W AN IR @
marly X §

TN g wwaTy fres A Tw Aw
¥ srwfr wr s fiear Wit “mroow
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[ofr aforwrd oo wiw)
e o fag wfewre 7 w1 qw
foear 1 g el ¥ g A WY ExErar
firard 1 &% St T AT £ 1 & IR
v v it e §, g T e
et gt wg , & S e gy
v g 1| % 37 W uw wgAv §, Wi
vy 3% firdy safi|y 3 farely ot 2w &Y
miagl a0F ¥ aaar i @y
Y feermar | wrdr g i ag ow e
®rt §, fore ® sgrey iy & Tt 9%
&% framar § | ag write Y godt dww
L 4

wtite #1 el Jar ag ¢, ot
aga Famer oY ameft {1 & fredr ey we
feer & gt o< e g vl Y g Q@
§ 1R e awr ¥ s s aw @
w1 St foret § 1 &R AR TR
¥ w AW & qw g B oF e
I I S we A far o
AL I B T §AT WA, a1 4§ ITH
waileT Qg 3 | MfeT I AR A fiE
T ¥R 97T §Af gFATe ) o,
@ O ¥ oy e and o

& WETCHT el 3 & ago &
o Wt 1 agar & T o e A
gt it §, aiifr & g @ e awr
Y FE-A T F w9 IS o,
#fier & Qur Mt FT Qg 1 g WX
TeawwT A T AT &1

Wit ¥ § dfew sagoeTe  AgE
*, o v 2w ¥ yongew #Y veveAr
*Y | WATT Ag W, A qF AT I HT
T FTHHY § O ST W N AW
wlt &, ffie g T W T
W & feng sroarer o e oY, o
W ¥ X 0% A N T gfaw
sty § 1 ftw wTer og¥ ot & W g f
g rd off qgr ' & W oA
gl &, 3w & w1 F A gtfaeT wfx
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wft ¥, fimr & el fewrearer o ok
sy A o virc g wafieat faror
STt MY S ERd X, o Y oo
wiireTT s ol ¥ 1 g st o A
€ 1 Yo% arepy e fedndt Wy it
RN s@ N ? oy
fedfiudt Tt 4

Shri Umanath (Pudukkottal): The
Britishers brought to us railways,

posts and telegraphs, steamers, etc.
Mr. Chalrman: This is the maiden

speech of the hon. Member, 1 would
request you not to interrupt him.
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Mo s §, 37 AN Tt & &
Sqdagma g WX N oer e
W v & fag fear, oa ¥ fag, &
TWA WY § | wRETR | AAfER |
Mg, OChairman: Shri  Debabrata
Barua.

An. houn. Member: Not here.

Mr. Chairman: Shri Shankaranand
—Shri S8yed Ahmed—Shri Ram Kishen
Gupta—Shri M. Sudarsanam—

It 18 not proper, having given the
names, that they should have walked
out, *

Shrimati Sushila Rohtagi—Shri-
mati Savitri Shyam—

Shri Umanath: What happened to
the Congress Party? Are they on
strilkee?

M. Obsirman: Shri Chintaman:
Panigrahi—5hn P K, Ghoush—Shr
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a difsy |, 927 o 39 33T AFIT
grarsr w@rg farafaa zaar o
glar srerg fe 3= Afaa F@F
fredt 8, =T $© AR AT IFAT A9
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5t FRT AU a0 (Tl
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$% &9 1 TE A

W gwR T wYA: § OF7 FHGAT
Z wwmfy wgieg, f& st asrd o
FEdr St g, @R A IEs fam
FIE FfawT7] F2H UAT AZT 20T
fefamar faftaez ot asirgz gras
A9 WAEL AF F 73T AT qoged A
qar faaar 2, Aqearg fa=dr 2, A7
uF W7 AWt 5w aFTT y AT AT
W®We IAF gaar s afzx @ ar w9
fae goaT A= A FEAT, oA
A 9T FEAT FST FEA AEAT

A

17 hrs.

aTT qEET & AL Fwr fa=re
ZHTE ATHA HTT A7 21 qeeaf 7 o
o fA=me g aEATT | FMF H3 F
WAEL 7 I7 AKX TgFar g &
frgm ®1m F37 Fuiagt g5 O
T AT F FTOT WA AZ WL AT
WIS @2 | ATFETCAZ AT FLARAT
qt fF oo O T /A "3 a
A9 T A a7 AT FEar | wfaw
¥ ofus zagaw, Fooatz F ogra
fosrs &1 swaedT FTAFAT AT 1 ;AT
TF 9 F 397 0 &1 & 84 FUT
v zAq fred & fao fomr 2 aveg
aamfy wgrEm, ¥ sEar AT fE
o #r afefeafa & a7 84 FAE
AT 2 | FATIH gE@ AT FFEAT
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Now, the Minister of Parliament
m:;mg“ﬁ?; Affals ‘will sadlos i AmmoRacemnt

VI T WET &9 qe X ¥ Gur §
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T wifgd

1703 hrs,
BUSINESS OF THE HOUSE

Mr Chalyman: Shr: Hukam Chand
may continue his speech next day.

With your permission, Sir, I have to
submit that since the Budget etc. have
to be discussed before a ceriain date,
the programme now will be that ihe
debate on the President's Aduicss will
continue on the 29th, 30ih and 3ist
and on the .3rd, 21h and 25tn we wiil
take up the General Budget, the Tail-
way Budget and all other vnanciul
matters so Lhat this can oc finalised
by the 28th because these are to be
seng to Rajya Sabha on that date.

17.04 hrs.

The Lok Sabhg thcn adjourn.d tll
Eleven of the Clock en Thursday,
March 23, 1967/Chattra «, 1809 [Saka)
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